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MEMBER SWORN: 
Mr. John Dawson Tyson, M.L.A. (Secretary, Department of Education, 

Health and Lands). . 

STARRED QUESTIONS AND ANSWERS. 
(a) ORAL ANSWERS. 

. MARTIAL LAW AND CoNTROL OF HUB MENACE IN SIND. 
, 116. ··IIr. La:lchaD4 ~  (a). Will the War Secretary be pleased to 
statfl when Martial Law now In force m parts of Sind will be rescinded? 
(b) Has Martial Law in Sind brought under control the Hur menace and 

the activities of the followers of Pir Pagaro? If so, how far? " 
(0) What is the approximate number of Burs in Sind? How many of them 

have been arrested,and brought to book and how many have been kill-ed, hanged 
()r sentenced to long terms of imprisonment? ., 
(d) How many Hurs"approximately r ~  to be in hiding in Sind and 

in the adjoining Indian States, separately I and what steps have thE' Martial 
Law authorities-taken to secure them? 
(e) How many.Hurs have been found in the area on the right bank of the 

river Indus within 5 miles from the railway line to which Martial 'Law had been 
subsequently extended, and how were they dealt with? 
(fl Is there any further necessity for continuing Martial Law in the afore-

said area on the right bank of the river? If so, 'for how long? 
Kr. C .•. TrIvedi: (n) and (f). Martial .Law will be abrogated in the parts 

of Sind wher" it is now in force as sOon 8S the situation permits. 
(b) The imposition of Martial Law bas made possible very considerable ~ 

gress in r ~ the ~ of the Hurs. 
(c) The term .. Hur" is strictly speaking only applicahle to those ~ the 

followers of the Pir Pagaro who belong to the "Farqi Jamait" and they are 
believf'd to number about 80,000 men /lnd as many women. In addition, a con-, 
siderable number of those belonging to the seoond group of the Pir's followers 
namelv the "Salim Jamait" have also been involved in these diRturbanccR . 
.• Saliln J amait" is believed to inrlude between 150,000 and 200,000 men not 
counting women. About 4,000 persons have been arrested under either the 
Defence of India Hules or the Hur Act but not all these are Hurs. In addition 
Jlbout 70 women have beell ('allpd 011 to give seeurit,v under the Hur Act und 
auout 2,500 are confined in settlement for Hur women near SanghBr. 81 per-
sons are known to have been kiHed in addition to 79 hanged. 924 persons have 
been sentenced to imprisonment for more than one year. 
(d) It is.,not possible to ascertain the numher of Hurs hiding in Bind or in 

the adjoining States. Operations are being undertaken for the rOUlJding up of 
llctive followers of the Pir both in Sind !lnd the States. . 

(Il) So far 24 Burs have been captured west of the Indus since lust August. 
Heav'y floods have hampered operations in this direction, for which tbe area is 
only now becoming fit. These 24 persons are about to be brought before mili-
tary courts. 
Mr. Lalchand Nava1ra1: May I know when the situation is likely to be eased 

so f.hnt Martial Law muy be withdrawn? I want an approximate time. 
Ill. C .•• Trivedi: It is not possible for me to give an approximate idea.,of 

the time. 
Kr. Lalchand lJavalrai: Will it be six years, or five years or aix months? , 
lIIr. C. X. Trivedi: I have nothing to ndd to what T have said. 
QuCtJahammM Ahmad Eum.I: Will the Ho-nourahle Meml>er inform the 

HOllsebow Goverr.mt·nt !Lre ill a position to identify the Hurs? I. it or is it not 

(455). • A 
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u fact that a large lJumber of peaceful citizen!> are being prosecuted under 
J\Jartiol l"uw in the "lUllle of Hurs? 

Kr. O .•. Trivedi: It is not a fact, that a large number of peaeeful citizens. 
have been prosecuted ill tile IHlIlIe df Hurs. \ 

Kr. Lalchand Nav&1ra1: 'rhe Honourable Member said that when tJIe situa-
tion has eased with regard to H urs, Martial Luw will be withdra'\'11. . May 1 
ask why jlJ the meantime Martial Law "hould not be withdrawn with respect t(} 

. offences under the ~  of India Act which are aga.inst civil population? 
Mr. O. M. Trivedi: I do not see how it arises out, of this question .. ,. 
Sardar Sant Singh: May I know how long Marhal Law has been in force? 
Mr. O. M. Trivedi: Since 1st June,' 1942. . 
Sardar SantSingh: Is there any precedent. where Murtl.ltl Law hal> been kept. 

in force for such a long time? ' . 
Mr. O. K. Trivedi: I do not know, -tiir. . 
Sardar Sant Singh: D(, the Government corisider that administration by 

Martial Law is very odious 1:.0 the peopltl geutlrally'? . 
·lIIr. O.lII. Trivedi: TllUt is a matter of opinion. , 
8ardar Sant Singh: What"'is the opinion of the Government in this mutter? 
JIr. President (The Honourable Sir Abdur Rahim), Order order. 
Qasl Muhammad Ahmad Kazuti: Will the Honourable Member let us know 

whether it is a fact ~ persons are being Pl'Ol>tlcuied without doing all." act 
ugHinst public safety. but only on Ilccount of being named "Hurs"? . 

Mi. O. M. Trivedi: I have no information. 
Kr. Lalchand Navalrai: Docs the Honourable Member know that the Sind 
~r  have now inl't.u\led It cOllstuh.l,llltl'Y for the areus· in which there are 

HuJ's alld will the Martial Law be withdrawn when that constabulary is formed? 
Kr., O. M. Trivedi: I know that the Sind Government are making efforts to 

enroll a c:onstabulary. I hnve sllidthat Martial Law 'viII be witbdrnwJI UH soon 
as the situation permits. I 

Mr. Lalchand Navalrai: May I know if the ,Sind Government h,as been con-
fHllted with regard to t"e continuance of Mat.iul ~  

Kr. O. M. Trivedi: I am not, in 0. position to answer that question. 
Seth Yusllf Abdoola Baroon: Is the Honourable Member aware that some 

title holders are pl'O(·.eeded aguinst simply ~  they are relations of some 
RbI'S who lire followers of Pir })o.garo? 

lIIr. O. M. Trivedi: I am not aware of that. 
Kr. IAlchand Navalr&i: Will thc Honourable Member enquire from the 

Sind (tove,rmnent. whether t.hey still want, Martini Law to lmntilluC 01' whether 
t.hey will mnke their Own arrangements? . 

Kr. O. M. Trivedi: We are in consultation with the Sind Government, and 
lin necessary st.eps will be tuken. -

Qazl Kuh&1D.D1&d Ahmad ltazmi: In view of the fact thnt the Honourable 
Memher ~ not been f\hle t.o give specific replies to 'mnny of the ~ r  
questions put jllflt now, will .he be prepared to make enuuiries liS to t.he correct-
ness or ot·herw'ise of the allegations made by Honourable Members ·0£ thil'l House? 

lIIr. 0 ••• Trivedi: If specific allegationll are made, I will certainly have 
enqnirie;; mnde. • . 

Mr. Lalchand Navalral: Wit,h respect to questions toO which answers have 
not be,en given or to which vague answers have heen given. will the Honourable 
Member- make enqllirie!\ from the Martial LflW Iluthorities and find Ollt t.he 
anf;wel'S nnd t.hen plllee them on the t.ablP. of thE' House or give thetn in the 
HC'ltl>'!e orallv. 

Mr. O .•. Trivedi: If t.he Honourable Member or other Honourable Memberll 
put !lawn ArecHic quest.ions. I would certainly undertake to give answers. 

CoN01IlSSlONS P'OB RUT CoLLlWl'JON ON MADRAS CoAST. 
,1&1,' ·JIr.La1chand .avatrat: (a..) Will the Honourable the, Fiu8ilce Mem-

hf'r be,'pleased to stAte if salt connps8ions under the-Yrwin-Gandhi Pact for the 
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~ r people OIl the iea coasts are ill force at present.? If so, on whllt coasts and 
t.tJ what extent und during which periods of the year? 

(b) .La it a. flll't that the people on the. coast of Madras made applications to 
thl3 Collector ·0£ Salt Hevenue und Customs to increase the existing concesSions 
for salt and to permit them to collect the salt naturally formed 011 the pools on 
the (;oastfor several reas·ons.ll If so, what further reliefs other than those already 

~ hmve been given to those poor people? If none, why? 
(c) Do Government prop'lse to reyitlc the concessions on more liberal scalsa 

nnd afford suffic;ient facilities to the poor people to tllke !mfficient advantage of 
theI:1 in these difficult times? }f not, why not? 

The Honourable Sir Jeremy R&isman: (n) Yes. Lowl residents in ull villages 
iaunediately udj'oining HreHS when) salt eun be coUeeted 01' made, are allowed 
t.o collect or make salt ~r  l'(})}suITIption or slIlc within the villages. A 
quota is fixed for each Village based on the population and the average consump-
tion. Different times for llIunufacture or collection are Pixed for the .different 
districts according to the period of the year at whicQ mfl.Ilufaeture iR p.ossible or 
salt is available. I may add for the Honourable Membt!lr's information that the 
concession is not restricted to the' I'll'/! coast only but. is ~ wherever natuml 
facilities for the collection of tlpontune',}UB salt and earth salt ure-nvailablo. " 

(b) Yes, Applications have been I'eceiyed from t,he inhcbitants of certain 
villages and relief has bee11 given in 1111 case;; in whi('h the circumstances justified 
it. Helief was granted by extension of the period for collect,ion and of the area 
in which advantage may be taken of the concession. • . 

(c) Government consider that the seale on which ~  co!)cessions are admis-
sible is liberal enough and that sufficient fucilitics for taking advuntage of these 

~  are available to the poor. -
Mr. Lalchand J1'avalr&i:With regard to part (b) of the question,mRY I know 

from the Honourable· Memher whether replies stating reasons for refusal to 
give further conCeS&iOIlS have been given to those pel'sons who made IIpplicationR 
for concessiollR? 

The Honourable Sir Jeremy Kalman: Relief hRS heen given in all cases in 
which t,he f!ireumstalJees justified it. . . 

. Mr. Lalchand J1'avalral: J am !lsking whet.her reasonR for not 4ccepting ... 
The Honourable Sir Jeremy R-atsman: I am not prepared to enter into indi-

vidual discussion with individual applicantI'. 
Kr. Muhammad Azhar ~ Does the Honourable Member mean t.hut this 

order of Government to make suIt appliPil to the whole of India in an the vil-
lages? 

The Honourable Sir Jeremy Batsman: 'I'he Pp.ct contemplates that inhabi. 
tants of villages adjoining salt areas will be permitted to make or collect salt 
for domestic, use and sale in t,heir l"t'<:Ipcdivf' villnqes. 

PERMISSION TO ENGLISHMEN FOR CoRRESPONDENOE WITH DlI:'l'AINED 
INDIAN LEADERS •• 

157. ·.r. Qovind V. Deshmukh: Will the Honourable the Home 1dember 
pIMSE: ~ if permission was asked for by 'private persons or membt'lfB of 
PlI.rliameJlt III England to correspond with Indian leaders now detained or by 
Indian leaders to correspond with members of Parliament? If 80, was such 
permission granted? If not, what were the reasons? 

'!'he Honourable Sir Sultan Ahmed:' The answer t.o the first part of the ques> 
tion is in the negative. The other parts do not arise. 
CoNVERSION OF RESIDENTIAL HOUSES INTO RRtYnrns FOR BOLDIBB'R IN CALCU'l"J'A. 

158. ·Mr. Amarendra J1'ath Oh&ttopadhyaya: (a) Will the HonourAble tht'! 
Defence Member be pleased to state if he is awsreof the fRct that residential 
houses in Calcutta neBr about Chowringlme have heen r ~ rr  into brothel. 
for soldiers. in Calcutta by evicting residents with their families froll')thoae 
houses? If not, will he· be pleased to read the observations relating to this 
matter as published in the Modem Review of January, 1948? . 

A 2 • 
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(h) Did the residents voluntarily vacate their residential houses with a view 

to support the war efforts? If not, how have they been evicted? Was it by 
legal llrocess or by Ordinances under the D(lfence of India Hules'l 

(c) How many houses in London, or in any other town of the United Kingdom 
have been tralll:!formed into brothels for soldiers in the United Kingdom during 
th:j war period? If no such houses have been requisitioned in the United 
Kingdom, why were they needed in India? Have sucn houses been requisitioned 
in Bombay, Madras and Patna? If not, why has this been done in Calcutta? 

. Mr. C ••. Trivedi: (a) and (b). I would refer the Honourable Member to 
the reply giv.ell by me in this House to Mr. K. C. Neogy's starred question No. 
59 on the 12th :February, 1943. .• 

(c) I have' no inforn;ation regarding the first part. As regards the remainintl 
parts, no houses have been requisitioned in Calcutta or elsewhere. .. 

Mr. N. JI. Joshi: May I ask, Sir, whether the Honovrable Member has seen 
the ,statement made by the Bishop of Calcutta and the Metropolitan of }ndiu 
repudiating the statement made by Government and saying that. the statement 
made by Government WI\S inaccurate? 

Jlr. C .•• Trivedi: I have seen the statemellt. 
)(r.B' ••• Joshi: May I ask, Rir, whether the Government of India will issue 

another statement dealing with the Metropolitan'R statement? 
.r. C ••• Trivedi: ')'he reply given by me in the Assembly on the 12th Feb-

ruary, 1943 was hRsed on the report of the Provincial Government. I n fact the 
reply to part (b) of Mr. Neogy'R question quoted the Bengal Government's report 
word for· word. After seeing the Metropolitan's Rtatement I have asked the 
Bengal Government" for further comments, but these have not been received 
as vet. 

'Mr. N ••. Joshi: May I ask whether the Government of India will consider 
the suggestion made hy the Metropolitan that un brothel areas should be out of 
bounds for soldiers? . . . 

lilt. C. M. Trivedl: Brothels in Calcutta have all along been out of hounds 
to troops and an old order ,to that effect was,re-affinned as recently as 13th June', 
1942. 

Sardar Sut Singh: May I know if the I{ollourable Member will place n modi· 
ned reply after cOlll'Hllting the Provincinl Government _on the table of the HOl,lse? 

]fr. C. K. Trivedi: I think the Honourahle Member is assuming a lot of 
thine'S in his question to me. -

Mr. 'LAlchand Navalrai: With regard to part (c) of the reply, may T know 
1rOtn tht' Honl)llrnble Member what he means by "I have no information "1 
H¥ the Honourable Member made enquiries from I.ondon t.o get that informa. 
~  or without. making any enquiries he says "I have no information"? 

JIr. C. 11[. Trivedi: I .have mlldE' no enqpiries from London. 
lilt. Lalchand Navalral: 'rhell how dof'!'I the Honourable Member say "1 

have no information"? . ' 
Mr. e .... Trivedi: I have no infrlrmation. _ 
Sardar SantSiilgh: May J know if the Honourable r-.rE'mher will be prepared 

to issue a statement when" he receiveR a reply from the Bengal Government in 
answer to the statement issued by the Metropolitan of lndia fUld say whether it, 
confirms the previous statement, or mod:fies it in any way? 

lilt. C .•. Trivedl: I will ronsider thiR suggestion. 
Xr. President (The Honourable Sir Abdur Rahim): Next question. 
Mr. LalchandNavalral: Sir, I rise on a point of order. In reply to mally ques-

tions the Honourable Member has been saying he has no information. If the 
Honourable Member says he is not prepared to give answer for certain reasons 
it is a different thing, but to slly he has no information is very v.ague, .and I think, 
the Honourable Member " . . . . 

lrr. President (The Honourable Sit' Abdur'Rahim): It Is not a poiQt of order 
at all. Order, 'order. Next question. 
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STARRED. I ~ AND ANSWERS 

INDIAN .ARMy CoRPS OF CLBBKs ~ GENElUL HEADQUARTERS. 
159 •• Syed Ghulam BhJk Nalrang: Will the War Secretary please state: 

(a) the permanent strength of the British and Indian personnel in the 
Indisl) Army Corps of Clerks at the General r ~r . 
scpsrhtely; . -

(b) the highest rank appointment and maximum emoluments towhicb the 
British and Indian clerkll of this Corps lit the General Headquarters 
have attained. separately; 

(c) the total actunl exf1endit.uro incurred by Government in January, 1943. 
on· nccount of puy and allowances (including compensatory allow· 
ances) on: 

(i) the' permanent British personnel (all ranks) of the Indian At'luy 
Corpt' . of Clerks at the General Headquarters; and 

(ii) the permanent I ~  personnel (aU grades) of the Indian r .~ 
Corps of Clerks at the General Headquarters; 

(d) the! average iI!..Cidenee of expenditure per head on account of the permn· 
neDt British and Indian personnel, separately, of the Indian Army 

'. Corps of Clerks at the General Headquarters; 
(e) the starting salary of an Indian clerk of the lndian Army Corps of 

Clerks at the General Headquarters (including allowances, if any); 
(f) th1 monthly rate of the following ~  A.dmissible to British 

Clerks of the Indian Army Corps of Clerks: m Ration Allowance; 
(ii) hOllst'·rent in lieu of free quarters and connected amenities for mlu· 

i ried and unmarried personnel; 
£iii) Marriage Allowance; and 

. (iv) Children's Allowance per child; .. 
I ~ the starting pay of a British clerk of the Indian Army Corps of Glerles 

including allowances other than those meniioned in (f) above; 
(h) the excess of the allowances in (f) above a8 tor I/, married Britisholerk 

with one child over the gross starting emolument-II ('I fln Indian 
t:!lflTk; and 

(j) ThE" difference and ratio between the gross stBrt!ing emolomentR of a 
married Britis!1 and an Indian clerk 'of- the Indian Arm" COrpfl of 

. r,l"rk<: -hAvin'l one chiltl? . 
Kr. o .•. Trivedi: T lavon the Table B statement giving the information 

required by the r~  Member. . 

(a) lJ. O. Ra.-46. 
Indian.-l22. 

(b) Britiah.-Higheat rank-Captain .. , 
Appointment-Officer Supervisor. 
Emoluments-R.. 325. 
Indian-Ullper Diviaion Clerk. 
Selection Grade-RI. 300. 

(e) (i) RI. 21.013. 
(ii) Ra. 19.230. 
(d) British-Rs. 457. 

Indian-RI. 157. 

Statement. 
(e) B.t!. 69 (including RI. 9, deame .. 

I ~ . 
(fi IiI RI. 4S per ~ I. 

(ii) Rs. BO per meDBem (Marriedl. , 
Rs 40 per menaem (Unmarried). 

(iii) R~. 30 per men"em. 
(iv) RII. 28 for one rhilcl. • 

R •. 53 for two ~ r . 
R.a. 78.R.0 for thre.. children. 
RII. 22-8·0 for every add itional chAd 

fit) Under peace conditions a conllolidated pa:v of R .. 190 p. m. for th .. lirat . ear. Thie 
~ III  pay indlldu the .JlowanctIfI under (f) aboVE! other thnn mArriage and r ~ 
allowRnc-e. _ 

-'.fter one yoor, if confirmed in hlR appointment his pay is Ra. 221·10·0 p. m. pl.,,,, IlUch 
allowan<'ell lUI Are admis.ible under (f) above. 

(h) RI. 114. 
(i) RI. 179. hilt. r r ~  waR friYl'n to Ringle man and thf!re il not one instance whette 

" married man. Will Appointed on probation. 
7 : 2 approximately . 

. air J[uh&DUDld Yamin lDIau: Will the Hononrable Member rl'l8d it nut SO 
thaf we fIlay put ~ r  questions? 



460 LEGISLATIVE ASl!!t;MBLY [22ND :F'EB. 1943 
. :IIr. O. :II. Trivecll: It is II. fong ,statement .. ' . 

'Dr. P. K. Banerjea: But a gist-of the statement may_be given. 
Mr. O. M. Trivedi: 'fhere are 24 sets of figures, but I am prepared to read 

it if the Honourable Member wants. me to. . . 
Mr. President (The Honourable 8ir Abdur Rahim): If the Hbnournble 

Member wants it, it" ean be read out. 
Syed Ghulam Bhik Natrang: Yes, Sir. It should be read out. '. 

(Mr. C. M. Trivedi then read OU'o the stlltement.) 
Syed Ghulam Bhik Nairang: Mil.)' I know ~ reference to his answer. to 

part, (b), is it It faet t.hat there is a Major witn only seven, years ~r I  
getting Hs. 1,300'? It is not included in the reply. 

:IIr. C. M. Trivedi: I have slud the highest rank is Captain. 
Syed Ghulam Bhik Kairang: Not a Major? 
Mr. C. M. Trivedi: No, Sir. That is not my informat4on. 
Syed Ghulam Bhlh . ~ Js it a fart that another gentleman is now 

a Coiollel ~  Rs. 1,000 after only SElven years' service? 
Mr. O . .M. Trivedi: No, Sir. 
Sir Muhammad Yam.in lChan: With regard to part (f), may I know "hether 

t,h(" Illlo\l":tnce8 .. d,i(·h Hi" Honournb'l· Memher 11IIR ~  tire given to the British 
personnel, nre also ndnlissible to the Indj,an clerks? 

Mr. O. M. 'Trl.vedi: No, Sir. Those nllowlU)(!es are not admissihle to Indian 
clerk". ' . '. .. 
. Sir Muhammad Yamin Khan: Why? 

Mr. C. M. Trivedi: The two wing-R of the LA.C.C. nre quite cifferent. 
T.be H.O.R get" hir> allowances according to what he would have got in the 
ArTIlY. lTe retain!'; 'his military ronk. . , 

Sir Muhammad Yamin Khan: 'rheHc rules are made bv whom? 
Mr. O. M. Trivedi: Th<'" Hegulntions are made by His' Maje'ty'R Govern. 

ment. 
~ r Muhammad Yamin Khan: J mn R ~ why has l10t the Government 

of Innia lnfl(ll..' the slime ruleR in respect of Indian c'.erks? 
:IIr. O. M. Trivedi: The two ('llare8 rtre quite rlifferent. ' The rates of pay 

for B. O. IT. are goYcrnC'rl hy ('onsidcra tions different from those on '.vhich the 
rates of pay WI' (·ivililll1 eJ,el'kfl are pased. 

Str Muhammad Yamin 'Khan: May I know if the rates of pay riven to 
the In(linn nud Elll'Oreal! derks ill the Defence r ~  are t.hl;) same, or 
do they differ? Ml': O. M. Trivfldi: Tho rates are different. I have already said that the 
R.O.n. lire drawn from the Army and they get the Army ra'tes of pny. 

Sir II ~  Yamin Khan: My .enquiry refers to civilian t.vpists ond 
(,'erks-not the British OfficerR--.:recruited in India., Do these European and 
Inqian'typists und cl£lrkR get the same -starting salary 8S well as the snme 
maxim1lm pay, or ~ tllere any difference in pay between ·{bese'two pHs of 
clerk A doing the qflm'l joh? 

• Ill. O. M.Trivedi: I should like to hnve notice of that qu.9stion. 
Sir Muha.mmad Yamin Khan: . This question is ~  here. 
JI1'. O. :II. Trivedi: This question relates to the India.n Army Corps of 

Clerks. " 
Sir MuhamDiad Yam\n ][han: But this a!so includes tlul question rc;gard. 

ing the TI1I1XinJ\l1ll ellloluments to which the, British and Indian clerks I\r6 
entitled. 

Mr. O. M. Trivddi: Sir, the information I haveglven rela.tes to the RO.Rs. 
in thfl [ndinn Corps of Clerks, and the British wing of the Corps of Cl09rks 
consists onl:v of B.O.Rs. . . ' 

Sir lI1uh8.mmad Yamin Kh&n:. But here it, is given nbout the Indian ~I r . 
I do appeal to the Honourable Member .... 

Xl'. O. 11. 'rrlvedi: Question (b), in .. the Indian Army Corpe 6f Clerks" 
Sir :IIuhammAd. ;Yamin Dan: 'Yea, it is so. 

~ 
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Mr. O. II. Tri'Vedi: Yes, Indian personnel. 
Sir Jl1Ihamma4 ~ Khan: In that respect the Honourable Member 

oGught to have gathered all the information. . 
Kr. O. JI. Trivedi: I have coliccted a:ltlie information and Jiven it. 
Sir.ltluhammad Y:unin Khan: I am asking this: whether an Indian in the 

$aU19 service, doing the same work, and the dvilian British girls and wen who 
r~ r~ r  here, get the same salary, or they get different Kslaries for 

domg the same work. . . 
Kr. O. X. 'l'rivedi: The question relates to the' Indip.n Corps of Clerks 

.and Ihava. given the information. The British Wing oonsists of B.O.B.s. 
JIr. Lalc.b.and. l!1'avalrai: May I know from the Honourable Member if 

before the war. r~ r  these British clerks in the Army ~  ('.Ierks? 
Kr. O. Jr. Trivedi: Yes, Sir. -
Mr. Lalchand Navalrai: Any difference with' regard to Indian lind British 

pay? 
Kr. O ••• Trivedi; Yes, Sir. 
Hr. Govind V. Deshmukh: With respect to (b), may I know on what 

grounds theHe different _,emolulllent.s lire justified'! May I know what the 
~ r is? 

• Xr. 0.' X. Trived,t: The nnswer I gave referred to the PIIY 'of 13.0.11s. in 
the <Jorps of Clerks. Their ~  differ. 

Bardar Sant Singh: In view of the enormolls differanc'f.J in tho emoluments 
between these two grudes, does the Government propose - to roduce the 
] Iritish element in order to. effect economy in these days of stringency? 

l\lr. O. X. Trivedi: The proportion of B. O. Rs. in the Corps is only 25. 
SlCrdar Sant BingA: 1 say that in view of this -enormous differeullo, and in 

view of the need· f· ,r ecollolTly in WU/' time, will the Government con;;iucr the 
necessity of reducing the British element and rnaki!:lg it entirel." Tndian? 

Kr. O. X. Trivedi: I want notice ·of that question . 
. Kaula.na Zafar Ali Khan: I should like to know whether it haa heen taken 

for granted that j;JIp, Indian is clways loss efficient as r~  with the 
Britisher. . . 

Mr. O. X. Trivedi: No, Sir. 
Mr •. N. II. lo,hi: What is the object of employing H.O.Ra. its olerks 

when there is so mueh dearth of man·power for the defenf'.l.l of the I.'onnl;ry? 
IIr. O. M. TrivBdi: I should be replying to that purt of the question luter 

()n. There is. another <]ueRtion I~  this to-day. 
INDIAN ARMY (',(lRPS OF CLERK.s AT mE GlIlNERAL H EADQU AR'lltR,'i . 

. 160. ·Syed Ghulam Bhik Nairang: Will the War r r~  pleJ\R(' st.ale if it. 
is Il fact that: . 

. (a) the British c1('r1(8 of ~  Indian Army Corps of Clerks lire 'selected from 
~ soldier" of the BrWsn Arm.\' who show ~  for t:)\Pl'j"'ll 

work Imd the Indi.\n clerks of this Corps at the GC'neral Ht"lol· 
r ~r  arl:' ~r  throllgh 1\11 aH.-Inclio compet.itiv!I t>1CIlminntion 

held by the FE-dernl Puhlic Service Cornrnis8iolJ; .. 
(b) the Indian clerks of this Corps havetopltsl! a departmental exuminn· 

tior, before, they arc considered eligible for promotion to) tho upper 
grad!), whj('h they ~ . onlv whC'n there are va(,lln('iu;, lind {hot they 
are r r~  fa produ(,e three (,flnsecutive good reporbR felJ' ~ 
~I  for the said examination; .1 

(r) .~ British r ~ of this Corps ore not rf'quired to !lit Itt nny pXllminn-
tion for promotion, which they get on completion of.8p"cified YAnrs 
of servioe without an.v ('ondition as regards Ahe C'"ist'clnCfl of Ii 
'RC'lInc,V, etc.; . 

(d) aJI serviee limits referred to in (c)'ahoye for proIlluJioll of the British 
clerb have been sllspended loT' the duration of the war: 

(e) the Indian clerks. of the Indian Army Corps 91 Clerks at the General 
Headq1,llp'ters are not, eligible r~  Emergeqcy Commission; and 
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(f) thE' British c.lerks of this Corps are Dot only eligible for u. commissi?D 

within, the Corpe but are also eligible for an Emergency ComnnlO-
SillD in other corps of the Army? 

1Ir. 0'. K. Trivedi: (a) In so far as appointm.ents in the permanent cadre· 
are concerhed, yes. 

(b) Formerly this was so. Under war conditions they paBs the G. H. Q. 
Trade 'resting Seho,11 examination but arEl not requirea to produce . three· 
consecutive good reports. 

(c) They alre not required to pass any promotion examination ,but promo-
tion is not automatic 'under the time-scale. It depends on a man being re-
('ommfmded and tit ill all respects and there being a vacancy in the authorized'. 
el4tablishment. 

(d) Not in so far as substantive rank is concerned. . 
(e) 'rhe Honourable Member presumably refers to commissions in the· 

LA.C.C. If so, there are no commissioned rosts in the Indian ~ of the 
LA.C.C. Those cIerIis employed at G.H.Q Bre however eligible for ~  gazetted 
posts of Officer Supervisors. 

(f) No. They are normally deemed eligible only for commissiolls in their-, 
own eorps. . 

Syed Ghulam. Bhik Nalrang: With reference to the reply to (c), is it not a: 
fact that, a I ~ entranll, a. Britisher, after tqree years automatically becomes 
'Staff Sergeant? Automat,lcally' Merely by lapRe of three years! 

Mr. O. M. Trivedi: No. Sir . 
. ~ r r Sant Singh: Will the Government please state the reasons why the-

BrItIsh personnel have not teen withdrawn fronl civil employment in .... iew of 
the war conditions prevailing in the country and sent to the front? 

Kr. ~ .•. r ~  I think, Sir, in another question I am answering later 
on, T WIll be covermg the IUlme ground. 

Kr.L&1chand Navalr&l: With regard to (a), may T know £rOTl1 the Honour-
able Member if th'.l!;c soldier!! who ~r  now working as clerks are disabled and' 
thtlre£ore unfit for field service, or are they being given a r ~  as clerks? 

Mr. O. M. Trivedi: I would not say that they are, ~ for the frnnt. 
lIIr. Lalchand Navalral: Why are t.hey put on clerk's businells when they 

Ilre fitteil for solilier's business? 
. Mr. O. M. ~r .  The nutllre of the work in General Head'1uartera reo 

qll1reR clerks WIth nllhtary and clericl11 experience. 
Kr. Govind. V. Dt'shmukh: Is there a great .paucitv of Indian clerks in the. 

r ~ 

Mr. O. M. Trivedi: Y-9S, Sir. 
Kr. Govtnd V. Delhm11kh: Is not this also a sort of racial discrimiDBtion-

which will come in the way of recruitment? • 
Mr. O. M. TrIvedi: I am not sure of this. 
SIl Muhammad Yamin Khan: Does the Defence ..Department recruit these 

people os clerks or does the Army Department recruit them? 
Mr. O ••• Trivedi; I have not. ~  able to follow that. 
Sir Muhammad Yamin lthan: Does the recruit.ment to the deriesl jobs: 

in nenel'al Heltdqulirters lie in t.he hands of. the Defence Department, which· 
my H ~~ frielld represents, or does it lie in' the hands of the Army people l' 
W'ho is Tespom!ible for these appointments? 

Kr. O. K. TrivadL General Headquarters are responsible for these 
appointments. 

Sir' Kuhammad YamID Khan: What does he mean by General IIeBd-
quart,C1's? Not ~~ Defence Depa.rtment? 

Mr. O. K. Trivedi: No, not the Defence Department. 
1Ir. Lalcband NavaJ.r&l: May I know from the Honourable Memher if there 

.arr, several soldiers, seme ~ them officers Blso, enjoying their rest. in Western-
Court Bnd I)assing their time? Why are they not beirig sent to the front?" 
Are they not necessarily required there" 
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lIf. PnaidlDt (Thp Honourable· Sir Abdur lWlim): Nut ~ That 

does not arise. 
INDIAN .A.B.Ky CoRPS ~ CL1i:lU(S AT THIll GENERAL HEADQUARTBBS. 

181.·.yed Ghul&m Bhik lfalrang: (&) Will the War Secretary Mease 8t:.to 
how many British cJerks of the Indian Army Corps of Clerks are holdlng officers 
appointments ill the General Headquarters and what is their rntio tt, the total 
permanent estnblishrnent. of the British clerks of this Corps? 
(b) How many Indian clerks of the Indian Army Corps of Clerks are holding 

officers u/.pointments at tIJ» General Headquarters and what is their ratio to the 
~  per-maneJI t establishment of the Indian clerks of this Corps at the General 

Headquarters? I 

. .(c) How man)' temporary British clerks who have been admitted into the-
Inclihn Army Corps of Clerks in connection with the war are holding charge of 

~  . 01. the General Headquarters? 
(d) H·)\\' many perJUlinent Indian, clerks of the Indian Army Corps of Clerks 

are not· ~ cilltrg" of Sections at the General Headquarters? 
. (e) Were any of the Indian clerks referred to in (d) above given trial for 

appr.intmenfs held by the Britillh clerk!; mentioned in (c) nbove? If not, why 
were the,y superseded l' . 
(f) Is it u fact. that ~ British clerk of the 'Indian Arm.v Corps -of Clerks on 
~ r  (f Section is immediately promoted t.o warrant rank irrespective-

of the lenl!fh of Nerv:ce or wliether he is permanent or tempornry, while nn 
Indian clerk gets only Its. 50 extra for holding charge of a Section? 
(g) J" it 11 ffwt that a superlntendent.·s scale is under eonsiaeration for the 

Indi:LFI clerk..; of the Indian Army Corps of Clerks '! 
(h) If ~  unswer to ~  be in the affirrnatin. will that scale apply to all 

Indiun clerk!> huldinr chnl''!£l ·')f Sect-iolts ~  RS the British clerks get promotion 
to warrant ranks when holding cnarge of a Section? If not, why not? 
Mr. O. M. TrIvedi: (a) 15. 1: 3 approximately. 
(b) Nil, ~  they have not yet sufficient seniority to come into the 

selection zone· It may, however, interest the Honourablt1 Member to know that 
out of a total of 106 Officei' Supervisor (gazetted) appointments 52 are filled by 
II:dians. 
(c) 31. (d) 97. 
(e) No. As they are not on 11 common roster the question of supersession· 

does not arise. Again, it may interest the Honourable Member to know that of 
a total of 271 Superintendentlt and Assistant-in-Charge appointments 172 are 
held by Indians. 
(f) ·Yes. This is becallse the position of a B. O. R. at General ~~r •. 

is r ~  related to the position which he would hold if' any other military 
format,ion in India whereas the "position of the Indian clerk ill regulated by the 
charge pay fixed for a civilian placed in charge of a section. 

(t:l') and (h). Both these questions are under copsidforation. ~ might add; 
.. ~  n decision will be reached shortly. _. 
8yed Ghulam Bhlk X.lrq: With reference to hi!! reply to Ih). mav I l\I1ow 

whether t.hese Indian members of the Indian Army Corps of Clerka have aIr 
t,he liabilities attached to· military employment without any of the privileges 
enjoyed b:v the British member!' of the RRme service? Is it not B fact. that they 
hit\'(: all t.he liRbilities minlJs all the privilegeI'!. 
. xr. O. IJ. Trivedi: They. have -the liability to serve overseas as far as r 
know. . 

81r Ghulam. Bhtlr .a1raDg: Is there any liability to the Britillh member of the-
SAme Army COrpR which does not sttaeh to an Indian member of the Army 
Corps? 
Kr. O. )[. 'l'rtndl: I have not been able to get the Honourable Member. 
SyedGllulam Jah.tk B'aIraIlg: I want to, know whether. there are an,. 

greAter responsibilitie!l and liabilities atfaclied toa British Member . <?f the 
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Indiun Army Corps of Clerks th&D to an Indian member, 
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so as to justify larger 
emolUIpents and. greater chances of promotion? 
Mr. C •. X. Trivedi: The Indian clerk gets several allowances when he gOO!! 

.overseas'. ~ 
... 

Sir Kwmmad Yamin Khan: The question is whether in India the British 
.clel'ks, who get larger benefit's and larger salaries and larger allowance!!, have 
.also got larger responsibilities than the Indian. clerks or not? . 
Mr. C. M. Trivedi: As I huve explained, the pay of tha British clerks' in 

this CorpB is really determined by the pH.\' they arc eligible to draw 'it dwy 
lHtd been in the army. 
Sir Muhammad Yamih Khan: Is the Jiollourable Member aware of these 

1,hings or not himself? Or is ~ replying on behalf of the War, Department to 
which h6! has no access'! Who represents the War Department. 
Kr. C. X. Trivedi: T do'; and I am giving' this information on behalf of 

that Department.· 
_Sir Muhammad yamin Khan: If that. is so, then the question IS very 

,plain: what is the justifiellt,ioll for giving different salaries for the same work 
It,o an Indian and to R Briti8her? We want to know why i8 this differentiation 
made by the Government of India? .... 
)[r. C. 11. Trivedi: r thought I lHtd nlreQdy answered t,hat when I said 

thut the pay of the B. O. R. in this Corps it; govemed by the pay which the 
B. O. U. would have received had they been in the army and they are recruited 
.from fiTllOnl,(st the onn:v. TtH·y fIre drafted ~  the army and they get the 
'same 1m,}' had they becu ill the urm)'. ... • .' 
Sir Muhammad Yamin lthan: Does the Honourable Member justify thiR 

very exeessive expenditure during 'the wnr whf'lI he ~ it ill difficult to make 
.th.e two ends meet financially';l . 

(No answer was given.) 
MEMORIALS BY INDIA.N C'LERKS ~  'I'JtE GENERAL HEADQUARTE.RS. 

162. ·Syed GhuJam ~ Nairang: Will thc Waf 8eeretary pleaSe state if it 
is a fact that a' large ll'llmber of I ~ r  unci r ~.  huve been 
lIubmitted recently by the Indian clerks of the General Headqlllders asking for 
·the amelioration of their condition? If so. what 'action bHS. bcpn tnkell on 
those memorials? 
Mr. O. M. Trivedi: 'l'he llnflwer to t,he fir-fit pnTt is in the ftffirmativp. 
As regards the second part. the memorials ~~r  considered by the Govern-

ment of India alld the rate of dearness nllowance waR incrflased. I may add 
that Home Department are initillting arrangf'mellts designed to secure supplies 
of basic -c:ommodities at ressonllble priceR £01' nil ·Secretariat civil personnel .. in-
·duding the staff of General Headquarters. 
Byed Ghulam Bhik N&irang: Will the HOllourable Member state whether 

.the representations rnade Ilrc confined .onl,v t.o·· the s"pply of these necessitiAR 
(lr whether they seek to get the entire scheme. embracing their emolumenta 
"Snd promotion and. all ~  to he reconsidered? 
Xr. C. 1[. Trivedi: I think t,he representat.ions asked for increase of pay 

:also. 
syed Ghulam. Bhik .&lraq: How long does the Honourable Member 

oexpect that matter to remnin bonging fire? Is it, going to be speedily decided or 
merely kept on with the consoling 8isurance that haR been repeated ill thia 
E:ouJ:l.e that, vert soon the matter will be decided? 
Mr. C. M. Trivedi: I said the representations were . r~  and ~ r . 

-of dearness allowance was increased. . -
Mr .. Govind V. Dellhmukh: May I know the ~ when:tWs re.prelil6nt-ation 

""'1S received? 
Mr. O. M. "l'rl.ved1: Speaking from memory, it -was received some time 

either tOWArds the end of 'November or the beginning of Decembflr. 
gVAd o.hulam lIhJk B'airAlur: lR not that time suffieisnt to arrive at a 
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. Mr. Pr$8ldent(The Honourable' Sir Abdur Rahim) . Th t ..uS 
argument. . a 18 8 matter of 

1&. "0. lI. Trivedi: Decision h' b 
INDL\N ARMY COR Cave een taken on the repre.entatiol'ls. 

lta .8 ad Gh la ~ OF LElI.KS AT THE GENERAL HEADQUART)ilBS. 
• y, um Bbik I . ~ ~ '\N\\\ ~ ~ IIoT '\:)eCl'e'lary ~  state: 

• (a) whether there wu" .any ~I r  .between the rates of pay uud pros-
pects for promotIon of the' BrItish and Indian clerks of th, e ~  

r ~r  (late, Army HeadquarteIll) before the intr6duct':'oll 
of the I~  Army Corps of Clerka in 1934?" If not, what were 
the specllli. r ~  fOJ: making this departure '{ronl the most ele-

, mentR!'y prmClple of wage und work; lind I' '" 

(b) whether he proposes to take immediate steps to rl'mOVe this racial 
inequity by eitber! ' 

(i) amalgamating the British and' Indian W:ilgt; o[ the Indian Army 
Corps of Clerks inlo OIle caOI'P fwd grllduully 1I1l1slering out ~  
s&'viee nil such individuals as may not elect to serve in the 
combined cadre, or '. 

(ii) by enforcing very -elea:- 'and !'itrict rules for seniority nncl prolllo-
tion so that Ind:an clerks may have parallel stepH of promotion 

. with' their Briti!'ih colleagues und are not supel'sedflcl simp I,\' 
because the latter Ari> Briti!'ih? • 

Xr. O. K .. Trivedi: (a) and (b). The, answer to the first part of (a) is in 
thE' negative. With regard to the remainder of the question, the position is 
that in ~ it was deoided t;hnt the forme}' ",Ystenl of l'PC'l'uiting ~r  elf'r\(" 
direct from the army and turning them into civiliallS was not slltisfllCtOry since ~ 
t.hey came to G. H. Q. with no clericul truinillg, It was, ~r ~  decided 
to recruit to G· B. Q. B. O. Hs. who, had Hlready· se1'1'00 ill t,he offieas of 
lower military form.ations :1I.ld who would t.hus have flome yeafS of rler'cal 
training in addition t,o military .experien(,fl, These personnel arf' a part of what 
il; known as the British Wing of the T. A, C. C. The Indian Wing' of thA 
J. A. C. C. is recruited by ("nrolling. through the Federal Public ServJce Com-
mission, young Ulen who llOl'lllbJly hnve had uoprevious_ ~ r  Of derical 
training. 'l'he terms and conditions of the t.wo Wiu2's are Ilot determined hy 
rHcial considerations. G. H. Q. requires persollD!;'} of different ,types to deal 
with its business I It requires British military personnel, which is drawlI from 
the British army anq paid in consequenee lIt rates which . are' related 
to Lhe pays laid dowli for r ~  80ldiprs by Ris Maiesty's Gov-
ernment. It nlso requires Indian' clel'j<s draw;, from----ei¥iliaa f;OlJrces 
and the rates of pays offered to these are fixed with reference to the 
standard of remuneration usual for the saIlle clasp of work in the civil ,depart-
ments of Government. The present system provides a constitution whiob Is 
be.stsuited to an organisation'such Ill:! G. H. Q., auU there· if; 'no immediate in-
,teution of obanginl:( that constitution. 

Syed GhuIam Bbik Na.traDg: With r ~  to the ~ . . that thA 
British und Indian cadres are required to do different kinds of ,""ork. May I 
know whether it is a fact that in certain offire arrangements they take eaoh 
other's place, doing exactly the same kind of work? . 

JIr. O. K. TrivecU: No: I think c:ertain. types of work are performed by 
the B. 0, R. 

Syed Ghulam Bhit .a.1rang: Is it Dot a . fact that .withthC) exoeption ot 
posts rr ~ highe.r emoluments and posts in the nature of key posts, every 
post is held by a clerk of the I. A .. C. C. withgut r ~ r  to whether he is IndiRn 
ot' British and that the abovementioned posts are kept as a prellerve tnr the 
British rnembera of tae cadre? . 
. Mr. O. K. Trivedi: If the Honourable Member 8Ul!'ge8t!! that all the Jl9"ts 

Rl'ft illter-changeable-every one of them-.--ldo Dot think he is correct. 
UTtLIZ.o\'l'IOW OJ' bDU'S BTBBLlNG ,IN LoNDON. 

IN. ·Mr. Kubammld ~ £Ii: Will the Ronour$ble the ~ ~ ~ r 
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please state if it is a fact that India has about 400 crores worth sterling· in 
London? If so, has any amount out of that been utilized for the purehase of 
foreign bus;tless? If not, why not? 

The Bonourable Sir Jeremy B,a.i8lDap: I would invite tbe Honourable 
Member's attention to the reply given to Sir Zia Uddin Ahmad's starred .quea-

tion No. 120 on the 17th February, 1946. . . ' 

GOVERNMENT PAYMENTS TO'l'HE ASSOCIATED PBESS1>F INDIA, AND THE REUTJCBij, 

165. ·Mr. B. It. Sathar B. Essak Salt: Will the Honourable Member for 
In10rmation aod .Broadcasting be pleased ~  the amount of money paid, (i) 
to the Associated Press of India, and (ii) to Reuters, by way of: 

(a) subsidy; , 
(b) subscription ior news I I r~  l:HIpplied to various Deparhpeots, Pro-

vincial Governments, Governors and the Governor-Genero.l; and 
(c) for aoy other reason? 

The Bonourable Sir Sultan. Ahmed: (a) Nil. 
(b) The Government of India pay the Associated Press of India and 

~ r . as also other Indian ~  Agencies; Ii Rubscription for the supply ~ 
t.heir news servi('e to Vlll'ious officers in the Government of India. Sti[,scrip-
tions paid in 1941-42 to the Associated Press of India and to Reuters amount to 
Us. 11,400 and R@. 1,37,347-9-0 respec£i.vely. The cost of supply to Provincial 
Of,verninents and Governors is met by the Provincial Governments concerned. 

(c) Nil. , 
Mr" B. ~ JOIhi: May I ask what is the object of supplying free 01' cost 

. these news sheets to officers of the Government of India'! Other people have 
tl' pay for' their newspapers. Why should not the Government officers pay? 

The Honourable Sir -Sultan Ahmed: Because ~ r  consider it 
tlf·,eessnry that. their officers should be up to date in the information" whi('h are 
~~. -

Mr. B. A. Sathar B. Easak Sait: What is the answer to (c)? 
The HOnourable-Sir Sultan AhDie4: Nil., . 
Seth Yusuf Abdoola Baroon: May I ask whether the Orient Press and the 

United Press are also being subscribed to? 
The Bonourable Sir Swtan Ahmed: Besides the Associated Press of India 

I'.IJd Reuters, Governrrfent also subscrihe to the United Press and the Orient 
P,·ess. The rate of subscription -paid to these agencies is the same as is paid-:-to 
the AI'l!lociateo Prel's--viz .. Rs, 30 per copy per month. 

MOTION FOR ADJOURNMENT, 
FATLllRE TO RELEASE MAHATMA GANDHI UNCONDITIONALLY. 

Ill. PrutdeDl (The Honourable Sir Abdur Rahim) : I have reeeived 
lIotice of a motion of adjournment. from Dr. p. N'. Banerjea; he wishes to di8-
CllSS a definite matter of urgent public importance, namely, the failure of the 
Oovernment <;If India to )'elease MahAtma Gandhi unconditionally in spite of 
l,hf' gTRve (,olldition of his life. This is the very question which was discussed 
onlv Hi" other day on nn adiournment motion. 

·Dr. p, B. BaDertea (Calcutta. Suburbs: Non-Muhnmmadan UrbRn): Sir; 
the ~  factor is the grave condition of his health. U you consider that 
IIU ffi cien t . . . . . " . 

Mr. Pr8lldent (The Honourable Sir Abdur Rahim): All that was fully 
nnticipated in the previous motion. The very obiect of that-adjournment 
motion was to secure his release, IoleCAllse the fast. mi'!ht endanger his health and 
his life. I rule that the motion is not urgent within the meaning of the rules 
nnrl StRnrling Orders; And i!l out of orde.r. 

CO'RRESPONDENCE RF.TWl<fF.N ,- T'R'E GOVF.'RNMENT OF INDIA AND 
THE CEYT,ON GOV'F''RN'M'F.N't. \ 

lb. A. V. Pal (Government of India: Nominated OfIiciBI): . Sir, i lay OD 
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thf, table ~  .of the correspondence between the Government of India and the . 
Guvernment of Ceylon 'menliolltid in the-Agenda: 

Li.t 01 paper,. 
1. Telegram to the: Chief Secretary to the Government of C,,),ion, Colombo. No. 1493, 
datt'ld the 26th Jt'ebrulll'y, 1942. 

2_ Telegram from Bie ~  'the Governor of Ceylo!) No nil dated the 18th Much 
1942. '. '  .  , , 

3. I~ .r  to His ~  the Governor of Ceylon, No. 2474, dated the 29th March,' 

4. ~~~  from Hie Excellency the Gov.!lrnor of Ceylon, No. nil,' dated the 13th April. 

S. Telegram to the Cbief Secr£tary to the Government of Ceylon Colombo No 3006 
dated the 15th April, 1942. ' ,. • 

6. Telellram from His Excellency the Governof of Ceylon, No.4, dated the 22nd 
'April, 11142. 

1. Telegram to His Excellency the Governor of Ceylon, No. 1258-S., dated the '1th 
May, 1942. 

8. Telegram from His Excellency the Governor of Ceylon, No. 19, dated the 3rd Juno 
~ ,  , 

9. Letter to tne Chief Secretary to the Government of Ceylon, No. F. 36/42-0. S., dated 
the 20th Auguat, 1942. . " 

10. Lettel from the Chief Secretary to the Government of Cey1on, No. CF. A. 121/40, 
dated the 4th Sej>tember,1942. 

11_ Telegram from His. Excellency the Governor of Ceylon to His Excel1ency tho Gover-
nor General of Indial No. 16, dated tl)e 8th Decen:.oer, 1942. 

12. Telegram to His Excellency the Governor of Ceylon, No. 91317, dated the 10th 
December, 1942 . 

. 13. Telegram froni Hia Excellency the Governor of Ceylon, No. 139, dated the 16th 
December, 1942. 

14. Telegram from His Excellency the Governor of Ceylon, No. 141, dated the lRt 
January, 1943. ' 

15. D. O. leU.er from the Hon'ble Mr. O. S. Bozman, Secretary to the Government of 
. India, Department of Indians Overseu, New Delhi, to Sir Don Baron Jayatilab, 
Representative of the Government of Ceylon in India, New Delbi, No. nil, dated the 
18th January, 1943. •• 

16, D, O. letter from the Hon'ble Mr. G. S. ~  Secretary w the Government of 
India, Department of Indians Overseas, New Delhi, to Sir Don Baron Jayatilaka, 
Representative of the Govermr.ent of Ceylon in India, New Delhi, No. nil, dated the 
20th ,January, 1943. . 

17. D. O. lptter from Sir Don Baron Jayatilaka, R~ r  of the Government of 
Ceylon in India, New Delhi, to Mr. G. S. Bozman, Secretary to the Govprnment 0.1 
India. Department of Indiana Overseas, New Delhi, No. nil, dated the 3rd February, 
]943. 

-18. D. O. letter from tho Hon'b'e Mr. G. S. Bozman. Secretary t.o th" Governm"nt of 
India, Department of Indians Overseas, New Delhi, to Sir Don ~r  Jayatilaka, 
Representative of the Government of Ceylon in India,. New Delhi, No. nil, dated the 
8th February, 1943. 

19. D. O. letter from Sir Don Baron Jayatilaka, Repreeomtative of the Government of 
Ceylon in India, New Delhi, to the Hon'ble Mr. O. S. Bozman, Secretary to thl' 
Government of India, Department of Indians Overseas, New Delhi, No. nil, dated 
the 12th February. 1943. • 

1. TKU:GRAM TO TIiB CHIEF SECRETARY TOTRE GoVERNMENT OF CEYLON, COLOMBO, No. 1493, 
DATED THE 26TH FEBRUARY, 1942. 

Government of India have given mOBt careful consideration to proposal, contained ~ 
Joint Report. of Indian Rnd Ceylonese Delegations regarding restrictions Upbn}ndian. ImmI-
gration into Ceylon. They have consulted Indian Legislature and ascertaine rlWli,lOnM of 
Indian public. opinion in general. Aa a result it wal bheir int.ention to suggest certain modl-
llcations in draft agreement contained in Joint Report. Great change in conroe of ~r ~ . 
however, 8upervened which in opinion of ~ r  of. India renders furt,her ~ I I 
of ~ problem undelOirAbl" and inconsistent withreqnirementR of war situatlOn. Thry, 
therefore, luggeat that further consideration of -propoaalJ abonld be auapended and problem 
re-exlllllined In light of pOtit wal' conditions. ..' 
. This involvell..maintenallce for period of war 8tat.U quo as before mtroductlon of Imml-

~  Ordinftnce in Ceylon and GoverJlment of India earnestly trust that ~  Governmpnl 
will agree that this i8 proper course in beJt interest. of luceellfn) r ~  of war. . 
GoveMnnent of Indin arE' anxious that two (fflvemmE'nte shoul arh,,,vp' I ~ . l)o •• lhfe 

measure of co-operation in common object of enauring early vlctory. Thl'! appreciate that 
existence of art.ificial barrier. between two countna. may prove ~ r  to.udl co· 
operation. Should Ceylon Government find that for war purpOle8 It may hot necetlllllJ')' to 
aeek labour from Indla, Govemment of India are willing to consider relaxation or removal 
of existing ban on emigration of nnakilled labour provided thu. Ceylon Government agree 
to propo.tall _ out in preceding paragraph. 



468 _ ~ I  ASSEMBLY [22ND FEB. 1948 
2. TI&LllGRAM FnOM Hrs EXCELLENCY mil GoVlilmlOR Olll CULON, No. :'NIL, DATIlD THE 18ra 

MARCH, 1942. .. 
Your ttlegram of 26th February. Ceylon Government agree that the present circumstance.e 

delLand that further consideration of the ,.Toint Report should be suspended until conditions 
favourable to ita resumption recur. r~  also agree ·to continue of ,tlltU8 quo on 
the lInderstanding that the ,tutus qut> includes maintennnce of' your ban on emigration of 
unskilled labour. Should circumstanoes arise in which the Ceylon Government might find 

"it necessary and possible to recruit labour for the duration of War for War purpose thia 
Government would ask for relaxation of the ~  for that purpose. 
3. TELJIlGRAM TO Hrs E,xCELLIINCY mE GOVERNOR Of CEYLON, No. 2474, DATED THII 29TH 

MARC'H, 1042. 
Your telegram No. nil, dated 18th March. 
Government of. India greatly r~ r . respome of ~  Gl!vernment to their 

request that r r ~  measures shodld be held In abeyance duruig perIod. of war. They 
believe that cordial relations engendered by Willingness of each' Government. to consider 
difficulties of other will lay surest foundation for equitable solution of all differences. 

2 .. Governm!!llt of India wish to invite attention of Government of Ceylon to certain 
considerations relating to ban now imposed in India on err.igration of unskilled labour. 
ThllY have no desire to stimulate emigration 'of persons whom Ceylon does not require or 
canDot I\baorb. III war oonditions Sl1ch emigration becomes highly improbable. '1;rue posi-
tion .rather is that ban is to some extent operating to prevent return from Ceylon to Indi. 
of Borne whom Ceylon. does not now need to keep and may have difficulty in feeding. 
If ban on their subsequent return to Ceylon 'were removed there is reason to believe that 
not a few would take present opportunity "f coming to Trdia and would thus relieve Ceylon 
of ~ portion of probl.ems arising f"om difficulty of ae!justingwar tilllP economy to total 
population. In addition as indicated in )'our telegram Ceylon Government themselves tl)ay 
feel need of labour from India for es"entlal war purposes. Goyernf[lent of India, therefore, 
feel that they must re"NVC l'ilrht to lift han .18 circlln:stanc:es re!1uire And propose now to 
ml\ke it inapplicable to all Indiana at present in Ceylon. They firmly believe that this will 
re"ult in immediate telT.porary reduction in popUlation of Ceylon anrl will themselves take 
administrative action in India to provide all those now ~ away with a certificate of 
date of arrj.1\1 in India. UnlE'ss Ceylon Government make application no unskilled labourers 
not i:1 possession. of such certificates will be permittee! proCE'ed Ceylon. Government of India 
earnestly trust that measure r ~  will··oommend itself to Government of Ceylon a& cal· 
culJited to relieve Borne existing difficulties and designed to pI'event, any new influx and will 
on t.his basis confirm the agreement in other respects as set out in their telegrarr. under reply. 

OrBteful for answer by telegram. . 
4. TIILEOnul ·mOM His ElCCELLF.NCY ;raE GOVERNOR OF CEYr.ON,· No. NTr,. DATED THE 13TH 

APRIL, 1942 
Your telegram No. 2474. March 29th. 
Board of Minister. point out existence of ban constitutes pl\rt .tatlUl qlUl ILnd ita main-

tenance contribu.ted largely to Board's refraining from taking any of measures which formed 
the subject of recent negotiations and to th.ir suspending action on bills which have already 
been introduced into State Council. Furthermore the acceptance hy Board of proposal of 
Government of India to allow recent ~  to remain in abeyance was based on &Ssump· 
tion that ban would be contin1j.ed. The Board therefore cannot agree to ban being lifted 
and requ6sf that decision to rais8 it should not be implemented. 
5. TELEGRAM TO TJB CHIm' BIICRmTARY TO T'll1I GOVERNJRNT 01" CIIYLON, COLOMBO, No. 3006. 

DA1'f>D 1'HE 15TH: APRIL, 1942. • 
Your telegram No. Nil, dated 13th April. Before sending final reply·we wilh to make 

quite certain Ministers have fully undentood our proposal· waich is to IT.aintain han for all 
un,killcd labour which hns not ~  heen in ~ but to relax it in case of labour 
now in Ceylon. It appears to us that this should meet the point taken hy Board of Ministers 
namely that their suspension of action regarding immigration l'estrictions is largely in rkog-
nit ion of bdt that action tl\ken by India prevents any addition to Indian labour forrA iD 
Ceylon. Fact that during war period those now in ~ can move freely between two 
countrie« does not· in our opinion, prejudge decision to be taken after war on variouR iaa118l 
raieed during recent negotiations. 
6. TELEGRAM FROM HIll EXCELLE'ICY THE GOVERNOR OF CEYLON. No.4, DATIm TBII 22ND 

APRIL, 1942. 
Your telegram No. 3006 of 15th April. - . . 
Ministers who have fully understood proposal of Government of India represent that 

effect of raising bon 80 far as unskilled labour now in Ceylon is roncenled might -w:ell be to 
caUII'! efflux of labour IImployed in tea· anc1 rubber irtdustries. Such labour is now in area 
which Rre relatively lafe. Eftlux in c,lD8iderabl" numbers would caUtie senous los8 to two 
vilal war efforts. Both indlfstrit's have been i1eclnred pssential servi('Ps. Owing to demands 
on labour for war purpoM!s replacement of any considbtable number of Indians labourers 611 
estates would be very difficult in present circumltancea. There is, no surplu labour eitber 
on estates or in other eSiential Ilel"Viclls. Furthermore both tfoa "n.': ruhher induetries are 
being required to increase"their produlltion COD8iderably. The reab80rjJtion after war of 
Indians who have left these induetriea I\nd. returned to Indi. and. have been rerlaced duriq 
the war by local I ~ r would be impOilible. Minister. feel that Governn>en of India 



COIiRKSPONllENOE BETWEEN THE ooyr. ~. ~  .\ND 'l'ln; t'.:\1.01\ ,I{\\'T. 4691 

would notwiah tea and ru.bber indultoriea to be IItIrioualy· embarraaaed ~ I  t.herefote requeat 
that the ban be ·not lifted. .. .. 
7. Tl;U;(mA14 TO HIli ~  THE GOVEaNOR 01' CULON, No. 1258·S.. I>A'I KD TilE '7nl 

MAY,1942. •  . 
Your ~  No. ~  dated 22nd April. Argument now ad\'anced by ~ r  appoarto-

to us t? glVt; wholly new.turn to c6rrespondence whICh arose fl'Om 8uggt>8tlOn 1lI our tole. 
g.ram No. 1493, ~  26th ~r  that furthel' conaidBratiOll of Jtlint Report of r ~r
. tlOn ahould be suspended fol' r ~  .. of ~ r and .atatm quo ante negotiations leading to that 
R~  ~ I~~ I .. .Mullstel's. l'eply III youI' telegram. No. ~  ~ I ~  r ~ 
was fl1.vourah.1' pl'ovl?ed .lndHl In. retul'll for. C.,y.lon not r ~  With Immigration Ol'dl' 

~  ag:reed to mamial!l r ~  on emIgratIOn of unskIlled lndian . labour to Ceylon. 
'FhlS India agreed to do 111 rpspect of uJiskilleli Indian lahour ,lot Illl'eady in CI!yloll hut not 
lJl respect uf labour ·already in Caylon which might come away to India for terr.pomry 
purposes. 
2. Ministers will appreciate tha.t prohibition was imposed by Indin in ~  19.39 for 

purpose of preventing new labour going to Ceylon. Prohibition was not intended t() prevent 
Indian labour leaving Ceylon and GQvernment of India do not feel it is appropriate to ask 
them to maintain their .prohibition for that purpose. If it is Ceylon's desire to retain Indian' 
labour  for ceptain purpose method of doing so should be method designed to that end and' 
not. fortuit.ouR I ~  ~  which ~  no ~  reliance ~  ~ placed, '\1'i.ing from 
actIon deSigned for dIfferent. reason' Involvmg dlfferllnt conslderatlOns. Gov<lrnment of 
India regret therefOl'e that ~  are ~  to forego right to relax prohihition to the ~  
suggested by thtm. Thoy earnAstly trust that MiniRte\'s will IIppreCiltte Oo\,p:'Dment of 
India's position in this respect and will now agree to' the 1\uggestion made in olir telegram 
No. 2474, dated 29th March. Government of India are most anxious to avoid any develop· 
Ir •. ent which might 'make it difficult for them to a.fford Ceylon fullest possible a8sistance for 
prosecution of war both in men and materials. . 
8. 'l'CLEGMM FROM Hrs ExCELLENCY TKI!: GOVERNOR 01' CEYLON. No 19. DATED THE 3nn JUNE 

. 194a· • 

You; telel(l'am No. 12588., dated May 7th., The Board of Minister(sl is ""inK ~  tl)J 
agree not only to 8 postponement of indefinite period of consideration of 111r10·(,e:v10n Re-
.J1ort and, !IS a consequence to maintenance of 8tatll8 quo prior t() introduction of Im.mijlration'. 
Bill but also allow variation of that ~ quo Mmely I·he lifting of bon a8 regards air 
unskilled wOI'kers now in Ceylon. .  , \ 
2. Board ~ r  to point out thot, in thflncgotiatiolls of IMt Septemher)t was made clear 

that ban would remain until Polit.ieal and &onomic position of Indians in Ceylon had' 
belln settled and that Immigntion Ordinance WRI not thel'ef()TP urgent. In other wo(ds the' 
_Krumen!. waR that, ban not only opemwd, to a larg .. extent, as an Immigration OrJin'lIlce 
u.s regards first entrant but al8() reatricted retul'1l to Ce:vlon of unskilled workel·s. Board' 
therefore find it. impo.sible 10 allree at the same time both to Iiftinll of ban in respect of 
aU labour now in Ceylon and also to postpone legislation which would control right of re-
entry into Ceylon of unskilled labour now in Ceylon. 
3. Board of Ministers feel that Government of J ndia will appre<!iate difficulty of Board' 

when they are ssked to aelIr.it the rill;ht to return of all Indians now .in Ceylon who leave· 
Ceylon dllring war however long their absence from CeYkm may be. 
9. LETTER TO THE CBnF SJP.CRETARY.TO THE GOVERNMENT 01' CIIYLOH, No. F.35/42.0. S., 

~ DATED THE 2OI'H AUGUST, 1942. 
I am direc!A,d to refer to the telegram 'from the Governor of Ceylon, No. 19, dated June-

.3, 1942, and to say that the GOV8l'11ment ·)f India do 11'1t feel thllt thpy would be jUltified' 
in continuilJll: to impose upon t.he Indian labourer in Ceylon the hard-hip caused to h;m by 
the ban whicb has nA been in existence for three years and which deters him from coming 
to India on .ahort ,·i.its fQr social Mid domestic pUrpOReII, for fear t.hat his ~ r  t.o the' 
island will be prevented by the operation. of the ban. They have therefore decided to relax 
the ban: so as to permit the return to Ceylon of Indian labourers now in the island who may. 
come to India on or afler September ·1, 1942. They, greatly regret that the ~ r  of 
Ce.ylon have 1101. found it poll8ible ,to accept the Government of India's view in this matter. 
2. A coPy of the press note which the Government 'of India propoe to issue for publi· 

cation on t.he morning of September I, 1942, is enclosed. ThE' AgeRt Q/ the Gov('>rnment of 
India in Ceylon is· being aaked to publish a translation of it in the Tamil new.papers in· 
Ceylon on the aalLe date. 

PRPS Non. 
RmigTati01l 01 und,illed labOIl1'era to Oeylon. . 

'fhp Government of India hRve decided to relax ~  effect from 8aptember 1, 1942, thl'lr 
prohihition f)f the emillration of un1!killed laoourl'TS to Cevlon 10 far liS it affodll ll1honl'l!rll 
now ira Ceylon. The ~  of thP han on such laboul'era hu been that, since. ita imposition 
three years. &!(o. tht>y have been prevented f!'ilm paying their normal ,visita . to India, for lOCi!,!, 
and domeRt;c purposes, for fool' of not belDg allowed to r@'urn to thClr ~  ID 
Ceylon. The uncertainty about employment in peylop, which w,," ~  realN'ID ~ the ban 

~ imposed, CAnnot be conllidered to .lubll;S' in wartime, when prllcttcaUv all Indsnn !abour 
in C".A!vlon i. employed 0\'\ .work essentIal to thll. war effort .. The Oovermr.ent of Ind!a lire 
therefore of opinion that there is no. ju.tification .for ~  place, a!lV .~  In .tt. 
way of labourer. wi.bing to pay thetr normal ViII'" to IndIa, The problbtt!ol\wllI CODtlu_ 
to opt'rate &s heretofore in regard to labour not alreld, in Ceylun. • 
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~  labourers who obtain ler.ve to visit India should get their identity certificate 
endoned·.ith the date of their arrivr.l by the Protector of Emigrant. r.t Mr.ndapam or Tuti. 
corin. Non-Estate labourers who obtain leave should obtain identity certificate from the 
Agent of the Government of India in Ceylon before leaving and get. them limilr.rly endoraed 
on &rrival in India. ' 
i)lIPARTt.n:NT or INDIANS OVERSEA', 
New Delhi. AU!1u.t !8, ~ . 
10. LETTER FROM THE CHIEr SZCRJ:l'ARY TO TIU. GoVIlRNIUNT or CULON, No. CF-A.121140, 
. DATED nn: 4TH SIIlPTEMBER, 1942. 
I have the honour to acknowledge the receipt of y(lur letter No. F.-36j42-0.S.. dated 

the 20th August. 1942. r.nd to etr.te that y,)ur letter haa been considered by the Board of 
~ r  wh'l havp,· asked me to reply 111 follows: 
The Board· r ~r  that th,' Govf!rtlment of India hal not found it possible to meet the 

wishes of th.. Ceylon Govt:rnment and haa felt compelll'd to take unilalt,ral action.. Th 
Board have already stated that, in thl'ir opinion, lifting the bar. whether, \wholly or partiallr, 
. I ~  chanlTe the flntlU q1lo. Furthermore it may create ecOnomic and ot.)ler problelT.s In 

Ceylon which, in the interests of the war effort of Ceylon alone, apart from r.ny other consi-
deration, will have to be solved. The Board may therefore be compelled to take action which 
wi!! change the IItlllll1 fJ1W. They:will keep the 9:o\-enament ·.·r Ind.ia informed. of any. 6?ch 
actlOlI but they mnat reserve the right to deal with sllch problema If t.hey ltrlSe notwlth-
1Itanding tbat the !IOlution of any Buch problem nlay calise furt·her changeR in the atllttlR quo 
and mav not have th(; "oncurrence of the Government of India. 'l'he Board earnestly troat 
that no sllch action will become necessary. • 
11. TJi:LERAM F11.0M HTs EXCELLENCV nn: GOVERNOR OF CEYLON. TO I~ EXCELLENCY THE 

GO"ERNon Gl!NEnAl. QF IND!.\. !ITo. 16, nAnD Tm: 8TH DI!CEMBF.Tt. 1942. 
Adequate supply of estat.e laho11r ~ under urgent con&ideration by Board of Minbter(a) 

with special reference to production of rubber and Ceylon's basic qU(lta r r~  85 per 
cent. of prodnct.ion left In t.he .!ontrol of t.he "Ililld nations. In the-de circumstanccs -Ceylon 
mustrWlort to most. intensive tapping possible including slaughter tapping in order to increa3e 
produetioll ~  'It I('h.t 30 per cent ahov" ba,ic quota. This will I!ntnil thf' employment of 
·additional bbllur durinl( I he war lind less tban pormal amount of Ish"llr alter t.he war when 
area.' hllve ~  ~ .  Estates arc aho required by law for period of war to produce 
food stuff A in addition to plantation commodity and thiA also re'luireH n hpormnl ad hoc in-

r ~  in labour force. Demands on local lnbour fOI' military units, defence works, essential 
1Iervices ant! rural fowl prot!nct,ion have beeh and are VCl'y heavy an(\ ~  there ill 
no surphlR availa'-!p for diwrsion tl) es!ate.. Production (If tea mnst not he allowc<t to 
decrease below present necessary level. It will be realisl.'d that now that Indian ban on 

~r .  hilR heen relaxed in rpspect 'of labtmrer,; now in this Islrmd there is likely to be 
usual e"Codu8 on holidays to India during early months of next year. In these circumstancC!s 
Board of Minis'ers hns asked rr.e to as"eriAin whether Government of India notwithstanding 
thpir ~  on emillrRtion to Ceylon of unsldlleo hbour other thRn lab!lurers already in the 
Island would considl'r special r r ~ of labour to mept present. war emerp:ency on the 

~ point. : (a) Pny ano:! conditions ofentployment identical with those of other Indian 
labour; (hI repAtriation to India at the end of the war or otber period stipulated by agree-
ment. BOArd of r~ consider armnltement on thepe lines to be right ene to I~  

position witb whicb they are confronted which is that (al demand for extra eatatl' labour iR 
ahnormal Rnd only t.emporary Altboullh es.ential to prosecution of the war and ~  status of 
IndiAn. in C.pylon is one of the ~ which at the relloest of the Indian Government 
nils hpen postponed for consideration at a future un·determined date. Gratt'ful ~r r ~  

~  rt'nly t{) ntis tele!1:rnm in vrder t.ll1,t, if vour OovcMlment r ~ principII' of rp-
cruitrr,pnt on thE' tines proposed. det,ails of method and machinery may lle immp.diatelv worked 
-out in ~  hetwPl'u our two administrations throul(h Cevlon'Pnewly appointl'd te-
prc"E'ntative in. Ind;a. Paramount ('9sentiality of md:imun: production of OUT plantation 
r ~ especially rubber to supply position of Allied Nations has raused me to head this 
tl'lellram "Most Immed.iate". 
12. TET.F.GRAH TO I~ ExCELLENCY 'MIE .GOVERNOR OF CEYLON, No. !l817. DAnD THE 10TH 

DECEMlI7.R. 1942. 
YOllr most immediate telegram 00016. dated 8th December Grateful if YOll would let UII 

know present basic quota for Ceylon. aCTeal(e under rubber, numher of r r~ Indian and 
other emnlnyed. and eIItirr.ate of additional number. required with basis of calculation. Also 
extrll nun;h(.r. vou consider needed for food production one8tates. 
13. TELEGRAM FROM I~ EXCELLENCY· 'MfE GoVERNOR. OF CEYLON, No. 139, DATZI> THE 16TH 

DErEMBInI. 194?, 
Your teJ.'llram No. !l8l7. Present, basic quota 110.000 tom. Acreage under rubber 

excludinu; new plantings 604.000 acres of. which ~  holdinl(. .~.  pronpr*ies under 10 acrel 
arl'011nt f01: 132.000 acres small eetatea, I.e., properties betwl'en lU And 100 no""a account f"T 
123.000 acres and laru:e estates. i.f.., prorerties over 100 acres r.ceount for 349.000 acres. The 
acreMM'ponired by law '? be . ~  with. food crops. h,,:_ ruhber pronrietoTR is apnroxi-
mately 36.000 aero. hut httle of thiS. acreau;" IS found w,thm 'hI' boundaries of the rubber 
r~  ron.equentty bulk of persons employed on food production ilnon-re.ident and non. 
Indian labour. The numbel' PO emploved may vary from a few thousand at one time of the 
year to as many as thirty to fot1v thou,and at anot,her. Very fe. of the tappen employed 
-on the amall holdinga and the small estate ... are reaident labour8l'!1 and still f"wer are Indians. 
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It ~ therefGl'e substantially COI'l.'O!ct t() llay that any increase in the labour fot'ee of 8lT.nll 
holdmgs and ~ .  ostates must be obtained from the locality and not Indian labour. Approxi-
. .~  80,000 t.appers are employed on Inrge eptates. Exact propoI·tion of Indian to non-
Indian. cann?t be stated hut for reasons already given it' is dear that there is no bopeof 
perceptibly mcro::asmg local labour force Oil large ·estntes. Requirp.} increaRed Indian labour 
~  far as r ~ r production is concerned therefore rela.tes to an increase of tappers on large 
~ R on which 80,000 tappers are employed. Suggested  methods of intensive tapping will 
mcrease number of tappers required by 15-20 per cent. There must a.l&.o be' taken into 
'CCOUllt additional tappers required for slaughter tapping and all allowalloo must be made 
for ~  ~ . absence oIl holiday. Returns labour employed output and othl'r statistics 
are hemg obtamed from each estate for the purpose of ensuring maximum production but 
these returns. ~r  not yet con. plett>. Estimate of additional  number of tappel'll must the.re. 
fore be provlSIOlJaI at pl'eRent. ThE> figure given by Plauters A88ociation is 20,000. I will 
telegraph later details of position in regard to labour On tea estates. 
14. TELEGR.or FROM HIS Exr:&LLENCY 'THII GOVERNOR OF OtYLON, No. 141, DAT&t> THII lsT 

.JANuARY. 194:5. .  • 
III continuation of my telegram No. 139 of December 16tb. Estimate of Planters' Auo-

dation is I,nllt approximately 30,000 additional adult labourers  may be required for tea 
",statf'S hut .. ctual figure must depend on eXtent to wbich manuring progn,mlT.e has to be 
restricted and to which present labourers take holidays in India. No estate would of COlU'88 
be permitted to indent for additional labour without proving clllle for ;t. 
15. D. O. LIIYl'T1m P'ROM THE HON'BLE MR, G. S. BOZMAN, SBCRm'ARY TO THE GOVERNMENT OF 

INDIA. DEPARTMENT OF INDIANS R~I I  NEW DELHI, TO SIR DON BARON JAYATILAKA, 
• .. H£PRESENTATIVE OF THE GoVERNMENT OF CUI,oN IN INDTA, Nmw DELHI, No. NIL, DATID 

THm 18TH JANUARY, 1943. ' 
You will remember that at the discussion which took place in MI'. Aney's house on the 

i6th .JBmuuy, 1943, MI'. Aney suggested that before reaching a decisiol1-on the supply of 
~  labour now required by Ceylon for rubber estates we should attempt. to determin, 
the main principles in accordance with which a aettlerr.ent of immigration and status pro-
blems should be negotiated. You said that ii we would PJlt concrete proposals before you, you 
'Would give them your closest consideration. • 
1 enclose a statement which will, I hope, explain the Jines upon which our minda are 

working. It has been drafted in the form in which an agreild atatement might be i'8ued by 
both O-overRmentll, should an agreement in fact he reached. Mr. Aney would be glad to 
discuss with you any point8 you may wiah to rai&w. ·if you will be 10 good &8 to proPOII8 & 

~ r  time.' , 
StatulIel'lt. , 

Owing to .Japan's entry into the war ~  Government of India informed the Ceylon 
Government that in their opinion the proposals contained in tile Indo-Ceylon Joint Report, 
prl'lsellted in Septerr.ber 1941, should not he further considered during the war and that the 
problems of immigration into Ceylon from Indin. and of the statUR of Indians in Ceylon 
«hould be r~ .  in the light of poat-wnr C(.nditione. Subsequent developments Mve 
mnde it clear that Ceylon cannot heraelf provide H!1ftlc!pnt labour for the maximum utiliution 
of her ailtural r ~ r  and for her fullest contributIon to the ulllted war effort. She hu 
therl'fore asked India to permit the emigration of additional unskilled labour. 
In theRe altered circumAtances the Government of India have proposed and thp. Ceylon 

Government have agreed that the broad principlel which will govern. a detailed lettlement 
«hould now be determined. 
These principles are as follows: .. .. 

(i) It is agrp.pd that Ceylon hilS th" rIght to determme the future composltlon.of hpr 
population by the ~ .  of ~  nl8trictions 88 she may deem ncceBlI&ry 
upon the pntry of newc('mers; 

(ii) It is agreed that all Indiana who have enterod or may enter Ceylon, .~ . 
infringing any exi8ting ~ . before II future post-war dai.<> to l!e prOSCribed 
will he eligible to qualify for al\ the rights of citizenship now accru11lg to penons 
possessing a Cpylon domicile of origin; 

(iii) It is agreed. that the quali6cation for Auch citizen.hip .hall he Bnch RII ('.an be 
determined hy simple administrative proce88 without r('ICOUrAe. except for the 
legaliEffition Qj document. or by wav of appeal, .to .8. court ~  law; .. 

(iv) It i. agreed that. except for ~  IAholll', IndIana admitted to Buch OIhznu-
.hip shall IlIlve no right t.o IIny special protection hv thf' Government of Tr.dia ,; 

(v) It i. R~  thnt thl' exi.ting a.greements hetween th .. two Govemmen!8 regVrlmg 
unhkilled labour shall be rr.aintllim·d •• ubject only to lIuch modificatIons 118 may 
hl'come necf'lI8ary by rf'8.8on of restriction. being placed npflll the entry of ne,,-
comer!'; 

~  It. is ngreeq t.hat any restrict.ions t.hat may be plared upon th .. "ntry or nI'Wcom,.r. 
"hall 'not beauch a" : 
(a) to ptev!'nt I ~ a.lready in Ceylon introducing upon equal termA wivCIII, 
children and recoglllscd dependanf,s. . 
(b) I.t> interfere with nonnal commercial pract.lce between the two countrll'" Il!' u, 
. prfwlmt the continuat.ion of Indian buaineu already legitimately estabh.h"d 

in Ceylon aT 
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(c) to ~ upon newcomera of Indian nationality. any . ~r r reatrictioD8 .than· 
may he imposed upon newcomers of other natlonahtlea . 

. 16. D, O. LETTER FnUM THE HON'BI.E Ma. G. S. BOZMAN, SECRETARY TO nllt ~II. .  
or INDIA, DEl'All.TMEN1' OF INDIAN!! OVER.8I1.AS, NEW DELHI, TO ~IR DON BARON JAYATIl.AKA, 
REPRESENTATIVE OF THE GOVERNMENT OF CEYLON IN INOlA, NEW DELHI, No. NIL, DAT&I> 

. THE 2(}ru JANUARY, 1943. 
I have now consulted Mr. Aney regarding the points which we discusaed ;ostcrday. 
He sees the force of your comments regardill;l: clause, (iv) . of our proposals and. we there-

fore ~  that clauRes (iv) and (v) should be redrafted ~ Iollo,,:s: . 
"(iv). It is agreed I that Indians admitted to snch cltlzeMhlp shall ~  no fight, to 

IIny special protection by the Governmt'nt ,of India but that,. l.n the case of 
unskilled labour. there shall be no detractIOn from the conditIOns of work. 

~. medical attention aRd housing already agreed behveen the two Govem· 
ments. '. 

(v) lt is agreed that the e:\iNting agreementR be!we!'1\ thp two Govel'nlllcnt. r"gardin" 
(,ondit.ionR of work. wages, medical attention and housing for unskilled labour 
.hall be maint."\ined in respect ·of any new immii:rant labour or. any unskilled' 
In.bourerB who lire not aumitted' to full citizenship, subject only to auch modi· 
fications as may becume necessary by reason· of restridions, being placed upon 
the entry of newcomers." 

!'Ifr. Aney alslI a".I·I'e8 that in dause (vil, (a) th'e r ~ "recor.niRed dependants" should 
be altered to read "such dependa'nts as may be a!{reed hetween the two r ~. 
He has understood th .. point madtl by you in respect of th(' phrase "normal commercial 

t,,'actice" in clause (vi) (h), bU,t we have not yet been able to pvolve are-draft. B;p 
~  therefore that you might, if you 80 wish, inform your Government that the point 
haA been brought. to our notice and that ~ are eonsioeriuf.( it. 
17. D. O. LETTEH FROM 8m DON· BARON .lAYA1'I1,AKA,· R R ~  OF THE ·GOVV.ANMENT 

OF CEYWN IN INDIA, NEW DELHI. 'TO· MR. G.. S. BOZMAN, SECRE'J"ARY TO THE G<:.vERNMENT-
OF INnIA. DEl'AR'I'MEN'r OF I I ~ OVERIIEA., NEW DItLHI, No. NIl., DAT&ll THF. 3RD FEBRlJ-
I~ . 1943. 

. V,ith ref"!'ence to yOlll' leUer" of the 18tl) and 20th Ja.nuary, 1943, forwarding me the· 
Draft Statcmq.1t and the amendments thereto, I may inform·; ou that I sent the Draft 
St.atement 0" amended to His EXl'elll'ncv the Govel'll"r of Ceylon aud have now henrd that, 
\,t:fore the documents could he placed before the Board 04 l\I inisters, it ~ considered necessary 
to have ,{ullt'r information with regard to the proposals, ' 
I shall therefort' be i:fllteful if yO'll will he good enough to state whether the acceptance 

of th(' proposed ~  would or would I~  involve the rejection 01: modification. of the 
~ section. and paragraphs of the J()lIIt Report by the DelegatHms from IndIa and 

C('ylon, dated ~ Septemher, 1941, ~ .  : , 
(1) The Dra.ftStatemcnt would appear to radically modify Part I, Section A, of the-

Joint Report by the substitution of an unspecified postwar date for da.te of 
coming into force of the Immigration Ordinance. which would have been passed 
immediately aftet the endorsement of the Joint Report by, both Governments. 
Tpe first effect of Buch substitution is that labour for war purposes could not, 
as requested, he recruited on a tempOrary bui .. becau.e repatriation after the 
war would he precluded, 

It may be recalled in' this connp.ction that by External AffAirs .. Department telegram 
of 26th February, 1942, addressed t·o the Ceylon Gov':!rnment, the Government 
of India expressed ita readiness to· consider the relaxation or removal of the-
han in respect of labour necessary for wILr purposes. 

(2) The baBis of Part 1, SI'ction n, of the J\int Beport would be modified in thE' 
RamI' ~  and with the saml' ·effect as Section A. Sub-section •. (2). (3) (5) 
(6), (71" (8) and (11) appear 'to he rejected by paragraph (i.i) of thp ~ ~  
-The rejection of sub-aection (11\ is, of course, .tn.ntamount to the rejection of 
the principles underlying the whole of the Joint Report. 

(3) The whole of Part II of the Joint Report would appear to be rejected from: 
(i) ~  of the .vague word "citizenship" (Btudiousl.y avoided by tbe 8igna. 

torle8 to the iJomt Report) for the carpful categorization of rightR in thiR 
section; •  . 

(ii) a.voi,innce of nIl reference to domicile of ('hoice 0" period of r('"itlp.npe as 
qualifying for immunity from quota legislation; and 

I /iii) pa.rn .. rnph (vi) of the pTop08t'd 8ta.tement. 
(4) The r ~ ~ ehantre in da!.e of the romintr into force of the Immitrration Ordi. 

mmce I'('ferrf'd to above would nopenr to Rdvenelv affect Part ITI Section A 
of th ... Toint R~ r . AIBo nnrlHrl"arh. lIil n.n<l (iiil of the r ~  Stat.ement 
,wonld IInnpRr to wholly. reiprt Section R, R ~ .  (2). (3) and (41. 

(5) PArt V. r . r ~ 11). "nd .' (2). of th" .Toint, 'IIel)Ort, appear to be rejected bv 
na"A"ranh. (ii) and ·(iiil of the "ropo"ed St.Atempnt. • 

(6) Pa:t V'T. n8ra<7ranhB (11. 12\ .. ~  and (4). of the .Toint R('.port are rejected or rendered 
Irr"levant, h:v parallraph (111\ of the proposad Statement 

''\'1 !"arly rsply will he much appreciated. ' 
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18. D. O. LETTER nOM THE HON'BLE MR. G. S. BOZIIAN, SECRETARY TO THI:. GOVIIRNIIDIT 

OF INOlA, D&I'AnTMEN1' OF INDIANS OVI:.B.I!BAR, 'NEW DELHI, TO SlR Bt\RON JAYATlJ.,AXA, 
REPREliIilNTATI\"E m' THE GOnlllNMENT m' CItYLON I~ INOlA, NEW DELHI, No. NIL, DA1'ED 
TH.E 8TH }<'II:BRI'An'Y, 1943. 

. I am grateful for your lett{'r, dated the 3r.l February 1943, in which ~  have lorwal'ded 
certain ~ made by HiA . . ~  t.he Gov('rnor of Ceylon r ~ r  our prop08llls, 
It i8 m08t unfort.unate that I,h.. orlgmal ho. nol (wen ."et bt>en dphvered to me, but I 
h,wl' your signed copy which ~  me today... .. 

I trust that H ill Excellency i8 not under any misapprehension us to the ~  with 
which we pllt those \'rop08018 forward. AN you will rem .. mh,·r the ~ Mr. Alley 
informed you .pecificlli y that we could not accept the original suggf'st,ion fro'm Ceylon that 
lahoul" Rhould hI' recruited Rubjeet to compulsory repatriatioll, That being 80 we suggested 
that it might expedite cooRidemtion uf Ce:,lou·. l"tlqul'st for laboul" if we could first ~r  
upon the main principl('s which .hould govern ~I  ,detailed negotiation •• 1't'l(arcling 
th" immigration . aud .tatu8 of Indians in '. Ceylon. It was not our intent,ion that the 
details of MilCh ne)(otiBtion. Rhould bp ('onsidel"t'd now. nor did we envisage the .Joint, RepOl't, 
of 1941 heing the basis of such negotiations. Should it be possible to rMch an . r ~ I  
upon these principles now the detailed settlement would ~ a fresh ."ttlement, R ~ if 
neCl'!lsal':V only Kuelt portions of the dmit Report as either party to the agre .. ment m'ight 
find, u8t'ful in a('cordance with thp al(l'eed principIA •. 
. Since, .however, His Excellency ~~  G,overnor hUJI .asked, II ~  qllestionsregardinf;t iten,s 
111 the ,JOl11t Report I should he faJimg'llI my duty If I dtd not reply to them indiVidually. 
I should point out, however, ~  therr are certain other item. in that Report not covered 
by the present answer. to which the Government of India raise certain' objections, The 
answerR to the individual points raised are as follows: 

(1) The. modification of l.he dat.e upon which immigration retitrictiona might come into 
forl'e was 111 fact suggested m our t,elegram No. 1493 of th .. 26th Februu:v. 1942, to which 
r ~r  ~. made in the question .. It also appears to have heen accepted at least by impli-
cation by th(· Ceylon Government In the Govllrnor's telegram of the 18th of March, 1942, in 
reply to our telegram. It is correct, therefore, to say that our r ~  propo.alo 8uggOMt a 
modificat,ion of rlate. As r ~ rr  its effect l,Ipon tha labour now required b.v Ceylon" this ia 
covered hy' the referenoo I have rr.ade above to the Government of India's view on compul-
sory repatriation. The refereDCe to the. Government of India'8 ,rell(Une88 to consider the 
relaxation or removal of the ban in respect of labour neceRaary for war purposes ia correct. 
It I!hould h" ohaerved, however, that reisxation of the ban for a specific period or under ~  
conditions a8 would perrr.it of compulsory repatriation or be in any WRy mconsiAtent with the 
declared policy of the Government of India in the matter of emigration, was not auggested. 

(2) With N'gard to ~ change in dRte the same remarks IIpply aN ~  (1) ahove, It 
would hardly be correct to 8ay that Buh-sections (2) and ,,(3) of Part I, Section B, of the 

, .Joint Report lire necessarily rl'jected by paragraph (ii) of out' proll'laals. That paragraph 
merely states I,hat those who remai" in Ceylon should be eligible to qualify for full rill"hts of 
citi7Am8hip. This ~  in certain circumstances include Borne who have already been re-
patriated providl'd their I'epatriation does not act as 1\ ban against their re-entry into Ceylou. 
It i8 corrl'!ct to say that 81lb-sections (51, (6), (7), (8) and (11) arl! rejected. Whether Rub, 
section (11) is a .r.atter of principle is clearly open to argument. 

(3) It i& correct to say that the whole I')f Part II of the Joint Report i. rejected thoagh 
the reI"rencc" to paragraph (vi) 'If our proposals is not wholly undlfulood. The Gove1'llrr.ent 
of India take ohjection to tht' whole proposal for internal quotu. 

(4) As I'ellllrds lhs propoeed chl\n/lB in dat,e the rerr.arkB undf'r (1) I\1>0v" apply. It iR 
corrl'ct to 8IIY that pararrraphs (ii) and. (iii) of our r ~ rcjact Ruh-leetions (2), (3) and 
(4) of Section B, Part TV, in 80 far aR tho!c, sub-secti(\ns requIre rcfetenc.! to a Court and 
t.hat the.y r ~r t.h" other provisions of ~  suh-aections, "amdy. the prp.criptionl'regBrd· 
in,iC domicile of choice and certificate of perD!anent eett'l'ment. unnecelaary. 

(5) It i. CM'rect to 8I\V thllt, Se<'anl' (1) and (2) of Part V become ~. 
(6) Sub'Rt'(:tions (1), (2) and (4) ~ P,.rt VT al80 ""com" unnecessar,J. The ~ .  for 

retaining Rnb·&ectioD (3j in any fOrD! would depend 'upon the qualifications preecribed in 
accordllncfl with ~ r  (ii) and (iii) of our proposals. 
19. D. O. U'l'I.'ER "',OM Sm D.)N BAROlf JAU1ILAKA, R~ RII I II 011 THK GI,VIiRNIRIfT or 

f:IiYW!( IS 1!m1A, NEW DELHI, TO TH;: HON'BLE MR. G. S. HOlMAN. 8J!('JlI!TART '1'0 '11l"I 
GOVlmNJIIl!1fT OF INnJA. DEPARTllJl:JfT 01' INDIAN!! Ol'I.RSBAS, NEW DI:.I.R1, No. NIL, DAnm 
TIJE 12TH FJ:DRUARY, 1943. . 

With reference to your iPtter, dated 8th February, 1943. content.s of which I comma-
nicated to H. E. the (":mvemor of Ceylon bv telegram, I have heen instructed to !date for the 
infonnation of the Government of India tbat the Govprnor hal placet! h4'ore the Board of 
Mini.ters : 

(a) the Draft Statement forwarded with your letter, dated 18th Januarv, 19.\3, 
(bl thr amendment.B thpreto contained in your letter of 20th January 1943. and 

'(c) rr.y telegram conveyinst the lubtltance of your letter under reference. 
2. 1 aID to state that the Board 01 MlRiJlte" retp'et that the Government of India ha.,. 

fOUJId tliemPf'lvlII' unabl. u. oonRider the proooal. contained in tht' Governor'. ~  
No. 16 of· 8th December, 1942, addreaHd to Hie Excellency the Governor-General :f ,India 
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and thaI the ~  of ~ r  themselves are quito un,.blc to consider any '::Ouut?f propo· 
sals (11\ .the ~ of the D,raft Statement refel'red to ahove: .' . 

3. I am also to add that the Board of'Miuisters note ~  surprIse .that the JOlDt Report 
iii 1941 is 110 longer ~ ~  by the r ~  of. I ~  as ~  ~  of any future negg-
tiations regarding Immigration and status of Indians ID Ceylon III SpIte of the fact that-

(a) the ('.overnment of India by telegram of February 26, 1942, .suggested postpone-
ment of the cousideration of the proposals in that Rl'port Ilnhl aftel' the war, ~  

(b) ihe Government of eLy10n by telegram, dated ~ r  18, 1942, agreed to the n:alD-
tenance of the Btatw qlW on that understandmg. 

ELECTION OF THE' STANDING FINANCE COMMITTEE. 
Th6 Honourable Sir Jeremy Ratsman (Finance Member): I mo\'e: 

~  this A".embly do J'roceed to the election, for the financial year ~  ~ such 
n.dhod 8smay' be approve by .the ~ r  ~  President, of ~ 'S,tandmg . Flllance 
Committee of the Assembly not exceedmg fourteen ID number, to whIch shall be added a 
Member of ~ Assembly to be nominated by the Governor General. The Member 
so nominated shall be t.he Chairman of the Committee." 

JIr. President (The Honourable Sir Abdur Rahim): Motion moved: 
"That this Assembly do proceed to the election, for the financial year 1943-44, in lIuch 

rIIt!thod as may be aPl?ro: .. ed by the ~ r  ~  President, of ~ Standing Finance 
Committee of the Assembly not exceedtng fourteen tn, number, to wlpch shall be addrd a 
Member of thE' ASlembly to be nominated ~ the Governor General. 'rhe Member 
80 nominated shall be- the Chairman of the CommIttee." 

Dr. P. N. Banerjea (Calcutta Suourbs: Non-Muharl1madan lIrban): Sir, 011 
many occo"ions I have raised my voice of protest against the manner in which 
the busint:!ss of the Standing Finance Committee is conducted. Several times 
in the past I have pointed out that the functions originany allotted to the 

~  Finance Committee were diminished and curtailed, and that even the 
few funciioUf' which were aotually exercised by that body were not exercised in 
the rnanner in which they.ought to have been exercised. At the present moment 
new items ot ,expenditure are placed before this Committee above certain limits, 
but most often these new items of expenditure are placed before the ~  
after the expenditure has already been i:ocurred. What then is the utility of the 
appointment of this Committee? I see none, unless the Government cballse 
their mind and agree to give us an undertaking to the effect that in future all 

: llew items of ':lxpenditure will be placed before the Committee before any new 
expenditure is incurred, Rnd also if they agree to amplify the powers and func-
tion» of thi;o. Committee in the light Qf the observations made by Sir Malcolm 
Hailey in 1921. Last year I pointed out that Sir Malcolm Hailey said, when 
the Commit.tee. was going to be constituted for the first time definitely that this 
C(;rl'mit·tec would be entrusted with very important functions. But afterwards 
GOVICrlmlent made Ii. change in the functions I)f the 0ommittee. >\.re you pre-
pared, I Rsk, to restore the original functions of· this Committee,' ~ are Vall 
prepared to ShY that YOIl will not incur any expenditure before the ~ of 
the Standing Finance Committee is obtained? If '10, I shall supnort this 
motion; ot,herwise I.,will oppose it. .. . , . 

The lIonourable Sir Jeremy Ralsman: 'Sir, t.he question of tile functions and 
SCOiJ03 of t.he Standing Finance ~  has bWl rai.sed more than once in 
recent years in this House and the position has ~  explained. I do not think· 
that I can Hdd allY thing to what I have said on previous occasionFl. ' It is a fact 
. ~  when the cOllcepiiOl: ~ a Standinl? Finance Committee was first put before 

thu'! House, the scope as mdwated by SIr Malcolm (later Lord) Hailey Wile some-
what wider .than ~ ~ has since been f?und ~  but the ohange ~  
the conceptIOn of the functlOns of the Standmg Fmance Committee hU8 been 
dictated by hard practical considerations. The position ~  that Sir Malcolm 
Hailey Whb under 11 misapprehension in thinking that it would be practicable for 
the Standing Finance Committee to be associated with certain prOCeFlSel! in the 
makingof.the budget, ek, which he then foreshadowed to this ~ . The 
posit.io;l has been fully laid ~ in the memorandum. on the functions of 1,he 
Standing Finance Oommittee which was actually placed before the Committee 
lIud Ilccc1)+Ad and admitted by them on 21st January, 1937. I win say no more 
about tlie vmmittee and the scope of its functions except this, that even ill 
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Englund where the same problem hils arisen, 'it hns been found imposRibk"fol' 
precisely the same reason, to give a larger f;col'e to 1.1 body of ~ nuture. 

Dr: B.anerjea's !lecon?! objection is ~ whidt deseryes serious IIlttentioll •. He 
protests that it frequently happens tl),at Pl'oposals tw' ~ U  U ~ I'lul:ed 
befdre thE; Standing Finance Committee and that a certain amowlt of expendi. 

r~ has nll'eady been incurred by the time these proposals are placed before the 
Committee. In normal times that is a matter which Government are exceed·. 
iugiy anxious to avoidalld ~  Department has repeatedly Ilnd cOllstant-
ly ilnpressed on the departments that expenditure should qot be inclirredon pro-
poslIls "'hich are to come before the Standing Finance Committtle before the 
ConJTrlittee has had an opportunity of considering those proposals. But my 
HOllourf.ble friend must recognise that we live in . very ~ r .  Practi-
cully ull the new expenditure of the Government is incurred, on measures neoes-
sitnted by the war. The Ilecessity for these measures springs up from day to 
duy, often with it ro.pidity which we are un:lble to control. Unlcss, therefore, 
the Committee is to take over the executive functions of the Government LInd 
s'it dl\Y by day It't headquarters, or unless, on the othcr bund, action which is 
absolutely necessary in the interests of the country is to be dela.yed until the 
Committee can be called,-unless I say these conditions call be accepted, it is 
inevitllhle in times such as the present that proposals should ~ before the 
Committee after a certain amount of expenditure has been incurred, and I for 
my part would not· be prepared to take the responsibility of asking the Depan-
ments"'of the ~  of India never to incur expenditur<l in present oiroum-
stances until they have beel} able to get the Committee called together and their 
proposals. approved. 

Mr. Boo8elnbhoy A. L&1ljee (Bombay Central Division: Muillunmlldan 
'Huml): 1 quite agree with the reasons that t.he Honourable the Finance Membf!r 
has gin-Ij, but I should certainly like to appelll to the Government on another 
important point, and that is this. ' If you are required to make expenaitur8 
owing to the war without obtaining the ssnction of the Sttlndil)g l"intmce Com-
mittee, will it not be possible for Government t.o hold more frequent meetings of 
the Ht,Hnding .Finance Committee tha.n they' have hitherto done:' That will 
certainly help a grellt deal. If !;lIch an assurance is given, r am sun- m;v Hon-
oul'fthle friend!!, 'realising the pret!Emt position, will certaiuly not take objection 
to this H1ot,ion. 

Mr. Muhammad .Ashar All (Luckn()w and Fyzabad Divi!liom;: Muhammadan 
Riiral): 1 agree to Ii certain extent with what was said· by the Honourable the 
F'innn(:e_ Member liS regard!; war expenditure, but I would ask hini to consider 
this· point, whether those items of expenditure which do not relate to the w&r 
cannot IJe stayed and placed hefore the Standing Finance COOlmittet> before· 
inc\Il'ring any expenditure. The point made by my Honourable friend, Mr. 
LaUjee, that the meetings of the Committee should be more frequent, is a we'ighty 
one. It lIIay be said' that these are urgent times and that Qovemment may have 
to spend money, «rores and crores and lakhs 'and lakhs, in a minute's time. It 
mlly be ali right, but Government have their responsibility to· the .House and 
ought. to can more meetings of the Committee. At the same t.ime those item!; 
which do not relate to the wnr and at'e not 110 very necessllI"Y and urgent should 
he put before the Committecllnd their sanction obtained before incurring 
~ I r . 

Mr. r~  (The lIonOllrable Sir Abdur Rahim): The question is: 
~  thlK Assembly do proceed to the election, for the financial year 1943-44, in Inch 

II1£lilu(l ". may l,,, approved by the Honourable the P1'e8ident, of a Standing Flnan( 
Committee of tht' A."embly not exceeding fourteen in number, to which IIhRlI 'be added I 

Memhel of the Assemhly to b.. nominat.,d by the Governor General. The ?tfjOmber 
RO nominated ahalJ be the Chairman of the Committee." 
, The motion was adopted. 

JIr, Prealdenfi (The Honourable Sir Abdur Rahim): I JUay infonn HOllourable 
r r~ that for the purpose of eleotion of members ror the ~ 1"iwmce 

Committee the ~  Office will be open to receive. nonl'i.nlltions up to 12 0 'clock 
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on Wednesday, the 24th February; 1943, and that the election, if )J()ce!'Sll'Y, will 
be held on M.onday, the 1st l\.farch, 1943. 'rhe election, which will be conducted 
in hecordance vdth the principle of proportional representation by weans of t,he 
single tr,.ngfero.ble vote, will be held in the Assistant Secretary'" roo Ii I m the 
C'clJllcil HOllse, New Delhi" between the h,oursof '10-30 A.M. and 1 P.M. 

TRE CODE O}' CIVIL PROCEDUHE (AMEND1vlENT) BILL. 
, 1'he ~r  Sir Sultan Ahmed (Law Meniber): Sir, I move for leave to 
Introduce II BllI further to Hmend the Code of Civil Procedure; Hl(JA. 

,lIr. President (The r ~  Sir Abdm Rahim): The question is: 
lOOS'T,hat leave I~ granted·to introduce a Bill furth!'\' t.o amend the Code of'Civil r ~ r~  

~ mption WaS adopted. ' 
The--HoDourable Sir Sultan Ahmed: Sir. I introduce the Bill. 

THE ALIGARH MUSLIM UNIVERSITY (AMEND1vfENT) BILL. 
Mr. J. D. Ty8()n (Secretary, Department of Educat.ion, Health _and Lunds): 

Sir, I 1Il0vefor leave to introduce it Bill further to uHI(Ond the AHgurh Muslim 
University Act, ~ . \ 

Mr .. President (The Honourable Sir Abdul' Rahim): 'rile queRt.ion is: 
"'rhat leave be gnuitcd to i,lltroduce a Bill furth .. r to amend th,' Alip;arh Muslim Uni-

versity Ad, 1920." 
'I'he m'otion was adopt,ed. , 
Mr; J. D. Tyson: Sir, I introduce thl' Bill. 

1\WTlON HE THE SITUATION AS HBGARDS }'OOD AND OTHEB. 
.. ~ NECESSARIES-concld, 

Mr. PreSident, (The Honourahle Sir AbdUl' Rahim): F1II'thel' cons'ideration of 
the motion moved by the Honourable Mr. K R. BarkeI' 011 Mondav. thf' 15th 
Februltry, 1943, ,regarding the-food situation. ' 

Seth Yusuf Abdoola HarOOD (Sind: Muhammadan Rural): Mr. President, the 
prophecy I made t,he other dny about j;he empty' TreaRlIfY Benches 'has come 
tstue and todny T find myself still in greater difficult, position ill not knowing who 
the COTIlmerce Member -is, 1 ~  [,have ~  ~ r r  'he ~ r r  of tlte 
Depart)nents. . , 

The othu: day I spoke regarding the distribution of sugar and how thtl quotas 
a.re diRtrlbtlted to the provinces. I wish to make a suggestion regarding this. 
The Sligar Controller distributes his quotas and asks factories to selld their 
sugar to llw different provinces but sornehowor other, factories which 3re lIot 
prepared to send the.ir sugar to lJrovinees manage to deby in ~  this sugar 
t,o the diffflrent. provmces. '1 do not know ho}V they mHnage It. For fxarnple, 
~  December when representation .was made by the Sugar Mill Owners ~ 

eiatioll to t,he Government. they were ~  that the Ilrice of sugilr WIIS going 
to be r ~  the month of .Jllnuary, When quotas were allotted to these sugar 
factories, they refu!len to send their quotas to the different, provinces. 80rne 
factories clime to .an arrangement with the provinces that sugar will be sent to 
t,hem when the price will be raised but 1I0t until theil, Somehow or ,)ther, 
Sind was t.he only lneky province which came to 1m Hrrangernent und said "We 
will give, .vou the prices which are raised after the 1st of Junuar,V". Those pro-

.~  which did not make snch an arrangement did not get the l>ugur. So, I 
would ~  to make u suggestion that when allotting sugar quot,us to I~  diff(·rent 
fact.ories, the Controller of Sugar Supplies Bhould pe given the power of gh'ing 
thenl the wagon!'! 'also and the factories ~  send their sugar within the time 
specified by the Sugar Controller. 

Sir, we have been hearing a lot about standard olothfo1' the last two years. 
Early in }'ebruary a conference was held in Bombay between the Textile Al'!!lo· h-
tiori Imd ~ Government Mnd there waa no reference made 1 I} ere regarding atand-
ard cloth. Whel1 the Indian Finance wrote about this and other papers alRo, 
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the Government came out with·s r r~  about this aud said that fifteen 
. hundred million Jlirds of standard cloth is to be produced Bnd that fifteen  million 
'yards will be marketed early next month .. 80 for so good: but what about· ~  

dif:;tribut.ion? I must congratu!ate the Government on one thing that they have 
,turneJ down the suggest!on of the Mill Owners Association for distributing. If 
the Mill Owner,; Association were given the ta.sk of distributing. I aSl!ure you 
thllt this cloth would never reach the COIlsumers.' . I believe thtlt the Government 
hus now approached the Provincial Governments for the distribution but. I would 

~  that the Provincial Governments should set up an Advisory Board con· 
. sistirlp' of soml' business men and leading persons in the province. The function 
()f tl.e Advisory Bonrd should be to prepare l'. list of those dealers w}\o are going 
to r.ell this cloth in the market Bnd this list should be made 8ceording to the 
-ratio of the communal population and those .dealellS. shou!d be warned tbat if 
they do ·not sell this cloth according to the termR, their IlRmE'S will be l't,ruck off 
t1.nd the:v will be penalised. I would like to draw ·the ntff'ntion of the Govern· 
. ment ttl the sch£'me of sta.ndard cloth diRt.rifmtion in force in Indore. The 
Indore Stat.e tukes fI pen;onal int:>rest· in this, wheteaR we hlwe none to loo\( 
lI!t,\r u>: This iR. the Indore Rcheme: 
, "The Standard Cloth Scheme for Rupply of ~ r doth to the ·roor at, rateR 40 per ~ . 
helow the ~  mllrket ones was put into opemtion in Indorll City from t,hll 15th 
December. 1942. Four shops ~  r ~ in thii city and six more w;1I he opened in auituhl" 
Iocalitit'B RS demAnd for the cloth inereases. The total supply of cloth for sale to the 
fibors up to, the 15th Janusry amollnl<3d to 31.735 ~r  and the actual mle to 99.541 yards. 
ThIS doth is manufacturl'd in the local mills Rnd Rold at Government shnp8 run in the 
~  by the local licen.ee.· It can be pnrchased by persous whoKe monthly incomo does 
not exceed RlI. 60 per month on presentntion of ('.cupons that r~ delivered at the r . ~  

of ~  for them nfter verificatioll of their income and number of family ml'mbers. 
~.  appliC'atio1lJ' have so fnr hefln verified and conpons for 76.104 yard. for 6,342 r~  

I ~  .. eaeh person. be.int:( eligillle for gl'tting 12 varON of Standard Cloth pill' yrar ~r NI/iila 
foY' himself and hlB Immediate dependent.s. The VBl'i"tirs of cloth that will .00 availuble 

~ .  of,i'latall. long cloth, ran qavJ(lt , dhoti and (·hadar." 

This ~ the scheme put forward by the Indore Government und I hope the 
Government wiII go into it or ask the St.ate as to how they 

12 NOON. hnw Tllude th;s n.nang-ement Bnd try to put into forro ~ 
tlmlllgcm'E'nt in BritiRh India also. 

.-
Sir, T now come to wheat. I admit that Sind hRoil 11.11\0 felt a weAt, oAnl in 

not being ahle to fulfil the demands of its people, but who is to blame for it'? 
Sind Wows its own wheat and is s surplus province so far all whelLt is concerned 
and yet Sind people were deprived of it because of the policy of the Govern-
ment of India. Last year rny father, who was a. M'ember of .this Honourable 
House, told the Commerce Member, Sir Ramaswami Mudaliar, in Food meet· 
ings, in private mterviews anti by letter .. asking ~ Oovp.rnmp.nt toO look into 
this r~ At .that time the Government was involved in many other things 
and did not have time to look into this food question. Sh', then they were 
settling the needs of other countries because it WQS going to be ILn essential 
element in the strategy of this war. In ret,urn we were to have the goodwill 
and good gesture()f those countries, but now pure strategy should ~ kept allide 
and the Government should look after the hungry people of this country. They 
soould consider .. them first. Is t.he Government DOW p!'epared to give uS-an 
assurance that they will get the quotas of different provinces and only the 
lmrpills will be sent out?,· . 

Sir. I fino from the Capital. which is the Jeading Indian' financial paper. 
that the Oovernment has evolved a Rcheme of purchasing whe:tt through the 
Provinces Bnd are appointinA their lIgenttz for purchas!ng the Rnme. T would 
again sonnd 0. note of warning t.o the OOVl'rnment that this is Tlot the r ~  
'!Iystem. When there if' 1\ demand for 8 commodity which is IImall in qllantit.v 
and for which the Government and the people Bre stnlggling, Government 
should try to have the confidence ()f the I<:'rower. They should try and form R 
Bort of co·operative system of the zamindars in which the r ~ IIhouid be 
pooled. The zamindars should he asked to inform the Gove!'nment, us to their 
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production and the Government, instead of Ilwointing, one of their favourites· 
us U llurchasillg agent, appoint cO-bperative societies uud ask these eo-opernii\'!; 
societies to sell their produce to the GovernJnent and direct them' to distl'iuute 
it. Of course, comlllissions und other advantages should bEl given to these eo-· 
olU:lrative societies. If the GovernmenL will try to have the confidcnce of tile 
growtJrf;, then und then alone we will be able to solve this problem. TIl'l 
appointments of the purchflsing ~  who are naturally the favollrites of the 
Government, shpuld be abandoned and the system that I have suggested should 
be introduced. , 

Sir, I would like to point out another thing to the Govenlment, namely, 
the rise in the price of groundndts. 'fhe price of groundnut todoy is about 
Us. 67/8 und last year it was Us, 31. The price has gone up\because the import 
of (:ocoanut oil from other countries has been stopped altogether. This is also-
a very essential commodity. It is u&ed for the manufacture.of .soap, etc. The 
price has been more than doubled and it is high time that Government "hould 
look int() this matter and do something. 

If 1 am hellrd and attention is paid, 1 will ask the Goyermmmt to let Wi 1\110\\' 
a .. t·) whaL they want-contl'ol, partial control, de-control. seccessioll of orders, 
amendment, ofol'ders or the re-amendment of orders hllve left us I~  dizzy. We 
do not know where. we are. The producer does not know what is happening 
and that is why there is hoarding, The Government should decide its policy 
and let, us Imow once for .!lll as to what the.\' are going to do and whnt ~r  their 
intentiolls for the future. Once this is done and the Government comes out 
with It scheme beforc the country, I om surl:' uU t,he communit.ies und nll till' 
producers will ~ r  with them .anel there will he no hoarding. . 

JI[r. T. S. Pillay (Government of India: Nomilmted Official):- Sir, T rise fl'olll 
m,V seRt not. to offer apologies for anyone. I am llot here to justify the mill-
owners' CURe or to justify the G<1Vernment' s action or to justify what is known 
(ts negligence regnrding the consumers' interests and demands. I wish to place 
()Ilbehnlf of the Commerce Department one or two major facts and to llorrllte 
tht, events thnt have occurred for the last two years in I'esped of the t.W() 

commodities that have been referred to, namely, kerosene .and f;tandard cloth, 
As regnrrh; otherA, In, Honourable friend, Major General Wood, will inform the 
House in due COUl'se. It is somewhnl unfortullate that when T have ventured 
to place before the House the views of the Commerce Department some of the 
leading Members who made trenchant criticisms on certain IIspects of COlllllwree 
Department's policy are absent,. I refer to Illy Honourahle friends, Sil' lin 
rdf\in Ahmad and Mr.JIl.mhadas 1\Iehta. r am sl1re ~  Hqnourahle frieno;;-. 
in this House will bear with me fol' Ii few minnte" when J lIarrllte the l'ventF, 
and will give us their beneficial advice whirh. we are nlwl\.Vs williIlg to ~  
und consider. 

Now, Sir, totalte firFlt the qnestion of kerosene. I was unfortunately not 
present when my Honourable friend, Mr. Muhammad Nauman, made certain 
remnrks about the .kerosene Aupplies in Bihar. The position about kerosene is 
this, 80<"1 after the fall of BunTIn, the question of tht' supply of lterosene t() 
this country heeome rather neute, Indin was nevel' self-sufficient in respect of 

~  oil. \Ve haf\ to import considel'Ohle quantities, l1lostly from Burma. As 
the Honourable Members are aware, after Japan joined the WAr the pO!':ition 
of ~ hecame ver:" acute. These oils Are trnnRporled in what are known 
as tankerR, which Rre cf'rtainl:--, not af\equnte for transport.ing oils of the chnrnctt>r 
which are required for wnr TnirpoRes, ~  n"intion spirit find petrol. W<, 
had. to economise ill tanli:ers nnd 80 in consultntion with the Rllppliers aud ill 
consultation 1\'ith all the authorities who .haye command over the tRnkers, we 
had t.o decide that certRin cuts will haYt' \0 he imposed 011 t,he ~ of 
kerosene to thi" . r~ . It waR done grRdually: it was done in consultation 
with thoR6 who know the markets inside ·out.. The first cut came to about 10 
to 20 per cent. of the normal ~  of n normal. year, but, gradunlly we bael 
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to increase it till, it now st.ands at abouf 50 per cent. of the level of supply to 
the various markets for corresponding perioQs in the year 1941. l"ortunately 
ill respect' of this commodit.y there is a weil organized organisation that has 
complete cOlllmand over the distributioll of this urticle. In close consultution 
with this ol'ganisatioll,und, I am glad to suy, with. the fullest oo-operution of 
this organisution, Provincial GoVe1'llmellts are advised alln asked to set til) 
some sort of rationing, not exactly on coupon, etc." methods, but 011 certain 
well known principles and system under which this article would reach the 
most essential consumer·. Several Provinces have adopted several s.vst-ems, but 
we are sure that' consistent with the ~  of supply, consistent with the' 
nature of the 'market, and consistent with the n8ure of the article, the distri-
bution of this commodity is not as bad I1S one would exnect under war conditions. 

Now, Sir, a.bout Prices: Sir, as early as December, 1989, the Government of 
India renlized that the price of ker()sene will be on'e which will evoita public 
attention sooner thun later. It was possible for Government, after carefully 
examining the situntioll, to ndopt measures to control prices all the hasis of 
certain increases in the COl'll', of production. I feel sure the ~  will IIgree 
that the Government of India had taken firm Dction under which speclllntive" 
fnctors were llot allowed to pIny. llrices have been kepl at, n level which, I believe' 
the House will agree, in the present circumstance is fairly reasonable. The 
Government of India make carefu} exumination of the COllts placed before t,hem. 
Prices are fixed with their COnClll'fenCe from period to period, genel'lllly for 'Iix 
1l1onths at a time. \, 

Sir. I will now proceed to give my story about stundard cloth. As early as 
fh'pkmber,. Hl41. whe.n there WItS no public demand for stflndnrd cloth, and I 
venture to say tlie nume of the stanclard cloth WliS not even lIIentiollecl in flny 
way, the questioll WIlA raised by Sir'Ramaswami lVIudaIiar at the Cc;>tton Textile' 
Conference nt, Bomhav. He indicated that sooner thQn later the Cbtwn Textile-
induitry will have to' he prepared for the manufacture of stnndard cloth and' 
supply it at fl fairly reasonable price to the consumer. It was agreed thllt thi" 
ldnd of cloth could be manufactured find supplied provided there was rensonahle' 
public demand. It was agreed that GoveMlment could not Rccept financilll risk 
involved if there were no geunine demand. Sir, this was in September. 1941. 
Then, within a fortnight, the Honourable the Commerce Member ploc('d the' 
('nRe fO!' standard cloth before the Price Control Conference and representfltivc>I 
of all ~ Provinc·e!'1. who were present at thnt Conference, were inviteo to statq· 
t heir wishes. The whole cnpe ~ I  explained. It WII!! ~  explnined' 
thot, Hie dist.ribution of standard cloth might have to be Ilnner. 
tllken hv Provincial Governments. But in' view of the t'litl1ution' 
at that 'time Provincial GovernmentFl' representativ('" did not think 
that -'t,he Rtanda,rd cloth should be manufactured and put on thf> murket 
immediately. They evinced no enthusiasm for the ~  ef standard cloth 
fit all. • 

Dr. P. N. Banerjea: (Calcut,ta Suburbs: Non-Muhammadnn Frhan): Did' 
the Provincial Governments sav that,? 

1Ir. T. 8. P&ay: I may ~  digt'ess for a moment. It 1m" be!ln Fmid thnt 
the manufBcture of standard cloth might affect the cent-ral finances ad,-ersel.v 
and hence the Central Government was apnthetic .. Sir, I must RR.V in view pf 
certuin allegations made in this HOIIRe the other dny that Ule HonourAble UlP 
Finance Member categorically said at the CCljlference. I' have referred to thflt 
he W,'ll': not interested in clotli rrices; if the Mill" sold them chenpl,Y lind thm; 
efl1"1lecl less profits be would he content to tuke hh, shllre. Only if ~  nctlll1l1v 
made ExcesFI Profits he would claim his share. As I sllid before, Sir, Provinci!tr 
Governments from whom we wanted io 101m" whether there ,\\,11" 811." genuine 
,public demAnd for this kind ~  nrticle. indicaterl thllt there wns no general' 
demand and there WIlS no likelihood of the scbeme heing oC'('epteil. Whnt did 
the Government of IndiA do? Thev did not re8t there. They AIl/{geRted that 
there !'Ihould be fmther ~  of the scheme. Immediately n Recon" 
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(kalel'€nce of the Cotton Textile Representatives was convened in January, 1942. 
The Conference ~  came to the conclusion that under the then circums-
tances they would be prepared' to devote 5 per cent, of their productive capa-
.city to the manuiaeture of standard cloth. 'rhey would be prepared to deliver 
this at nominal profit to Governments' concerned who .on their part should be 
prepared to make adequate distribution arrangements so that this cloth actually 
reached the consumers. Hoon after this agreement was rea.ched the Commerce 
Department appointed two technical committees to go into the questiOn of 

~  cloth und also to refleh an agreement as to the prices for which this 
cloth had to be sold. Sir, th.ese two Committp.e!'; were quick in their work and again 
the ;:;eheme wus pllt forward bcf.ore Provincial Governments and samples of 
:standard cloths were also placed before them in April, 1942.'l'he resronse was 
not encouraging. Despite a great deal. of eorrespqndence as regards various 
matters only a' few Provincial Governments placed orders ~r the Rchemp. 
then propounded Rnd expressed willingness to imdertake distrihution to con-
pumers within their own areas, By this time it was November, 1942', and it was 
thought by many that. when a scheme of ~ eharncter was not accept.ed and 
'adopted on an All-Ind:a basis it, vms not. likely to serve the object for whioh it 
was created, Tn spite of all these difficulties the Central Government consi-
-dered that they thoup-ht it necessary that some amount of cloth 'should be pro-
duc('() Ilno plnce<l in the m'lrket, Tn Novemller, 1942, ~  steps were taken 
to convince the industry that in spite of the deficiencies of the seherne and af! 
it was, though about 70 per cent. of the' Inoian Provinces clid not ucrept the 
8Cheme, it Wit!! incumbent on them to manufacture the ~  cloth already 
asked fh, by some provinces. 

Well, Sir, they agree to do so, be it recorded to t.heir eredit, and us it has 
been Illreadv announeed in th(' opening speeeh, I belie,ve, 'of the Honourable" 
the Commerce Memher, "ertain orders nre being executed and distrihuted to 

·cert.ain Prov:nee!!, The Central 'Government at this Rtage realiRed that it i!! not 
enourrh to r:ro on ~ th(' seheme on II SOI't. of voluntary co-operation from 
~r  Provinces and ftl80 certain felltnres that were then a part of it. They 
heJd two further consultations with t,he industry and it is now more or less 
settled that on the side of mllnllfuct,lI1'e, the in'dustrv would devote I1S much 
as 60 per cent, of its prorluctive I ~  if r~  to mannfl1eture cloth to 
the order of the Supply Department pnd/ol' of t.he Commerce Depnrtment, for 
standard cloth. That is the fiQ'reement which the\' reachecl willingly and 
voluntarih fit the conferenee held nt ~  on 30th .Tanuarv. As rega'rds the 
question of price, the" Ilgreed t.hflt. ,the price should be fixed quarterly by the 
Central Government 011 the arlvi(lC of the representatives of the industry, and 
the price fixed will only take into account certain features whicr, 'go to increase 
the cost of production, Hir. some Hononrable Members, I believe Dr, Sir 
2ia Uddin Ahmad mentioned the other day £hilt the priees me being fix!!d 
bv the indu'Rtry itself and thllt they are quite happy about it. I do not know 
whether ~  are hupp,v, Sir, but I know that thn prices are ,not fixed by the 
'industry, out tnat the prices are r ~  fixed bv the qentral ~ .  
That applies both to the price of standard doth, Bnd the prICe of cloth supplied" 
to the Fluopl \' Department, ordered bv the Suppl v Department, for war purposes. 
I rna" tell the House that the r~  tIll' Finuhc(' Member's .verv wl\tchful 

'Watch-dol!s are always present n. the plmel meetings find they see ~ it that no 
price clement!! which are not j\1stifiecl h,Y ~  fnctorR Wllich we ~ ~ r renSOl!-
abhl Itre nJlowpd to ~ inclllded in these prH'ef1, As l'fvmrclsquabtles, we have 
RlllO tAl,en into ac('mlnt,,' that. on the plea of f;tnnd!lrd doth, cheap' cloth of 
inferior quulities are not pns!!en all, 'fhere is It specificatioh Committee at 
which, the experts of thp iJ'ldustrie!! A11<'i also experts of Government are. asso-
-cialJed. and the ~ are so frnmed RR to mnke the cloth durable, If nQt 
-exQctlv at,tractive, ' 

Now, SIl', one further point. The Central Government have also 'taken the 
-entire re!!ponsihilit,y t.o purchase the cloth from the mill$! for which the,\" ~  
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olders and then to make allocation of these to the l)rovincial Governments who 
are 'willing to participate in the schemt-' It has also been arranged tha.tthe' 
distribution arrungements should be made up in various' 'places in such u. 
manner as to satisfy the Central Government that tht. cloth Ilt·tual\y. reaches tho 
consumer at the prices scheduled. 

Sir, I have nothing much more to ndd to the citation of events I had given 
so far. We huve already appomted a Standard Cloth Commissioner who has 
taken chil.rgeof his duties at Bombay. He is busy arranging for the manufac-
ture of about 50 million yards of cloth which we hope to allocate to various 
Provinces in the course of a m6nth or two. We ,had hoped that 'with the co-
operation of all who are interested in this scheme we arc well on our way 
in solving this most difficult problem. 

Before 1 close, I only want' to refer· to one point which mv Honourable 
friend, Mr. Jamnadas Mehta, referred to the other day. He referred to a 
certain correspondence between an Ahmedabad AssocintioII und the Honourable 
the Finance Member. That correspondence had been with the Commerce 
llepartmE·nt. A certain Association at Ahmedabad bad referred to cel'tllin 
alleged repudiation of contracts by the Ahmedabad millowners ahPut .. certain 
contracts for delivery of piece goods. The matter was investigated and as far 
8S my present information 'goes, it referred to certain contracts between two 
private bodies. Govemment consider that, as at present advised, it is not for 
them to interfere in the eontraotuul negotiations behvcen two private p.lrties. 
Sir, I wish to dose with a word of uppeal that in these matters of production 
of cloth, of distribution of kerosene, und aJl- such matters that uffect the !;ocial 
economy of the people, it is not the Defence of India Rule, it is not certain 
governmental authority that can secure adequate results, but it is the willing 
eo-operation of people, and the appeal and fl'ssociution of Members of the Legis-
lature who are here to the VIU'IOUS people, to help Government in ~ r  the 
objects, that will serve more than mere demand that rertain coercive measures 
and that certain eoercive nction should be taken. \Ve in the Commerce Depurt. 
ment are keen to help find do ollr best and shill! appreciate, I1t all times, 
any constructive suggestions offered. 

Mr. Pre8ldent (The Honourable Sir Abdur Hahim): I might mention to the 
House that notices of three amendments to this motion were given, but none 
were moved. It wus the duty of the Honouruble Members who gave notices, 
if they wanted to move these' amendments .. to rise in their pluclts and move them 
immedIately after the motion WII.S made. l·am rather doubtful. that to a,motlon 
like tius, any amendment can be moved. The motion merely wants that certll.ln 
situuuou should be dlscul:ised und, therefore" no action jl:l to be taken. Anyway, 
I do not wish to gIve any ruling on this pOlllt at present, because it is too late 
for any amendment to be moved now. . I 

lIr. B. A. Satha.r B. Esaak Sait (West Coast aud Nilgris: Muhammadan): 
.sir, 8S one of the Members who gave notice of an amendment, I submIt lihat 
I was told that as notice was not given of the amendment before tht! mOlilon 
itself was moved, this will be held not in order. 'l'hat was why I did not move. 

Ilr. l-res1dent (The Honourable Sir Abdur Hahim): '1'he Honougr.ble Member 
ought to have, l1.t any rate, made an' attempt to move it after the motion ~ 
moved. It cannot be moved now, at any rate. 

Mr. O. P. LaWlOn (Bengal: European): Sir, this debate coming into the 
third day has covered a very wide field and I could have wish"ed that its scope 
has been rather more limited so thut we might have come to less diverse conclu-
sions and posslbl'y 'have supplied the Honourable Member for Food with .fJOme 
more definit.e ~ . I propose in ~ few remarks that I have to make 
today to deal with that particular side and in pll'tticular with the recomrnendu-
tions of the Centrlll ~  Advisory Council whieh might well have formed a 
basis for n debate of this nature. This Advisory Council put forward a number 
of very useful suggestions to Government and equnlJ,v pointed .fo n number of 
deficlejwieR in the make' up of the food lIituation which reqUire very (!ftreful 
attentIOn. In the first place, I cannot see how the HOt)burable Member for 
Food oon possibl,r knO\\; where all his proouc£' is going uniesil he baa r:allOnable 



LEGISLATIVE ASSEMBLY 

(Mr. C. P. Lawson. J 
statistics before him to 'my how much he has got to account for. IIi this. 
respect, J would like to quote the 'Royal Commission on Agl'ieulture. .Ill April, 
1928, the Commission gave it. as their opinion that agr:cuiturol statiRties were 
~  ~ mere gues.ses nnd not infrequently demonstrably ubsllJ'(l guesses .. 
Even, today, SIr, AppendIx II .of the Government of India Crops Stutistics 
published in Hl42 describes Bengal figures as "more or less ~ r . It 
points, I think, to Ii sol1lewhat serious situutionthat at thiR 'Rtage in' our 
evolution in India and indeed nt this stage of the war, it shonld be· necessary 
for the Advisory Council to point out to the Government of Indio that there 
are really no reliable and correct statistics upon which to work. 
Now, Sir, some of my Honourable colleagues on this side wer(' questioning 

the Honourable and Gallant Member for Food somewhat severely the other day 
on the question of activated sludge. The Gallant Member had "to confess to ~ 
certain amount of ignorant'e on the point, hut if it is any eomforf to him, ma.y 
I ~~ ~  that ~ do not think thnt my Collellgues were in an.v very much better' 
POl"ltl?n f I ActlVtl.ted sludge produced by the treatment of town sew{lge is 
certamly It method of fertilising, but the disposul of town sewuge isaenerallv 

~  through rivers or the sea, because most of our grent towns ~  cities. 
are ~  ~ big rivers or near the selt which will carry away the ~ . 
SometImes where towns are not so situated, it pays to treat the ·l'\ewage rather' 
~  to carry out a somewhat expensive disposal scheme. Bu nil organic matter' 
if trQated, can by producing bacterial action become a, fertilizer. T mention the' 
point principally because on pre-war prices for food crops there was literally 
no return on any kind of fertilizer, ana if any enquiry is to be made into the· 
treating of sewage it will need to be mane on the understanding that unless the' 
,price for food crops can 'be kept up, the cost whieh the treatment of thnt ~  
will involve will mnlre it Illl extremel.v doubtful proposition. Indeed. there are' 
several other methods of fertilizing whil'a lie very much nearer to the cultiVAtor. 
Green manuring, for j])stnnce, would prohAbly be far phenper. unless the ~  
scheme was an enormous scheme. In Ameriell, I believe. there is treatment of 
certain sewage. but I think that it, has to be a sewage 'farm serving something' 
like half a million people before it really turns out to be fl, payi,llg proposition. 
Wen, Sir, the question whieh ~ r  is whether Government will be' 

successful in encouraging and ensurmg I\. free flow of food gmins nIl over India. 
n is, in my. opinion, very necessarv that the normal methods of distribution. 
should be used' in the first place. If Government attempts to substitute the· 
intricate ,Ilvenues by which lood reaches the people they win undertake flll: 
ext.remely large job. In the first pince obviously it is up to them to try and get 
normal avenues working, nnd working as freely as possible. Now, how ean thiR 
free flow be ensured? The Advisory Council made, certain recommendatiollS 
in this respect, but the recommendations were by no means exhaustiye. IT'hey 
pointed to the fact that publicity \vas necessaty. They said "that all ·measllre& 
be taken by the Central Government t·hat would· operate to restore public confi-
dence and' in particular the true facts concerning army consumption, of rood' 
stockR, the amount of reserves, and the degree of deteriorat·ion." Certainly. 
that should -be made known, but other things should, I think, be. made known-
also. The first point that. T think, the Government should make absoIlltr;I:v 
clenl'-and I am glad to !lee that the Member for Food has already been under-
,taking these publicity endeavours by press co?ferenc.es and. so ~  fi.rst 
point to be get 'Qver is tllat unless sellers exercu.;e their functIon of r ~ .  

their st.ocks, Government ,will compete with them. As soon as ~  pomt 1<; 
generally known and is clearly understood I ~ that· sellers ,,:111 get ~I  

with selling. They would notur[llly get· the best price they can but tlley \\ III 
not hold IlP the stocks. And mlly I here just gi.ve a tip which mny possibly ~~ 
.teuching my grandmother to suck eggs but whlCh I have ~  ~ to :.If_ 
very effective !;lnd thnt is to keep what 1 might call a .moblle reserve m hand 
and whenever a district ill found to be short of stuff because the dca,lers '.'re-
not operating r r ~  to send dOl\'n a substantial consignment of the stuff of .. 
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which ~.  am short and tlood the lllurket. if t.he dealers hold up their stock 
. ~  deservtl to b.e put out ur lluSJllesS Dud t1w.y knuw that Govel'nment can 
put thenl out of busmess. 

Crop ~  ~~  .~ r  ~ made ~  ~ effect of .uewBo\\'iugs 
Ol! the r~ ~ ot a. crop H:l lllvarlab1,)' veryettectlve. It your grum pl'lces lire 
high, tp,e tnformation to the eHect that t.lle SOWlllgS of that particular Ci'Qp are 
~ r ~ normal almost lllvllrULb1y leads to l\ drop in prices, and provided that 
~ r ~  can be got round. and got round quickly fresh sowmgs LUe an addi-
tional ~  a.nd a. faetor .whlch, I thmk; has not been made sutliuieut use of. 
The large rabli scwmgs thIS year have nOli been advertised to the extent that 
. ~  should have ~  r ~ . Crop l'lanning, of course,. Hhould be lJUbli-
-c18.;(1 and ~I r  ~ ~ ~r ~. The enormous production of gur ill 
thIS country-I ~  I am right l.n saymg that only about ten pel' eeut. of the 
sugarcane. grown IS finally us.ed m the production of white sugur-is l\ moat 
~  of producmg sugar, and often the type of sugarcane grown 
m BIhar and ~ r  IS growmg not in its indigenous country und takes far 
more out of the sod than the SOlI was ever intended to give; it. 1 will doubtlesr. 
he told that these. are ~ r  for Provincial Governments. Indeed they are, 
but Lsuggest that It ~ brmgs home to us how much ~  co-ordination between 
provinces is required. We are now faced with a war »ituation where we find 
ourselves a very little short of normal consumption (not as short as we have 
been in a number of previous years) but we face it with no co-ordination between 
.. the provinces and 1 suggest that Provincial Agriculturdl Departments have 
gone to sleep. They are not active; they ·are not in a position to get their 
propaganda round and to make their reciprocal arrangements so that the emer-
gency is met: I! it is necessary to produce an emergency before there is any 
central. co-ordination, the argument equally applies in the case Of norma! 
economy. Had there been any kind of central co-ordination and. reciprocal 
.arrangements regarding crops oetweenprovinces, there might Bot now be this 
immed·iate war difficulty and equally tnere might be some more economic 
;arrangements for the production of crops among the provinces. 
Now, Sir, the points that I put forward, I put forward with the intention 

.of indicatingpeans whereby the free flow of. food may be indueed. .But as I 

.know from experience, the Honourable the ~  Member has to deal with some 
;pretty hard nuts. He has to .deal with the middle man who has. ~  a 
"bull" policy and he won't dr(!p it very el:U:3ily. Once people WlI mto "wcks 
it is a very difficult job to 'get them to sta'rt unloading. If a ~r . flow CIUlllot 
:be ~ r  what are we to do? There arej of course, consbt.utlOna\ means 
'whereby the Centre can impose its will upon provinces Imel force them to 
-disgorge. Penalties should be standardised on a very high fltnnonrd und should 
{lel'tainly be made public in evety possible province. It may be disagreeable to 
resort. to thl! common informer; hut, if necessary, information regarding stoeks 
of food stuffs must be obtained by people who will be rewarded for giving that 
information. And above ali, if we arA faced with this situntion, (jovernment 
must come into the market and compete with the seller. 
Another point which I think would help the situation very much. but ia 

possibly rather more remote than the points I have mentioned,. is that if we 
could only get the people into the habit of exposing the proflteer instml!'1 of 
pa:ving his priC'e for fear they will not get supplies, the Hit-iwtion would he 
much· better. The trouble is that when something starts to he short ond an 
excessive price is demanded, although the buyer knows that that ~  iB 
,mreason,ble, he will pay it because he says that "this is so Rhort that If I. ~~ 
not pay liis price he woo't sell to me next time. He will say he hof' not a'ot It. . 
That ~  only be dealt with in the first inlltance by making it ~  clear 
.that the food is there and . that, they will get that food: and If ~  can be 
convinced of that, if the. buyers ca.n be convinced of that, it is pOSSIble t,hat we 
may ~  them to come forward And 00 give ~  ~ ~  the profi.teer. I 
f'lI-V it. with all diffidence because I knO'!' how d!fficmlt It 18 from r ~  to 

• 
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get int'ormation of this nature: but unless there IS that feeling thut they will 
get the stuff the situation then becomes hopeless. Even the srnallctlt coo-
l:iumers are ~  considered when a situation like this arises. Even if a small 
village is confronted with a situation in which the normal dealers are h?lding 
up supplies, 1 thihk it pays to make special arrangements for that smul,l vIllage. 
My reason is this: that the news gets rbund very  very quickly that such and 
t:lUeh a thing hILS been done, and the dealer thinks twice before he does it again. 
1. have indeed had experience of a certain eommodity in which, although dealing 
entirely on wholesule lines, it has been found worthwhile to sell retail to small 
conSUlllers, so that the larger dealer who wus holding up ~  frightened 
and started to let his supplies go. ~  point, therefore, is that once again the 
mobile reserve comes into action and can be shot. t.o any point where ~r . is 
holding up of supplies for the p,eople. 
Now, Sir, that brings !lie to the end of LIly time, aud may 1 say that while 

wc naturtlily regret the delay that thel'!:' ~ been ill tuking lip thif; matter 
vigorously, I ,am myself eOll\lllced lhai it it; now being attacked with vigour, 
and I should like to ('ongrutulate the Member for Food on the publicity that. he 
. is giving to the steps that Government is taking; I should like t·o congratulate 
him also on the immediate success that appears to be attending his efforts. 
,Mr. it. ],1[. Abdullah (West Central l'UIiJnh : Muhamllladan): Bir, I rise to take 

part i.n this very important debate t.o voice. the feeling" of the wheat. growers 
of the Punjab. At the t'lUtset. 1 hnvf' to Ray that f regret Uillt the Central Gov-
~  have always  tried tu help other interests und have consistently OVf'T-
looked the welfare of the pMsants, who Ilre the backbone of the country. 
They always try to pamper the millowners anrl the industrialists but ignore the, 
lIeeds of the agrielllturists. 'l'lw onf< ohvious reasc'l1 is 'I.hnt the ,ttS{ricuitnral 

~ R r  not well represented in this House and the slJbject of agriculture is 
the sole concern ()f Provincial GOVl'rnllH'nt.f.1. Hut liS the IlgricuJtllTal ~ 

form the majorit.v of t·he population in the country. it is the duty of any Gov-
ernment who elailll to he representative IlncI democratic, to pay special attention 
tn the betterment and Ildvlmcenwnt of the rural people. who are very loyal to 
the Government. It. was rather very unsympathetic on the pa.rt of , the Central 
Government to have controlled the wholesale price of wheat. ~ action rlid 
harm to the poor cultivator, who WitS required t,o dispose of his crop at a very 
uneoonomical price, whereas nothing wa!; done to procure for him his necessities 
at equally cheap-rates. Sir, I am grad that the Government have at last, 
reRlizerl the unwisdom of their action Rl1a have abolished control on the whole-
sale price. One beneficial result of· this removll) has been t.hat stocks of ~ .  
which  were hoarded, have "tart.f'd flowing into the market. The GovenllTlent 
agents who could with difficulty purchase 8,000 tons have now been able to pro-
cure 60,000 tons of· wheat. Sir, I am sure that Government will not listen to 
the couusel of those who .-uggest the reintroduction of whf'at control. . I admit 
that after tlftJ removal of control on the wholesale price of wheat.· the price of 
wheat has gone up. But it is now showing signs of Ii downward trend. If left 
'to the natural law of supply and demand, it will corne· to Rs. 9 or Ra. 10 a 
maund; which will not, compare lInfavourablv with the price of other cnmmooi-
ties that are requirerl dnil\!. Thus. there will be no necesRity for ~ IIny 
. control on wheat. Control will ~  lead to the hoardinQ' (')f stocks. The 
cuHivators are ~  . .'Tellt difficulty in purchasing their cloth and Ba:ricuJ-
t1lrnl tools. Nohody in th!' House hAl'; so far sngl1'eat,ea that the price of ~
C'l1lturRI tools should he C'ontrolled. I do not, !;ee why of all commoditief\, wheat 
should, be R ~  out for cont.rol. Although the price of rice which also forms 
t,he F;taple article of food of the people of Bome provinces is aoarin!1 high, no steps 
hal'e been tRken to bring it under control. I would, therefore, in the end ~  

tn t,he Government that if they . want that the stocb of wheat 'and other a.:(J'i-
cu}t.uralJlommodities should flow freely into the market, they should under no 
t\ircumst&nces resort to control of the wholesale prices .. but should 1f'8ve them 
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to be adjusted by the natural .tlcollomic forces. !:lir, the best remedy for Ovll-
tl'OUlng" tIle purcnase aud ~ I  ot wheat is toat the Uovernmeut shodid 
purchase aU SurlJlus stocks of wheat and other grains ill the eountry at the tnlle 
of the uew crop and, then distribute them to all provinces UCOOl'dlllg to theU' 
neeus. As regal'd!; tile' 'grow more food" campaign, 1 ~  say .hUL nlthough 
Government have al1,1tted some waste lands to cultivators ior growing mOl'tl 
food, they ~ uot iSilued orders to the IrrlgatlOll lJevartlllcllt Lo SUl!Ji.y more 
eanul wuter for cultivating those w!lste lands. Without water it hi not possilJle 
to grow uuythiug on such lands. 1 am sure that Government will soon \nita 
to the Provinciul Governments to supply canal water for irrigating waj>te la.nds 
for growing more food. . . 

l3e10re co.ucluding my speech, 1 would like to invite the attention of the 
Goverumt'nt to one more ornissioll nn. their part. From the statement laid on 
the table of the HOUS6 in reply to a question, I have discovered that the zlunin-
dars are not generally invited to ILttend the wheat confe.rences which are con-
vened by the Government to consider the wheat situatlOll. In this way, their 
views are not properly placed before t.he Government. I 8m sure that in future 
conferences Government will see that the wheat growers of the l'unjab are well \ 
represented. ' 

¥r. LalchancJ, Navalral (Sind: NO.n-Muhammadan Hural): Sir, it appears t.o 
me that this is a most important subiect--its importance cannot be underrated: 
it is more important even thon the political deudlock. IUld there ought to La 100re 
sympathy from the Government side on this. We have discussed this for 
three days and ,several Members have expressed their views, ancl shown the 
extreme necessity of U~  the demands of the people in t.his s(:arcity. 'l'l.d 
Honourable the COlllmerce :\1ember, who is not now in the Executive Oouncil, 
has given sQme of his views; bilt J find 110 definite policy or statistic s were given 
to us a.nd 1 do not know to whom to appeal to now. I do not know who will 
~ r  .forwHrd to tell liS the definite poliey of Government on this subject and 

also statisties as to how much food they have got and ate going t.o give to the 
people. There I"hould be no curdeBsness ill the matt.er. It eunn()t bc den.ied 
that there is lin intense scarcity of food stuffs, cool and Heveru] oth\!T eq,lrll,;oditicB 
in India. I wusvery sorry ~ find that the British Cabinet represented by t,hB 
Set'retary of State is not merely not sympathetic ~  most ttputhetic. It was 
adding insult to injury when Mr. Amery said ill the ~ of Commons thl\t 
t,hereis no widespread s('urcity or acute shortage. Is this the condition under 
which we are meeting? Is this the way in whieh the Secretary of State shoull1 
deal with the people of India? It shows sufficiently the heartlessness of outlook 
under which we Bre working. But in respect of food he is even more heartless. 
He ought to show that people can live without food-that he bimself can 10 AO 
flrst. What hus the British Gpvernment done to help the Indian Government to 
meet ~  very eritical situution? Scarcity .existH not only in t.he urb:1I1 arellS, 
I/.s Wl\!\ said by the Government of India the other day, but in the rural areM 
as well. The people in the rural areas are crying /lnd demonstrating how t.he 
~ r  is there, how they have not got sutlicient .wheat or othcr comnl('ditics, 
like coal. etc. I corpe from a rural area mysell and I know how ~  are In 
Sind. There was an unprecedented misbap in Sind-breaches. which lecI to 
much of the lund in upper Sind hring inundated Bnd the crops wcre dama):!ed. 
nay destroyed. BerBuse of this. the district officers there thought of introdlJdnl!' 
thfl ration ca.rd system, But how has it worked? THe Government\ Rhonld 

\ Mmlider whether the lIystem should work 'in the manner in which it is nnw 
working. We get rRtion cards for wheat,: one is al1o\'l·ed about 8t seora .of 
wheat every week. some suqar and some (1onl. Bllt what hnppens? We t.akft. 
the ration cards t.o one of the four shops t.hnt have beeu established there. When 
.we ITO to these shops what. do we find? We teUthem. we \'I'ant, whMt. They 

... say, not available k.>-day. An right, we go the next dn:v.' They ,:ay, 
1 P.". we will ~  you only sup-ar to-day. Vprv well. We 110 the netrt ~I . 

Weare told this is not your week day, Mme the next week ~  When 
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we go on the next week day, what are we given" We are given only that week'); 
. l'uLioll, aud nut the pl'cvioUl:, week'l; and we ~r  told we have thpI> lU!;l the preVitllls 
week's quota. Who is to blame for this'? Is this the rationing tlmt was ~ 
.on ill HUllsin j! No. :It was well regulated and was well W5lrth being. tried. The 
.rationing is not being properly tried here. r~  rural areas, 1D even ~ 
IlJciian J'rlllC('S tcrl'ltoriel> 1 tind tim:!. .111 tbe ~  ut Hangli it IS said: 
"About 2,000 to 3,000 ryots £l'om Kavalpur ami ·t.he neighbouring villageR marched to 

the Assembly Hall to·day to see the Raja ~  of Haugh Sta.te and placed before him 
their gl'ievanc&I a.bout II ~  of food supply in their villages. lind requested hIm to arrange 
h.r food supply as early as possible." ,. 
This is sufficient evidence about the state of affairs in rural arefl.s. Therefore, 

,Government should not fed cOlnpluccnt and, think that they have only to deal 
with urban· areas and not,· with rural are tis. It il:; the rural areas· that should 
.first of all be attended to; otherwise, there would be no production.'l'he culti-
vators cannot cultivate or grow any food if they have Hot got anything, to eat. 
Where did all this production of India go which has always been self-I:;ufficient-
.110t only self-sufficient, but there ha.ve been exports as well? Government lays 
:the blame upon the people· and say that people when they saw that Japan 
was trying to make war on India lost their confidence, naturally. Even tht' 
Government lost confidt·nee, even tbe military lost confiience! The milita1'Y 
·hoarded beyond their needs. Even Goverm.nent officers thought that they might 
no{, be able to get, food und, therefore, went on keeping something for. the rainy 
day. Thel'efore, the fault is us IIlllCh .of the Government as of the people. 
,Government should have assured people, not to be frightened, hot to hoard or 
.do anything of the kind. Did they do that? No. On the other hand, they 
themselves' set an example in hoarding and the.Y were exporting autside. They 
have done all this with a short-sightedness. Now, there is no use quarrelling 
,about that. What we wuutto know is, how are you g0ing 1,0 meet this situa-
tim:>.? We want a definite policy on the pa.rt of the Government.. It is no use 
sa.ying, rest assured we will meet it. These assurances will not restore confi-
,dence at all. A man who wants to huve. food cannot wait for it indefinitely. 
Mahatma Gandhi can wfl.it, he can fast for many days, but we are not nIl 
Mahatma Gandhis and so, 8S far as the ordinary people are concerned, it is the 
.duty of the Government to make arrangements for them. And they have not 
shown upto now ally definite policy, though for the last three days w, have 
been discussing the question. The Commerce Member said  th!\t there was deficit 
·of rice, there was a deficit in wheat. So far as ~  was concerned, the Hon-
ourable Member. said he could not gi:ve definite figures becs.use it was only at the 
.end c¥ February when the produce was stored that they. could finn out the 
stat,isties. .{.lntil then on what basis can we sny that the Govemment will bp 
;able t>o supply whellt which is their duty" So far fls rice is coneernen we do not 
find that :any remt,d:,-has bepn sug!?ested or that thf''y are impoding from ~

where. So far as whent is concerned, T think an assurance ha!\ been given that 
they I.re importing from outside, but did they say, from where, how much and 
·wht'ther it will be sufficient. 
Mr. J. D. Tyson (Secretary, Department of Education, Health and Lands): 

'Can the HonOltrahk Member suggest ~  from we could import rice? 
Mr. ~  Navalral: I am talking of wheat. 
)fro :1. D. Tyson: 1'.he Honourable Member was referring to rice. 
Kr. Lalchand Navalra.I: I Bay with regard to rice also. there nre serious 

defieiencieF\ .. So far 81'\ wheat wns concerned, the Honourable the Commerce 
Memher hal' not given us statistics and he lras asked us to wait till the end of 
.February. In. the. ~  he said that wheat is ~ to be imported. 
Wherefrom ~  1S gomg to be Imported be has not told us. Meanwhile J, find that 
tl1? ,Tam Sahib. ~ ~  h!l l'8tumed from England, ·in his speech made here, has 
~  thfl.t: ~~ r ~ ~  diFcussed this question of Indian food. t.he 
·shonalo{e of It ana AgTeed to prOVIde the necessary shipping for t,ransporting seve-. 
T81lakhs tpng of wheat. Where is that? What has the novemment done to ask 



SITUATION Ttl. I"OOD AND OTHBR NBOBS8AIUB8 ~  

the British Government to do so? Why have they waited? My question is a 
definite one, whether they have asked the British Governn'lent to come to their 
rescue and in that way and see that several lakhs tons of wheat aTe imported 
into India? That has not yet been done and we Bre waiting for that. ThtJre 
ought not to be mere lip sympathy, there must be substantial help, and that help 
we can geL only from Government. We cannot go round to each Provinoial 
Government and ask, what help, are you giving; how much production will there 
be in your province and so on. The Central Government, when it. seeR t,hat 
there is some wheat 'or rice extra at a certain place" comes forward and orders 
the Provincial Government to send some wbeat or rice to other provinces, All 
this should be done under a definite policy. The policy should start froUl the 
Central Goyernment. We should know it and when we see that anything is 
~  done against it, then we will be in a position to blame the Government and 

come forward to advise that that should not be done. 
Coming to the question of control, I am entirely against comrlete removal of 

the ('ontrol. If you remove the control what happens? You give <Q blank cheque 
to the traders to sell at any price they please. Should Government do t.hat? 
Government has alreadJ'cxperienced its effects. In the beginning, long. Joo{o: 
ago when we asked that t.here should be control, did Government do lIuything? 
No. In this very House we asked that there should be no control but it was not 
done. They have now thought fit to remove control. . I have no objection if the, 
control is removed,' but do not give liberty to these people to do !IS they like. 
You must appoint your own agents or your own officers to see that at allY rate 
the prices do not go beyond 0. reasonable limit, and put 0. check on the rising 
prices. What have you done with regard to tliat? Two provinces have not yet 
remov03d control, because they fully see that there the prices would at onCe rille 
and rise so abnormally that the consumer and even the grower will sulfer. On 
that point 11lso, there should be a definite policy of the Government Imd control 
should not be remo'lBd without rroper safeguards, us otherwise it would be 
'harmful. I do not think that any Member of the 'House would suggest that /1 
free h!llld should be given to the traders. 

Coming to the coal question, it is not only in Delhi that we do, not ,get coal. 
Even in places where there is c!lrd rationing, we do lIot get COllI and Gover'lmeut 
have done nothing. So far us coal for Delhi is concerned, I have come to 1(1)0,," 
that the Controller of Coal in Calcutta used to distribute the coal in Delhi and it 
wus supplied directly to the personll who were dealing in coal ~r . They were 
called the depot holders. That system was going on very well. Governm!:'nt 
interfered with that. 'rhey thought that if they got the conI booked from 
Calcutta and then distributed it in Delhi, that would be be,tter. In my humble 
opinion, it is not better at all. What has happened? We find that the Chief 
Commissioner of Delhi has taken the whole thing in his hands and Cl'!:'uted a 
syndicat,e called Banyan. The whole of the coal goes under the control of one or 
two btinyaB who form this syndicate. 'rhis private agency first of all ,supplies to 
the mills. That is the information I have got and it is ~ r the Government to 
reply on that point. ' 

Ilr. President (The Honourable Sir Abdur Rahim): Tj:Je Honourable Mem-
ber's time is up. " 

Mr. Lalchand lI'avalral: Then, Sir, I would say t,hat Government "hould 
place before this House e. definite pollcy and let us know how they are dealing 
with this important and",delicate question. 

Mr. Amarendra Ifath Ohattopadhyaya (Burdwan Division: Non-Muhammadan 
Rural): 'rhe most important problem that has cropped up, today is tlie food 
problem. Food bdng IiiI'". it is the problem of life, which we have ~  dir;cuS>I· 
ing for three days. Tn thi" country of ourfl, 160 yelll'8 ago, we had.tlight maunds 
of rice fo/' one rupee and today we arc getting two se'ers per rupee. That mea1ll 
in 160 years we are paying 100 times r ~. The present !1ituation i. DOW draw-
ing the r.ttention of every one. . . . . • 

JIr. President (The Honourable Sir Abdur Rahim): The Honollrablo Member lmay continue his speech after lunch. G 
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The Assembly then adjourned for Lunch till Half Pllst 'rwo of the Glock. 

The Assembly re-assembled after Lunch at Half Past Two of t,he Ciock, Sir 
Henry Richardson (one of the Panel of Ohairmen) in the Cha.ir. 

Mr. Amarendra Bath ~  Mr. Cha.irman, I made an 'observation 
befol'e the Hous'.3 adjourned for lunch, that 160 years ago, when the powers 
were being transferred from the Muslim Rulers to the British, our mot,herland 
was practically the shelter of aU western nations who came to India in quest of 
food. In Bengal, when the satrapy was practically on the\point of insolvency 
ant! when the finances had collapsed, the last Musl\lli Ruler was asked ~ export 
rice from Chittagong but he refused. He said he would not export rice until his 
subjects had eight maunds of rice for a rupee, which means 320. seers for a rupee. 
'l'odny the same province is getting rice at two seers per rupee. It is not because 
of the present ~ r  or beca.use of hOlU'ding but it hus been caused by B 
policy of t:xploitation and ~ r  for centuries. Sir, the present situation 
requir3s Ycry drastic l>teps. We have negletlted the peasnntl'y for very many 
years and, therefore, the production of foodgrains hRS dwindled clown to a very 
small quantity as compared with the previous productivity. Lund has lost its 
fertility and the peasantry has hecome weak. 80, when the Honourable the 
Commeree Member started the "grow more food" campaign, we welcomed it. 
Bllt this campaign could not be successful jf if. WilS not well organ·ised. A good 
organisation was required if the' Government of India ileriouf'ly meant to grow 
more food. By simply advertising in t.he papers, it would not be posBible to grow 
more food. The peasantry has lost all impetuB to grow lIlore food beCUURe they 
have been explo'ited all along. They were the vrimary producers of wealth and 
they had been impoverished. All the money has gone to a few capitalists, the 
~ r  the merchants and the commercial people aud the poor pf'8Sants 

have been denuded of all their wealth. Consequently, in order to. give an' 
irupetulO, a new legislation should have been resorted to and must he resorted to 
(wen now. Unless Legislatures legislate to' give them the ownership of the 
land, they cannot really get that encouragement to go bacl, to the land nnd 
labour hRrd with heart for. it. Without some sort of change in the land legislation 
aDd in th£; revenue system, you cannot make the peasantry' work with their heart 
and soui to grow more food. Before 'wo go into the questiollof hoarding or 
~ r  or transport or take any drastic melumre, we should first think of organ-

. ising the whole show. ' 
First of all, take the question of procuration. If we want to procure aU that 

has been g.tored, we must have an organisation based on the theory of making 
the whole of India as one unit. The Cent'i-al Government must take up the 
responsibility of co-ordinating all the Provinoial Governments with the Centre, 
so thut t,he Centre can guide an the Pro-vinces in the matter of organisation-:- In 
additio'.l to the Central Advisory Committee, the Central Government should 

~ 1\ 8t,andingCommittee on Food. consisting of non-officio I legislators aDd 
there should be similar Standing COlllmittees on Food in t.he Provinces and t.hey 
should he linked with the Central Standing Committee f)n Food. Not only that, 
the:y ~ U have to think ~  ~  organising the provinces district by district, decen-
r ~  the whole r~  so that there may not be any possibility of cor. 

ruptlOn. If one. man IS allowed to purchase for the whole of the provin:!e,' there 
may be corruption. r ~ r  the purchase should. be distributed to several 
agp.llcies nnd these ageilcies should be under the Standing Committees, and after 

~ ~ ~  store!'; should also be set, up district by district in every province. 
ThiS wlll I ~  a ~  amount of expense, byt the problem· is ~  important 
!lnd the solutIon of 1t IS so urgent that the quest.Jon of expense should not stand 
10 our ,,:ay. If at this critical juncture people do not get food Rnd if we cannot 
~ . Utod to t.he people who are fighting, the whole war effort will col1apse, 

"hleh IS not deSired by anybody. Therefore, first o'f all, the r ~  !lbould 
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~ taken up at ~  before going into the question of freezing the hoarded 

-stores or renalising the hoarders. Having completed the organislltioll, tihe. 
Government might think of finding out the stores whercvcl· they are hoarded. 
Hoarders arE' the worst criminals today. Those who can think of koeping food 
for themselves or for their profit at the cost of millions of starving men nil around 
them, are unpardonable sinners arid criminals. They requ'ire to be punished: 
but by llIerely punishing the hoarders r r~  c8.nnot give fo?d to the people. 
'rhey will have to ,make arrangements for dIstrIbution, und WIll have to malte 
food supply squads .. Sir, with a view to making a ~  orgR?isation the 
officials and non-offiCIals must co-operate. If there IS no ~  between' 
them, uufortunately, the whole effort is bound to faiL Conllequently, there 
must be an appeal to the people who are ready to co-operate and then, to all 
social service institutions of the country without any differtlllCe in the creed and 
'community. All these institutions which are ready to co-operate with t\ view 
to help the people to get their food must be invited by Government nnd those 
political parties who are already workmg and who are -working to help in the 
war effort should ,be taken into confidence and should be given the opportunity 
to organize. Sir, it is not at all impossihle to organise this distribution' of food 
if Govtll'11ment take it up seriously. By organizing the food supply squuds in 
the districtp. in the provinces with liaison officer between the Provincinl Govern-
ments and the Central Government, I believe, they can solve this question with-
in a few day's, and having those parties who are' already co-operating, like' t.lw 
Communist und Radical· Parties, and who are already working for setting lip 
flome co-operative societies in some districts in the United' Provinces and !:lome 
other provinces, I believe, Government can get the whole country organized nnd 
the food problem solved in no time. After that' if the hOlll-rders do not come out 
with their stores, then will come the question of freezing them and pcnalisillg 
them. It is not by penalising or freezing of hoarders that, you call solve the 
problem, all without organizing the distribution the whole thing is bound to 
fail. Therefore, first of all organize .yourselves, then serve short notice on thoa6 
who are suspected of hoarding, so that they might come out with their stores, 
and then invite the distributors to take up the matter of distribution. MohalJl\ 
,Committees may be formed for the convenience of customers and they should 
take charge of distribution. There should be no question about Rpecinlising 
somebody with licence. Those persons who are already trading Rhollld be per-
mitted t.o carry on this work. With regard to ,control, I may say that the COIl-
trol of priceF- 80 far as purcbase price is concerned,. is not so much nec('sSl&ry 88 
the control of prices for retail, because if the retail prices are ~  controlled, the 
controlled wholesale prices will be of no ulle. By controlliug prices at the 
source and not controlling prices of retail seUers, Government will not be 
able to solve this question. 'fhe retail sellers will go on increlAsing prices. They 
cl1:nnot be prevented by. this sert of control. Control there must be, becljous6 
Without ~ ~  the capItaTist!l and those ~  are big financiers can make profit. 
Profiteerm.g must be stopped. With a view to stop profiteering coqtrol of retail 
f;ellers' prICes must. hI;! there, as without this the whole effort Iof' solutioD of 
this problem will fail. We have lOst three years without tl.l'lting any effective 
ste)'s r. ~ U  t,his food problem. We cannot lose even !lingle In()mcnt now with· 
~  commg t.o a certain decision and without coming to a certain policy and 

wlthout commg to a cel·tain programme. this decision, this policy and thiR 
programme, should have the ~  of this HOUGe and of the public 8S U 
whol':!. so that co-operation may come without baing asked for. People are 
feeling the pinch of this want of food at every stage. Those who ~  afford to 
purchase from ~ blaok market may not be feeling it too much: but the poor 
people and the middle class people who are earning between rupees two hundred 
and two hundred and fifty or even three hundred cannot afford to live from hand 
·t·) mouth. They cannot get two square meals. First these people did not feel 
the pinch but now they are realizing the difficulties in procuring food stuff. ~ . 
if the Govemmentcio not take up this queation in their banda very early I am 
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afraid, 100d nota are hkely to occur and food rlOtt; will run like hr.e. 1 am sure· 
Government will not take much time in coming to the right s&iutionof the mat-
ter and 1 hope the ~ r  Member in charge of this question, will take up· 
this matter in all earnestness. Unfortunately, the Honourable Mr. Sarker, who, 
had taken up this matter in all earnestness had to go away and the reasons for 
his resignation are known to everybody. Government have failed to comply with· 
tile public opinion regarding Mahatma Gandhi. At thiS moment if the Gov-
ermnent·of India had complied with the wishes of the three Mem:bers and with.' 
the wishes of the ~  I think, the situation would hava been much better. 

111': Ohairman: (Sir ;Henry Riohardsoll): The Honourable member's time is up. 
1Ir. ll.marencira Bath Ohattopadhyaya: However, I believe, every thing. 

including brganisation must be taken up in right earnest. " 
JlaUlvi Jluhammad AbdUl Ghani (Tirhut Division: Muhammadan): Sir, 

tha problem concerning food has already become so serious that it requires the' 
utmost consideration of the Government of India. Ther.e are several elements-
which stand in the way of free distribution of the food as well as of the ·fuel. 
First is the defective control, second is want of facilities for transport 6nd the 
third is dit;crimination. The fourth is export, the fifth is decrease in import, 
the sixth is the failure of "grow more food" campaign and the seventh and the 
last is the misuse of the powers of the various Government officers. 

These are days when Government should look to the gravity of the situation 
und they should try to stop exports. Of course, imports of foodstuffs have 
decreased by 88·7 per cent. Exports of foodstuffs to r~ countries are still' 
going on: Conceruing that, I elicited certain information from the Govern-
ment, anu I got'in reply that exports of rice during the twelve months ending' 
BOt.h November, 1942, were 1,76,576 tons. This quantity was exportea to 
Ceylon oilly. The quuntit,y of other foodstuffs exported to Ceylon was about 
29.000 tons. 'raking all together, the total stood at 2,05,871 tons. So far as 
the export of rice is cOllcemed during the period of the war, ending BOth Sep-
t.ember, 1942, the quantity of rice exported outside the country is 9,60,555 
tons, and the quantity of wheat exported during the same period was 4,43,489' 
rons. You may very well guess from this what aeute scarcity should' Qe regard-
ing our food position. . 

Govemment have urged the "grow more food" campaign. I find fi'om tlll' 
estimate made by the authorities that during the period'19SS-3ll to ~ 
there is a decrease of 2,10,000 acres. In 19S8-39, the figure of acreage of. rice 
cultivation was 7,83,75,000 and it is now down to 7,31,65,000 acres. As regards 
wheat, there also I find there is a decr&Qse of acreage. It ('arne down £rOUl' 
3,54,41,000 to 3,39,79,000 acres. There also there is a deficit of 14,()2,000 acres. 
T find that for the yea.r under report, 1942-43, thE\ wheat cultivation is estimated' 
to be about 7,17,00,000 acres· But on the contrary I also find that the r~ 
able Sir Jbgendra Singh's est.imate is 7,56,00,000 acres under wheat cultivation, 
I cannot say what are the factors which comprise his estimate. 1. find 'that 
gflnerally this information is collected through the agency cif village chaukidal"8 
and we do not know how far their information can oeTeHed' upon. That is for 
the consideration of the iIouse. However, the "grow more food" campaign is 
alsQ proving It failure. The Central Government should grant some subsidy to 
the Provincial Governments and 'unless the poor Cl,lltivators are given some-
thing out of t.hose subsidies, it would not help them to increase -the fertility of 
the soil under cultivation. The total export made during the period of the war, 
ending 30th Novemhpr, 1942, comes up to ~  ion,; So the (,.Olmtry is on 
the verge of sto.rvllt.ion now. T think the soom',. the ecport of I ~ stuffs is 

r ~ . the hettHr for til(', eountr.v. 
Thp ,')/.hC'l' dav I urged in II Resolution which I moved that textile export 

"I\oulll be stopped, so long a" the ~  of the count.ryare not fulfilled. - The-
HonourAble the Joint Rc('retnry of the Commerce Department wlio has spoken 
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<Ill ~  of the Government just II. few minutes before pointed only to the 

~  of ~r  and standard cloth. , As regards standard cloth, I want to 
tell 111m that It has not yet reached the Provinces. Do you know what is 
happening in the 1'1'o\;llees IIIHI ill the interior:' The Chvernnwnt ~ of 
high ',:tanding compel the Cloth dealers to pay large sums, say of Rs. 1,000 a.nd 
over. for war contribution before they could be given license to deal in standard 
doth. In my own locality 8ndelsewhere I found this. The result is that the 
cloth merchants refuse to deal in standard cloths. Tb.e same thing is, going on 
with regard to kerosene also, and also other necessities of life. At every stage, 
WH!' contribution is levied,. You ma.y very weH consider that the licensees who . 
. pay large sums a&-war contribution pass them on to the purchasers, the ~  

sumers, otherwise they cannot make good the war sUQscriptic;m which they paid 
,before getting their licenses. I SUbmit these things should be stopped. 

About price .control, I want to cite the instance of the local place, Delhi. 
,As soon' as we the Members of the Legislative Assembly came here, we could 
.noL get ('011.1. or wheat flour and we were forced to rely on the hotel food, no 
matter whether it was bad or worse. It is said that. rationing system will be 
·"introduced. Here there is already a pet,rol mtioning system. We are given 
3 our quota. Do you know what happens when we ask for coupons? 
p. M. I sent a note to the rationing Authority; they Rent, words that the 

'Member must come before them and then he will be supplied. Tnll.t.iB ho,_ 
~  deal with us. You can well imagine, Sir, what will be the condition of 

other people in this country \\'hen they know that; after all, we oarry Borne 
importance. I have told you how we are ignored. In everything the Con'tirol 
.authorities are making discrimination. ~  in thr 1l10ful!sil p'IlrJi. are 
lSRuEod and when people belonging to certain communities, Ray MUldims, go, the 
·dealer refuses to give any ration. . 
As regards transport facilities, :r say that my Honourable friend, Mr. Neogy, 

haR exposed the hollowness of this system very well. I cannot see why th. 
Governmebt is in favour of giving higher percentage of profitR to the dealer&-
to the licencees. As 'regards coal, it was pointed out. that about 28 per qent. 
profit was allowed on coal'by the Government t9 the local coal dealers. Is it! 
the time for any  dealer or any ~  to make such a heavy profit? T ... arge 
'profit is rampant in all spheres of the food supply activities. 
My Honourable friend, who has just spoKen before me, haR made certain 

·suggestions regarding the system to be introduced. I think that there is some 
force in it. We may dispense with trading agencies as far as possible; it will 
be to the interest of the people of this country. I remember last year Govern· 
ment of India fixfld the prieo of wheat at five rupees to Lt matlnd hilt tllP l'unjah 
'Government purchased at the rate of Rs. 5-8-0 per maund within their provinoe. 
Is it tho co.operation or co·ordination between the Central controlling authority 
and the Provincial Governments? If such a state of thing!'! will continue. God 
knows where this will lead the country to. . 
I would like to add one point more: Government fixes certain .pricel, •• , 

at the beginning of the harvest season or just after the harvest season. The 
dealers as well as Government agencies purchase almost the whole stock of 
food-rice, wheat and other necessities of life-at a price then fixed. r have 
just said that the price of wheat fixed by t.he Government at the beginning of 
laat year was rupees five and now after the purchases have been made by the 
,'arious Government agencies and the trading agencies it hus comr 1Ij'l to Hs. 10 
per maund. And even at that rate we are not able to get any wheRt here. 
But as you see, the original grower-the cultivator-who took all the r~  
to grow the crop got Rs. 5·8-0 per maund in the beginning. ana now the . ~. 
men are getting more than double the price. Is there any ayllt.em whl('h .wJll 
beDefit ~ poor people who grow more food? Unlesfl thlw are encouraged. T 
do not think they will take much pain to grow more ~. A meaR.ure. I am 
llfraid, is going to be introduced very shortly under ~  ~I I.  sh"n 
ilave to give away all the r ~  food grains to the authorltlell, retlllntng.a IIrnall 
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portion for their OWll family consumptiOll. But if they have to surrender the 
burplus at a lower priee, they will surely be disl:ouraged to grow, more food in 
the country. Effortll should be made- in this direction ,to see ~  the price 
OllCP fixed remains at the same level throughout the year, and in the fixation of 
price due regard should be given to the Iltate of things which may prevail at the 
lmd of the harvest season, so that the cultivator may also get. some benefit and 
lIJay be encouraged to grow more food. 

I ugrec with the suggest.ion made by the last speaker that there should be Ii; 

committee of the Central Legislature here as well us in the provinces and ail 
the local political institutions like Congress and Muslim League which have 
influence over the masses should' be given eilecth'e representation in mat,ttlf!o; 
of arrangement and distribution of food grain,s, and 'fuel. The 'trading interests 
should btl discouraged as far as possible ;lnd ~  thiF\ is done, I am nfraid, that 
any system, howsoever hard, which may be initroduced by the C'entral Govern-
ment, will lead to nothing but failure. . 

ltal Balladur Seth ~ 80Di (Ajmer-Merwara: ''General): Sir" 1 
havtl read with very great interest the publication of the recommendations of 

~ Central Food Advisory Council. It is generally felt that if the Government 
of India will adopt these recommendations, an entirely new era of food adminis-
tration will commence in our country. It is gratifying to see tha.t the Central 
Food Advisory Council has specially stressed that central control and co-ordina-
tion is most necessary and that the Central Government should be the sole-
authority in the country. to exercise the statutory powers necessary to ensure 
a common pll\n for the solution of India's food problem. ' 

'1 do hope that the Government of India will with ull its concentrated energil's 
a!!8Ume this central control, for I am sure tliat in a t{)tal war, a central control 
alonE' can solve the most important problem of food, which is so esaential for 
victory. 

Being the sole rlilpresentative of Ajrner-Merwara, it is my duty to draw 
the attention of the Government of India t.o ihe deplorable food position of my 
province, which is a Centrally Administered Area, directly under t,he Govern-
ment of India, who should consider it as their special responsibility. Under 
normal' peace time conditions, Ajmer-Merwara has to import 84 per cent .. of 
its food requir(,lIIents fn))ll neighbouring prm'ille()s lIud !:Hutes, where a" Oldy 16 
per cent. is grown locally. ,The popula,tion is about 5* lakhs and ~  less than 
67,000 persons 'out of the total are workers and dependants of the B., B. & 
C. 1. Railway Ilnd chiefly of its workshops, so essential for war transport and 
other import.unt, war work Normally, the consumption of food groin.;: was nbout, 
7i)akhs maunds yearly, of which,one lakh twenty thousand maund,. were 
grown locally in the best case, apart from ~  many years of drought and 
famine. I am sure that a detailed, survey wdUld reveal rather worse figures 
than I have just quoted. It is also my ~  to draw the special attention of 
the Government to the peaceful conditions prevailing hitherto in my proviuctl. 
IIoDd I am ·sure, that the half-hearted treatment at the hands of the Central 
Governm$nt would go far in disturbing the peaeful minds of our population .. 
I hope the Government will be the last to allow such an event to take place. 
It illl'egrettable that up to now we were not treated fairly b,v Government: no 
quota was fixed for us, and afte,r great difficulties we got permits for veI7' small 
quantities. At the same time, His Highness the Maharaja of Jodhpur Rnd hi!! 
Go,'ernment, were kind enough to release some of their gl'Rin stocks for Ajrner-
Merwara, when we were in an exoeptionally distressed oondition. and for whieh 
we ure most a-rateful. Should a cantl'$! body be oonstituted for the co-ordination 
of un ull-India -food administration, I trust that my province will not he fo/'-
gotten. 

Concluding, Sir, I emphasise again that my province being a Centrally 
Administered Area should not be in a worse position than other deficit provinces 
IIoDd tho.t We can depend on the Central Government to look "fter us.. , . ' 
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Q&&i Muhammad Alpnad ltazml (Meerut Division: Muhlllllmlld.m Hural) : 

Sir,tnis debate on the food problem is complet,eiy exhausted Ilud 1 do not 
propose to say much except to pay a compliment to ,the ~  showII 
by Government in managing this whole business. Sir, no doubt it is very 
difficult for us, at least for me, to' indulge in any high oratory on economics. 
But as a layman, what I know of the extreme ca86S of mismanagement by this 
Department, I want to bring to tbe notice of this House. Sir'. I know of an 
instf:lJCe of u big fGod merchant, a grain merchant who purchas(!d about 50 the u· 
sanel tIlliunds of wheat in thePllIljah in April last. He had purchllsed it ut 
different grain centres in the Punjab and the grain wuB lying at different r ~  
stations,. Now, .. knowing the copdition of shortage of grains.in the United 
Provinces, ih Delhi and other places, the' merchant wanted t.he permilision of 
the Wheat Commissioner to take away that grain from'those different centrel. 
In September last, when I came to this place, I was t<>ld by him that he had 
seen the Wheat Commissioner several times und promise!! had been held out to· 
him that he would be allowed to -export, but no permit was given. I referred> 
him to the Commerce Menlber, Mr. Barker, at that time, and the matter Wilt; 

referred to the Wheat Commissioner. About November last I 'received a reply 
from the Wheat Commissioner saying that represent,at,iona made that "1 had 
promised to give him pennission was based on a misunderstanding. We never 
hold out any such promise. We are always reluctant to give permits for the 
export of 'i\'heat from the Punjab to the United Provinoes, which normally is 
cODsidered to be a wheat exporting province itsell. Still what I have told thill 
man again and again was only this much, that if conditions become easier in the 
Punjab then we will consider the question of giving you permission to export 
wheat from the Punjab to the. United r ~ . By that time; I mean 
September, I was told that about 15 per cent. of the wheat had deteriorated. 
It was lying in the open aud it was bound to deteriorate. Thi. is one of the 
instances. I do not know if the pennit has been given up t.jJJ now. ] do not 
myself understand the ~  of the word. "If conditionR become easier ill 
the Punjab then Government will consider the question of giving a permit for' 
the export of whent". Now, we know the extreme difficulties 'of getting gra.in 
in Delhi a.nd in the United Provinces; and yet the Government allowed the 
wheat t<> deteriorate at thosil stations rather than give a pennit. What I have 
concluded is that this department, unfortunately for us, has been meddling with 
economic problems without having.'", comprehensive knowledge of the 8ame, and 
it is on 8<lCOunt of that meddling and dabbling that this mismanagement haR 
taken place •. 

Now, Sir, I will giv.e only one more example and finish, and that example 
is of sugar. We know the difficulties in which we have been placed for obtain· 
ing s1Igar. But the House will be astoniRhed to know that places which hll,ie 
beell producing sugar have Lot 1.>eenable to find a market for the sale of their 
Jlroduct. What the' Government have been doing is t() forbid the export of Bugar 
from the sugar producing dir.tricts. What I mean to ~ is this: that the Gov-
p.rnment want to force the l.gricuItllrista to Bell whatever cane they have grown 
to the mills at rnte8 whiC'h have heen fixed b:v them. The mills thf:mRf>lvc8 
are not in a position to absorb t.he whole quantity of F;ugar which ill produoed. 
in those rustriC'ts. The only nnt\jrnl ~ for the poor ~ r r ~  if! fn ' 
preJ1'llre R\I'gar in their ordinnry df.Bi way. Now that they cnn t>:et good price. 
on nceollnt of the shortnge of IIUjl'ar, and they can carryon the mllnnf9.t'ltiJre 
of the ~U r in their viJ18/feR. Government felt that they might ('Alme into /lOrn-

petit,ion with the mill·madE' sugar, nnd there might be Rome difficllltv. The 
best way they could think of was to prohibit the export of qUT from one ~ ~  
to another-not merely from one province t<> another, but from on!' illltrlct 
to unother. MIl?:;'/'farnnjlnr nnd SahnT'8.Dpur nre two adjoining (1illtrirt.R. ~  

. ~  sugarcane in larll6 quantities and a number of the viIJnlle8 in SahAl'Anpur 
r ~  are near the Muzaffamagnr border fha.n othen', AI! so often happen8. Rwl 
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they used. to sell their gUT and de,i suglU" to'Muzafiamagar. What was done was 
that oOillitables were posted on the boundary line between Saharanpur and 
Muzaffarnagar and any person who wanted to cross that boundary line could not 
do so without a permit, which was never granted by anybody. The result was 
that any person who manufactured deBi ,sugar in a village. in Saharanpur 
district was cop.fined and had to keep his sugar in the district oll t:lahnrallpur. 
So far as mill-made sugar is ooncerned it can be easily stored; but as you know 
gUT ca.nnot be so easily stored; when the rains come, it is liable to get mixed 
with water and to get spoiled. The result was that the poor agriculturist could 
neither sell sl,ij{arcane nor sell his gUT in the market. Persons in Allahabad 
itself were deprived of mill-made sugar, de8i sugar and evelJ kind of sugar. 
'Allahabad is considered and is as a matter of fact the capital of the- United 
Provinces and I ~ not know what is happening in the villages; "but in Allahabad 
it was not easy for us to get a seer or two of sugar. People sometimes thought 
that the A. R. P. officer was the agent who had a stock of sugar and wheat and 
they used to get recommendations for gettinl a pound or two of sugar or wheat: 
'some shops were opened in Allahabad in Canning Road and I know that persons 
who went to purchase wheat at the controlled rate had to wait for five or six 
'hours before they could get, if they were fortunate, wheat for even a rupee .. : 

Sir Syed B.aza AIl (Cities of the United Provinces: Muhammadan Urban) : 
'Make friends with the control officer: that is the best way, you know. 

Qazt Kubammad Ahmad Xazm!: We have tried that also, hut every officer 
. says "I have nothing to do with it." They know the difficulties involved in 
friendship. in these days of ~ and every officer whom you meet says 
'''1 was in charge of this only a few days ago, but. it has .been tal{en away -from 
me only recently"; with the result that. you cannot even finrl the person in 
·charge. ·These are the difficulties which persons of positioll and influence find 
in cities. Now, what ilbOlit the poor people who cannot. gl>t any recommenda-
tion 01' certificate!'!? What nre we to do with Ulem? 

• . These' are the problems to be' solved_ I cannot say whother the Provincial 
Governments or the Central Government. can solve them, Qeeause though iL 
is said that the functions of the two are absolutely r~  from each other, 
we do not know in practice where the one ends und the othel' begins. I want 
to know what is going to happen to the future distribution offood grains. If the 
Government are incapable of managing it, it is high time for them to aeclare 
f·hat they cannot manage thC' thing and allow the economic' forces to he set; 
free and lenve everything out of control and let matters settle themselves. 
But if yon really want to solve the matter, you must know how you lire going 
to do it. -

That brings me to the close of my short remarks and I would only ask what 
is going to happen to this ",tr.ndard cloth. how it is to be distributed .. It is not 
only a question of manufacturing the cloth, but also of its distribution and 
making it available to the consumer. That is of the greatest· .importance; 
and unless that is solved, the v,rhole problem remains where it was. I hope 
I will be able to hear from the Honourable the Government Member if they have 
Qny solution in their minds for the distribution of these controlled things-
whether it is sugar or standard cloth or anything else. 

•. SOme Honourable .embers: The question ma.v now he put. 
Dr. P. N. Banerjea: Sir, the food problem is the most important of ali the 

problems with which the ~r  is faced today. My Honourable friend. the 
Leader of the European Group, remarked the other da.v that the food problem 
was the most important problem next to the war effort. I disagree with him 
slightly and I wish to point out t,hat the food problem is even more than or. at 
least equally as important as. the war effort. because people must eat first and 
then fi!lht. Unfort,unatelv this problem hAS not been handled hv. Govern-
ment with the seriousness ~  its importance, demands. This' food crisis did 
not come upon us all on· aeudden, like a cyclone or an .r ~ . In fact 



SITUATION reo FOOD AND OTHER NBCESSARIBS '" 

·the signs of n. food shortage made themselves manifest more than a year and a 
!,aif ago; .but the Government were unable to read the signs and to take 

~  measures to r ~  t.he crisis. Accordingly the food situation 
. deterlOr!lted. Last year this subJect was debated in this Assembly and we all 
u.rged. the Governmmit, to take serious steps iu this matter. Since then the food 
sItuatIOn has worsened day by day ~  we have reached the present crisis. 
For a long time the Government did not intervene at aU and when it did 
intervene the action taken by it was unintelligent aud ill-conceived. Cruae 
methods of price control and restrictions on the movements of food grains and 
other essential articles of consumption were the main ~ r  of their efforts 
and the inefficiency and incompetence of their officers added to the difficulty. -. 

Now, who are the persons to blame in this matter? I do not think we 
ought to blame this person or that person in the Government entirely, or tbir. 
department er that department; but we should hold the Government &8 a whole 
responsible for the present state of things. The Provincial Governm&nta are 
also to a considerable extent responsible, but it will not do to throw the whole 

·or even a greater ~  Of the responsibility on the shoulders of the provinces. 
because., as we all know, it is only in u minority of the provinces of India that, 
. responSIble Government prevails at the pre-sent moment. The majority Of the 
provinces are being, governed under section ~  of the Government of India Ac' 
nnd they are not autonomous. Therefore, U~ Central Government must take 
responsibility for' their action or inaction, for what they do or fail to do. 

The Government have analysp,d, the causes of the food crisis. Some of the 
cause'S which they have mentioned are quih· I ~ r  but Government have no4; 
viewed the situation with that perspicacity which was expected of them. They 
have mentioned that the prescnt food position has been due not so much to 
shorbage as to maldistribution. That is true, but how has this maldistribution 
come to exist,? They have not pointed out the exact steps they have taken 
during the lost 18 or 20 months to remove this maldistribution. The ~

,ment have pointed out that there have been many cases of hoordmg and 
profiteering. But why did not Government take resolute action in preve?ting 
hoarding and profiteering? They have ample powers not only under the ordtnary 
'laws of the Land but under the DefencE' of I nrlia Act lLnd the rules framed there-
under. Therefore, the responsibility lies mainly wit,h the Centra.l qovernment 
nnd partly with the Provincial Government". Some of the ProvlnClal Govern-
ments hove beeu very selfish ann 'Il<'v ~ tried to prevent the ~ ~  of 
eropa and other articles of food' .and other necessaries of life from theJr. provmcea. 
This is not right., Indio. should be looked upon as one single umt and the 
.-sw:plus provinces should not have i)()cn n.ilowed to prevent the movement of 
crops from their provinces to the deficit provinces. 

What about the remedies to be applied to the disease which I have men· 
tioned? I would not have dwelt at length on the past, but I have dwelt on the 
failures of the past in order to.point :l way to the future. The past is important 
to us as 6 guide to the future. Now, what is the attitude of ·the Government 
towards the future. They have prepared (\ scheme, but the scheme appears 
to me to be. incomplete. There are many good points in the scheme no doubt, 
'but it is not quite complete in itself and proper emphasis has not been laid on 
the different parts of the scheme. To me it ·seems that this is a aubject which 
should be considered in a well-thought out manner which has not so fa.r been 
done. 

Now, the case on behalf of the Government was made out by the Food 
Member who has now resigned his place in the Government. He said that the 
shortage in food was not such as to cause panic or alarm; it . amounted only 
to 4 or 5 per cen'. That view may be technically correct, but this will give 
no consolation to the consumer who goes without food. The food shortaRc may 
not be acute, but the food problem is acute. What the Governmet;lt has to do 
is to supply the people with food. That is one of the first duties of any Goyel'll-
mant, not to speak of a civilised government. The Government have p&mted 
~  that statistics enabled them to come to this conclusion. We all know how 
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statistics are collected in this country and how defective is the whole 'organisation 
of statistics in India. M,v 'Honourable friend, Mr. Lawson, of the 'European 
Group said that statistics in this country are very inaccUrate and it would be 
unwise to rely on them. I fully agree with him. ·We all know that there are two 
important popular sayings about statistlos. One is that sootistics may. be made 
to prove anything. I do not know whether it is the intention of Government 
to get hold of these statistics to prove their case in the present instance. There 
is also another saying that there are tlu'ee categories of falsehood,-lic, damned 
lie and statistics, statistics being the worst of these categories. Now, Sir, there 
may be truth or untruth in this' popular saying, but I must say that the 
collection of statistics which depends on the village ehowkidar alone is not 
satisfactory. Then also, the compilation, the presentation aud ~  use that is 
made of these statistics are liot made on a scientific basis. lam myself a 
firm believer in the proper use of statistics which have now beeomethe subject 
of an important science. I was one of tbe founders of the Indian 'Statistical 
Institute, of which my Honourable Mend. Sir Bdward Benthall, wa1! also an 
important member and Presidant for a number of years. If we have to rely 
on Go{renlment stat.istics, the statistics themselves will have to he placed on a 
sound footing. That is what I urge, but before you do that, you must not rely 
completely on the figures that lM'e supplied to you by the chowkidar. 
Sir, another observation which came from the Government related to price 

control. The Government now sny that price control by itself is not sufficient 
to meet the food problem but-anybody who has any knowledge, 1 will not say of 
Economics, an elementary knowledge of the present state of things with regard 
to the food problem would have told the Government that price control by 
itself is not sufficient and the method of price control whieh they adopted was 
of the crude sort. Price control eRn be adopted along with control of the whole 
supply of food grains; ~  in that eAse it would prove adequate. The Govern -' 
ment did nothing of that kind and the unintemgent, ill-planned and ill-conceived 
method was the principal cause for making Hie problem more eomplex than it 
was. Now, to what extent have prices risen we all know. We know that 
prices in some cases have ri"en fourfold or fivefOld. That hits been due partly 
to the price control policy Itdopted 1):,{ the Government and partly to the' 
unnecessary restrictions which have been imposed on the movements of crops 
and other ijrticleA from one provine'e to I\liothcr. In some of the provinces 
restrictiQlls have been imposed on the movement of crops from one district to-
another. In Bihar. for installce, I found that there werc barriers created 
between one district und another. 'fhis was sUl'clv iJ)-eonc\eived. Bihar is 
direetlv under the control of the Centrlll Government. You Cllnnot sa.\' that 
Bihar 'iSa)l autonomous Government and that you eannot interfere. Bihar is 
being governed under section ga of the Government of India Act. The 
real thing is that the Government did not know .. their own mind. They had no-

~  no well thought-out policy of their own and therefore they allowed the· 
provinces under their control to ,go as they liked. 
Anothel* point raised by the Government was the q ue!ltion of confidence. r 

did not exactly follow what was !peant by this question of confidence. Was it, 
. lank of confidence in the stabilitv of the British Government in Indio.? Or-
was it lack of confidence in the ability of Government t.o face the food sit,uation. 
Perhaps the Government had in mind bot.h these fnctors. Now. us regards 
the first. an. ounce of fact, as they sa.y, is more importnnt than a ton of argu-
ment o.nd if the Government have to inspire confidence in the minds of the· 
people with regard to the stability of the present Government, they will have to 
prove that the Government can take steps which will lead to the removal of all 
difficulties. I need not say much more about th(\ handling of the food' situation 
by the Government. but I must emphasise that. mere statement..., ~  ~ r 
~  officers will not help us. Thev must prove their CRse to the people by 
showing that the price of food articles is diminishing and that nrtieies of food 
are available throughout the country. Before they do that, the)' will not be able 
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to enjoy the confidence of the public. lb is my firm conviction that the 
present state of things has COUle about, because the present Government is not 
responsible to the people. tluch callousness, such thoughtlessness and such 
inefficiency would never have occurred if the Government of India were respon-
sible to the people of the country. I am sure that there will be lack of confi-
dence so long as a National Government is not estllblished in ·this eountry. 

The Government has placed a scheme before Ub. This scheme is good in 
parts, like the Curate's, egg. What, I urge is that there should be a well-
oonceived policy, complete III itsrllf. I suggest thut the Government programme 
should consist of two parts. The first part Ilhould cOllsilit of measures which 

. are required to meet the immediste situation which may be called a short-range 
programme and the other part would be a long-range programme which would. 
be effective in the course ot, say, SIX mouths to one year. 

With regard to the first, 1 would suggest, that ~ r  Ilhould remove 
the' impediments which lie ut the present moment ill the way of the move-
ment of crops from province to provmce. By their own purchases and by price 
control und various other wrong methods, they have impeded the nor!Dal move-
ment. Those impediments should be removed. Not only should price control, 
be abolished, ~ has been suggested by the Government spokesman, ~ also ~  
lmpediments imposed upon the movements of crops and ot,her necessarIeS of ,bfe·. 
imposed by the Provincial Governments. , 

Then, the Government !;hould prevent exportli of foodgraius from this country 
to other countries during i}le period of the crisis. That would be' the second 
step to' be taken. Now, the (tovernment lIuy tlwt they are going to scale down 
the exports. The situation ill India is 80 bad, at the present moment tha,t 
the people are going without food, Therefore, you should not ~  of scaling 
down of exports; you should prevent exports ItItogether until thtl food situatiQU 
substant,ially im,Proves., 

The third stop which should be taken is to obtain imports frolll other coun-
tries. I am glad to be able to nok. that Ilrwngelllent,N hove 1I0W be.en made 
for the importation of wheat from Ausiralia. I hope that adequate quantities 
of wheat w)ll be obtained by this means. 

The fourth step which the Government shtlUld take will be to prevent hoard-
ing. As I pointed out only a short while ago, the Government pOS!lellS ample 
power in this respect !.md what is needtld i8 rellolute action on the part of tAW 
Government· and that will provide tilt' Ul1ccssllry remedy. Now, who urc tlw 
persons who hoard? The producers hoard very little-not to a very large 
extent, if at lill-because the produ('('rs nre all 1i1l1alI cultivator!! Ilud they have 
not the means at their command to hoard large quantities of crops for future sav-
ings. Then, it is said thnt the ~r  also hoard. Only II. few rich persons can 
afford to spend the amount that ill necessary to puy large quantities of food. 
Therefore, the consumers call -1I1so be Ignored. Then we come ~ the retail 

~r  of food. They work with small n.moimts of capital and the paucity of 
capital does not enable them t() hoard large quantities of food for 8ale in' 
~ r . Last.ly, we come to the fourth category, n;unely, the large ~ r . It 
18 these persons who are responsiblll for hoarding and it ill not impossible for' 
the Government to get hold of these large dealers, ruiher the I!peculatorH. Many 
of them are not perhaps the dealers; they do not actually deal, but they spe-
culate 011 the sale of food crops; and it is they who are mainly responsibJe for 
creating ~ . The Goverlll II Nit of India can take r I~ action 
against such people. . . 

~  the <!ovemment should prevent prOfiteering: Even j{ food ill .~ 
avaliable, the mIddle class people alld the poorer sectlOlls of the people ba".l 
not the resources to purchase the food becftuse the prices of food are abnormally 
high. Therefore, profit,eering must be stopped, and profiteering also ean be 
stopped by getting hold oftha large dealers and speculators. "What is needed' 
is finn action. I am not one of those who Bay that vindiotive action should be 
taken, that every .hoarder· and every profiteer should be ~ by ~  neck 
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as was suggested !>y some of our ·friends. When these dealers and speculators 
find that the Government is resolute and the Government will punish ade-
'Cjuately all offenders. thfln hoarding and profiteering will cease. • 

[At this sooge. Mr. President (The Honourable Sir Abdur Rahim) r ~  
. the Chair.] . . . 

~ . the Government must afford greater facilities for t.he transport of 
food artIcles .from one place to another. My Honourable ,friend. Sir Edward 
Benthall. pomted out the other day that fOQd articles have a priority and he 
gave certain figures. ' ... 

Mr. President (The Honournble Sir Abdur' Rahim): Honourable Member's 
time is up. . . ' . -

Dr. P. N. Baneriea::fill finish in a minute, Sir. But unless he is able 
·to point out that the situ has been improved by affording greater facilities 
to the public. we will not e satisfied. I hold in my .hand certain telegrams 
which show that in the mat,ter of wagon supply. the account which was given 
by the Honourable Member is' not substantiated. 

. . Sir. the second part gf the policy which I have enunciat,ed is a long range 
policy. This long-range policy consists of greater food production. It will not 
do 'only to read essays or t6 ~  statements to the press, but it, will be neces-
sary for the Government to send out agricultural experts to ·the villages' and 

, teach t,he cultivator how to use better manures, how to have n better rotation 
of crops and. how to hring under cultivation land which is now waste. Lastly, 

. -Government will hayc t,o provide them with finance. If these steps ar(' taken, 
·t.here will, I think, not only br. an improvement of t.he present position but a. 
permanent improvement.' And .if the Government aims at producing 15 per 

·-cent. more food in the qountry, that will redound to t.he credit, of the Govcrn-
'ment and confer lasting benefit on the people. Food supply in' Indin. eVfi)n in 
normal times, is very inndeqllatr.; a snbstantial I!.ugmpntfltion of the supply is 
.needed. 

Kajor-General E. Wood. (GovernJllent, of India: '!\,ominated Olllcial): Sir, 
none can he more keenly aware than myself that the reply to thii; important 
deba.te should huve fallen on. ampler shoulders than mine. 1 shall confine 
myself to the subject of food. The subject is one 01 the utmost gravity a.nd 
t,he speeches of the Honourable Members have but reflected the anxiety on 
food matters of the country as 11 whole. My task, however, nas been made 
-considerably lighter because the majority of Members have put forward eons-
tructive and helpful contributions on R. largp variei',;y of mattcrs. 'fhe grea.t 
'majority of the Honourable Members are not inclined to displItp .that the 
Rtatistical position is not unfavourable. The Honourable Dr. RanerJPH treai',s 
these figures with resen'e; so, does the Food Department" And of all the statill-
tics we dea.l with, we take the most r ~  in11erpretation o{ them. If it 
is true that the statistical position is not unfavourable, then the measure of 

,the success that Government will secure by their policies and plsns will be 
directly reMed to the degree in which they can stimulate the nonnal flO\'V of 
the trade in its normal directions and. to it" nonnal level. . 

In pursuance of this it is the Government intention to ensure 'that any 
degree of stringency 01' austerity will be spread equally. With 

'P.K. equality alt round there will be no difficulties. But it is to be appre-
dated that this is not merely 0. matter of surplus areas surrentlering adequate 

I quotas. The obligation lies., heavy on deficit Breas to 'make the most of their 
inadequate domestic resources. In the matter of procuring' the normal ~ r  
.surplU$os. it is to be appreciated that we are faced with a problem of peculiar 
difficulty. Comparisons with what is done in Western countries to secure the 
surpluses do not assist us. We, unfortunately, have not the position in which 
the foodgrains ctQn be brought, forthwith and directly, into Government hands 
and under governmental control as ill the case of countries that import the 
bulk of their requirements or where farming operations aJ;c ·conducted on a 
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basis of tens, ~ r  or eveu thousands of acres by Olle farmer. Lndia's 
surplus. with which to feed her urban populations is derived from the small, 
margins of, tens of millions of small subsistenCe farmers each cultivating very 
small holdmgs. As Government see the splution to this problem, it is that 
~ r  .should. be the minimum of ~~  and obstacle to the farmer bring-
mg hIS produce to. ~ ~ . One ~ U  more than tluother that would dis-
suade hIm from brmgmg hIS surpluses lUto the trade clumnels is for him not to 
be satisfied with the price. Haviug regard to this, as ~  to the fact that the. 
'cultiva.tor is entitled to a rElflsonable"i'eoompense for his labours-even a slightlv 
generous recompense-it is the Government policy that t,he price iu the primar", 
,wholesale market, which me811R the price that is available to the ·cultivato;,. 
shall be such as would induce him to bring his full surpluses to the market. 
It is at this point where the Central Government propose to acquire the sur-
pluses and it is from this point onwards that the Central Government intend 
there shall be a control over both prices as well as movement and distribution. 
Throughout a.ll stages down to the consumer the controlled prices will be 
related to the prices paid in the primary wholesale market aud such prices will 
otuy permit of the normal reasonable profits being paid at this stage. These 
prices can be made effective in practice because Government will own the 
goods. This accords with the vIews expressed by many speakers:' The Hon-
ourable Mr. Lawson has referred to what he called the need· of "mobil!! 
resl3rves". I should like him to know that Government are jully seized of thb 
potentialities of ideas and ~ indeed themselves operated to such principle ou 
several occasions already,. The purchase of the r ~  will be ~  iii· 
the glut mouths after the harvests. Thus considerable reserves ~  come intt.) 
the hands of Government, which will be not oilly 011 behalf of the Gelltral 001'-
ernment but of the Provinces in which the surpluses have been obtained. We 
do not share the Honourable Mr. Navalrai's fear that because the control price 
in tIle primary market has been removed therefore we are bound to pay any price 
that may be asked. By our commercial methods of purchase it will be possible 
to set limits from time to time on what we are prepared to pay and how much 
we are prepared to buy at a given price. The application of this system to the 
buying of wheat in the Punjab during the last three weeks. or so may be noted. 
There has been a steady retrogresaion of prices from RI. 12/8 to Bs. 10. 

AD Ilonourable .ember: They ha.ve risen again. 
lIajor-General E. Wood: I can inform the Honourable Member that thi'l 

last five hundred tons purchased by Government, on Saturday last were pur-
chased at less than Rs. 10 a maund. _ 

Both in the sphere of procurement as well as in distribution the Government 
policy is to ensure the mmcimum \lse of the normal machinery of the trade. It. 
is no part of 'the polieit's of the Government to deprive the trade of the legi-
timate business and the extent,· to which the trade will receive business will 
be the extent to which it will be prepared to work under the control and on the' 
terms of the GOl1ernment, We will welcome the help of those wila are prf'-
pared to co-operate. Those who cannot nnd ""'II not work under those condi-
tions' can stand outside, 

Reference has been made to railway t,ransport llll() I ~I  JlolliU,'dy stilL" 
, that ~ is no hindrance in the mat.ter of railway transport fOl' th(· movement 

of food and that high priority for its movement is accorded, It is part of th€· 
Government plans to develop this position further aDd provide for rnilw!ly move-
ments schedules for periods ahead. On the matter of exportsthc HonourablE' 
the Mover of the Resolution has already informed you that toda:v export .. are 
substant.iaIly'lower. The Honourable Mr .. Tm)1lJadu!I Mehtn qllotf'd r ~  

'figures for exports. I have had these figureR again exumhlf.'d Bnd ~  infornl 
the' house 8S follows: 

If we take calendar years, the Bverage of, 1936, 1937 and 1938 BlIIOll11 ted to· 
720,000 tons. The ficllr8 fop 1942 WBS 455,000 tons. If we take financial year;;: 
1936-37; 1987-88 and 1988-00. the average WorkR out at, 770,000 to"" whiJRt thf' 
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figure for the 9 months of this financial year, i.e., April, 1942, to December, 
1942, and us fur as can b€ estimated from available datil' is some aoo,ooo toils. 

The Honourable Member Maulp.na Zafar Ali Kha.n claimed that all export 
should be stopped. Other speakers made the same claim. The ..Honourable 
the Mover of the Res61ution has stated the steps Government are taking to 
restrict exports to a ~ minimum and the anxious consideration that is being 

• given to this matter. The House will appreciate that we have obligations that 
cannot lightly be laid aside. Certain portions of ~  exports will go to sustain, 
the Indians overseas. Certain portions are going to people who are in danger 
-of facing nbt stringency but starvation conditions. But the Honourable Mem· 
ber Dr. Banerjea, strangely enough, whilst advocating cessatioD'of exports, put 
in a claim for imports. 

Dr. P .•• Banerje .. : Not as a normal part of the policy, but in the present 
circumstances, a short range policy. 

Xalor-General E. Wood: To ihol'1e who cluilll that all exports should be 
stopped 

'Dr. p. It. BaD8rJea: I do not. \ • 
Major-GfoneraJ E. Wood: Short range or long runge policy. I would t\sk what 

is India to' expect if she just hans all exports and then gets into difficulties? 
If WB stop 1111 our export .. now, what answer will be given to us if we get 
into difficulties which we hope will ~ r occur? 

Dr. P .•. Banerjea: We Ilre in great difficulties at the present time. 
Ka.jor-General E. Wood: The Honourable Member Babu Baijnath Blljoria 

-rais.ed the question of military hoarding and he inferred that on the whole the 
military stocks were so heavy that deterioration was very high indeed. In 
dealing with military affairs, great circumspection is necessary if valuable 
information is to be denied to the enemy. I content mYBelf with these remarks: 
the totality of tlw annual defence requirements today, plu8 the diminiBhing 
exports of today are r.omparable in terms with the average of the pre·war 
exports. The defence authorities do not hold large reserves. Their stocks can 
be counted in terms of weeks and that the idea that they hoard large reserves 
of one or two or even three years Btocks is- entirely false. As regards deteriora- . 
-tion. I am in a position to say from very cloBe association with these problems 
that many a commercial undertaking would be pleased indeed if their percentage 
-of losses were so small. . 

It is clenr from the course of the debate that the House in all itB parts is 
at least united on one matter and that is in their views on hoarding. Several 
Honourable Members have made reference to the light sentences hitherto inflict· 

oed that can but be described as derisory. It .is th.e Government's hop€' that the 
new penalty of confiBcation, in conjunction with the existing penalties of imprison. 
ment and fine, will be used in a salutary and" effective manner. The Govern-
ment iB at one with the feelings expressed by the House on this matter. These 
anti·social. activities must be visited with the full force of law. It is the GOT-
ernment's hope that these penalties will be viBited with full weight on the larger 
nnd more serious offenders and that they will not result in condign punishment 
being given to hosts of small dealers. In voicing this opinion, generally, the 
House had in mind hoarding by deRlers. The Honourable Members, Bir 
Cowasji Jehangir and Mr. Jamnadas Mehta, among others .. also referred to the 
t,endencv of certain Province!" to hoard and thev also dwelt on the extent of 
consumer hoarding. As regards Prcvinces, I shall refer to them later. As 
regards the ~ r hoarder, T wonld say thnt the Food Department regard 
his position far more seriously than the House seem to have in' mind. It iB the 
consumer hoarder who is specially dangerous. It is he who removes the working 
balances r ~ the retail trade. By his panic·buying, he removes the working 
balances of the trade. The consumer hoarder is in a very substll.ntial measure 
responsible for the state of affairs that have set in and it is in the cessation of 
·consupter hoarding that we are to look for substantial relief in our problem. It 
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.is a fact that is too little realised and too little emphaiised. Those partioipaiiDg 
in these anti-social' ~  have nlerefy to pay a ~  more for the goods .. 
Money they can find. But what of those who have DO )noney to bmld up 
{lomestic hoards i' What of thuse who ORU only buy their ~  to day needs 
from the daily pittance they eurn· :What about the poori' It IS on them that 

~  full weight of the difficulties are falling., In making these obllervations, I 
would suggest that it has not pa88ed un-noticed by the House that certain HOl\-
ourable Members by their own words have indicated that some of us are not, 
shall' we say, doubtfully suspect huving more stocks than we might. HoW' 
lllany of us are consumer hoarders? 

The Government's action in removing the control price of wheat could· 
vcarcely have escaped criticism. I will not go jnto the arguments that led the 
Government to determine their action but will sativfy myself by reminding the 
House of certain consequences that have ensued Firstly, the black market 
price for wheat, of Hs. 15, Hs. 16, Rs. 17 and even .Hs. 18 broke by Ri. 5. 
Next the prices of Bajra and Jowar have subsided by Rs. 2 to S. Thirdly, the 
eonditions in the r . ~ market have definitely become easier. Stocks have 
~  to light in the retail markets that have no relation to those that could have 

come in from outside. Lastl'y, the Central Government have at last obtained 
~ r  valuable stocks with which to govern events. Whether all these benefi-

·cial results' are directly attributable to the removal of control price of wheat is 
Hot claimed, but it IS at least claimed that certain stocks are progressively 
(!oming into .circulation and that prices of different food grains are coming more 
into reasonable relationship and parity. 

My Honourable friend, Mr. Hooseinbhoy Laljee, has plaQed me in the posi-
tion of explaining the r~ of deterioration and storage, but I must demur 
from being classified as an expert in thifi matter. He was of course referring 
to wheat. Now, Hir, wheat storage is entirely a matter of conditions. No doubt 
Honourable Memhers are "wllre thllt whHat takeu from Tutenkhaman's Tomb in 

. Egypt was sown and germinated after lying for 4,000 years in storage. But we 
have .. no such climate in India, nor do we possess the silos of the western coun-
tries. As stored in kothas and· pits in this country, wheat will undergo no violent 
deteriorlltion inside two years. It will, of course, suffer from damp, mould, fun-
gus and rot. Rats and mice play their part. Considering the crop of the country 
as a whole, the 1000s is very tlerious, hut the 10s8 within two years is not such as 
to cause the hoarder .to disgorge his stored stocks because he is likely to suffer 
grent. financial loss. But after two years he certainly will suffer serious 10118. 
Oncrl the nOl'mal storage in the ko#;ha. or pits has been opend; even if only a 
few pounds have been t.aken out. thf' whole lot has got to go immediately into 
-circulation. From then onwards deterioration is rapid. Wheat is anhydrous, 
Weeviling starts at once, ~ in the monsoon and in damp climates this weeviling 
can be very rapid and very serious. This is one of the most serious dangers 
arising from consumer hoarding and l hope it will not paaa unnoeiced by con-
1'lumer hoarders. Milled products react in the same way· a.nd much of the flour 
and a/a that it> sent from the Punjab to Bombay and Calcutta is very b-equentty 
1'1'-milled to refresh it on arrival. , 

The Honourable Mr. La.wson raised e. question of the Central Food Advisory 
Council. He has drawn the attention of the Houae to the valuable recotUJl1etl.da-
tions that have been put forward. Those recommendations are now under the 
considerlltion of Government Rnd it is hoped they will shortly be QCted on. But 
with regard to the matter which seems to be enjoying almost undue prominence 
in the House-the matter of activated slndg-e-I am now in B position to explain 
what it means (An Honourable Member: "For our informatien".) for your 
information Rnd mine. Activate'd sludge merely (',oncen1s the odoriferous refuM 
that traffics by night and in the ~Rr .  morning. The Bangalore process on which 
people are, we hope, to be trained, combines that raw material with the ordinary 
town refuse. 

Dr.P ••• BaD .... : Compodl 
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Jlaior-General K. Wood: The Bangalore process of compost. It takes 1111 

refuse and deals with it more quickly and with less danger to public health than 
the activated sludge process that requires a very considerable and expensive 
plant and ~ in quantities that we could not afford today. , 

The Honourable Sir Muhammad YaJllin Khan made certain criticisms COD-
cerning the control of salt and sugar. As regards sugar, the price of both-cane'-
and sugar have always been regulated and fixed in consultation with the major 
producing provinces and with reference to the anticipated price of gUT. Ccm.trol 
arrangements are being perfected each day and with more satisfactory distribu-
tion schemes the position can only improve. As regards Mr. Haroon's state-
ment about delays in the despatch of sugar, I am afraid, -.there is considerable· 
truth in the matter and we hope that if such a situation should recur we shall 
be able to take anticipatory steps to prevent shortage of supplies. 

As regards salt, the complaint was not sd" mu.ch that of system as that the 
nominees of the District Magistrate were not always tmpable of handling the 
business. Honourable Members should realize thut tnere is a certain amount of 
inconsistbncy in the claims of the House that hoard'mg must be put down at all 

~  and that Government are wrong occasionally in taking certain 'unusual 
stepEi in the distribution of goods. Tbe following will illustrate what I mean. 
We huvd here a commodity the manufacture of whicl;t i8 virtually a fjovernment 
monopoly. The normal profit in ordinary times varies from Rs. 30 to Rs. 40 a 
Railway wagpn and last year, wiLhoub any increase in the primary wholesale· 
prices, profiteering became so flagrant that_profits or Rs. 500 to Rs. 1,000 pel" 
wagon were being made. This occurred in the tempomry crisis of our worst' 
transport difficulties, and by an onset of hoarding for black marhet operations. 
A salt tf'uder could, and did, demand any price he liked from the local dealer. 
It was in these circUIJlstances that Government adopted the obvious expedient, 
of consigning its own salt to its own representatives who were to nominate their-
own local dealers. Whatever crit.icism may be made on this step, there cnn be 
no doubt at all that prices have been brought down substantially and Ycry con-
siderable easement of the position has been brought about. 

The Honourable Mr. Chattopadhyaya has asked the Government to set up u 
Standing Committee of this Legislature for the Food Department. Goyernmont 
would be prepared to accept such motion if placed before the ,House. 

As regar<ls Sir Ml.lhammad Yamin Khan's statement about rationing iu 
Meerut, I have made enquiries and I find that his information is slightly inac-
curate on two points. First, what he was referring to was some certain surplus 
Government stocks available for distribution to the public in circumstanees 
where there was no food shortage and, secondly, that what the public were cn-
titled to was twice what he stated. .0 

The Honourable Mr. Joshi has criticised Government lor failing to plan a 
control of food supplies from the outset of.the war. This criticism bas alao been 
voiced by othe» speakel'tl. To speculate on whether Government should I>roperly 
have taksn action before is not very fruitful and what we have before us now is 
the problem of how we are going to solve our current and future difficulties. 
On the long view the need to increase our production is obvious. It is ·the Gov-
ernment claim that ~  results have already been secured in the laRt. 
khari! (·rop. It is estimated that upwards of two-and-a-half million tons of addi-
tional production over last year's khan! crop has been e.ecured, and, if all goes' 
well commensurate results will be achieved in coming Tabi crop. Honourable 
Member.!!, have been informed 6f the arrangements under which all provinces 
hav(\ ~  given "target," figures for their prod,uction for the coming new khaTit 
crop. They have been told to, prepare schemes-many of t.hem huv') alreud:v 
arrlved---and these schemes arf) for the purpose of laying claim on the Central ' 
Government for the finance that is necessary. The amount of mon"e:v thlit 
would be made available for this purpose will, of course, be disclosed in the 
Budget speech. It is the Government claim that substantfalbenefit8 and signi-
ficant results have already been sel1ured in the "Grow More Food" campaign, 
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.:aUll that the effort is now being mounted for the future on broader and more 
I'ositiv() basis. 

The IIonourable Mr. Maitra and the HODourable Mr. ChattopadhyaYB, among 
.other speakers, stated both directly and inferentially that never before was there 
available to the Government of this country a cause that would draw the people 
to their support. The suggestions made for enlisting public and non-official 
support in an active form will be pursued with all energy. It is one that will 
be considered at the forthcoming conference with the provinces that commences 
-th3 day after to-morrow in New Delhi. 

The Honourable the Mover of the Resolution has explained to you the gen-
.eral policy and plans on which Government are proceeding. The Provinces and 
States in India are to accept the functions for the procurement of the surpluses. 

'The Central Government, whose property these surpluses become, are responsible 
I.or dividing them between the deficit areas. 

Dr. P. If. Ba.nerjea: On what basis? 
Major-General :I. Wood: On the basis of actual requirements as modified by 

:any current considerations which vary past actuals. 
Dr. P. If. Ba.nerjea: And the population will be taken into consideration? 
llajor-Gener&l :I. Wood: That is merely one of the dozen or more factors 

that will be taken into consideration. 
The Goyernment that are to receive the surpluses will have the responsibility 

for insuring a controlled distribution of these surpluses right down into consump-
tiOil by the consumer. 

Little criticism of the general policy has been made by the Honourable 
Members. The details of the plan to carry out that policy are to be disoussed in 
the conference in two days' time: a conference which is going to meet to resolve, 
we hope, our difficulties, and which would onlyoease to meet when the patest 
oommon measure of agreement has been reached. I can, however, assure the 
Housfl of the very marked anxiety of all Provincial Governments to play their 
part in solving what all realize HI an all-India problem. With thiA 6J:JD founda-
tion for co-operation we are hopeful of bringing our divergencies of method into 
line and shortly replace our extemporised arrangements with permanent 
machinery. 

As rtlgards the States, we conceive it to be proper £hat we should just resolve 
with Provinces a general plan before bringing them into the scheme. The place 
and part they would play has already been sketched out. I should like to men-
tion to the Honourable Mr. Banerjea that it is not six months or a year: we are 
aiming to have our machinery for collection of surpluses in working order by not 
late; .than the 15th of April. . 

As regards our relations)lips between the Centre and the Provincss, I should 
like to remind the Honourable Members of two statements made in this connec-
tion by the Honourable the Mover of the Resolution. Firstly, the cordial co-
<lperation nnd understanding between all Govemmen\ll is vital, as it is only 
through the other Governments that the plans and policies of the Centre can 
be enforced. As the Honourable Babu Baijnath Bajoria stated, the Central 
Government may have a head, but it has no limbs. Secondly, the Mover men-
tioned the steps Government are prepared to take if necessQry. 

In conclusion, may I give hearty endorsement to the sentiments expressed b, 
the Honourable Sir Henry Richardson and others. I quote: "No Government caD 
by itself defeat the hoarder, the profiteer and the black market. Only public opi-
nion can do that." It is undeniably true that the Government's belt efforts 
must be supported not merely by publio opinion but by public Rction also. To 
harness that support and action. Government is now embarking on a widespread 
publicity campaign. We require. and we shall seek, all the ~I  help Wt' 
·can get. and when we have secured the help that we hope for. then this Gov-
ernment's firm determination to see to it that the peoples of India shall not 
starve will not remain an expression of their resolution but will become an 
-established nnd an assured fact. • 

The Assembly then adjourned till ~ of the Cloc1t on Tuesday, the 28rd 
February, 1948. • 



Oopies of the Debates of the Legislative Assembly and of the Oouncil 
of State are obtainable on sale froW the Manager Of Publications, Oivll 
Lines, Delhi. 
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